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RAJYA SABHA
Monday, 22nd December, 2014/1st Pausa 1936 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
RESOLUTION

Voicing grave concern over delay in prosecution of

accused terrorist Zakiur Rahman Lakhvi

MR. CHAIRMAN: Hon. Members, there is a Resolution. I move the Resolution:

“This House:-

(@)

(i)

(iii)

(iv)

)

expresses its grave concern at the numerous delays in the prosecution of
Zakiur Rahman Lakhvi, accused conspirator in the terrorist attack in Mumbai
on 26tn November, 2008 resulting in the killing of 166 individuals and the
apathetic attitude of the Government of Pakistan which resulted in the grant
of bail to him;

notes that this has happened just one day after the tragic killing of 145 innocent
children and other persons in Peshawar in a terrorist attack and that he has
been detained subsequently under the provisions of maintenance of public

order;

calls upon the Government of Pakistan to proceed strongly with its declared
intention to appeal against the bail judgment, and ensure that no perpetrator
of any terrorist activity be allowed to go unpunished and the infrastructure of

terrorism in that country shall be dismantled immediately;

reaffirms that the people of India attach the highest importance to bringing
the perpetrators of the 26/11 attacks, their masters in Pakistan and their

accomplices, to justice; and

urges the Government of India to take appropriate steps in its power, including
through its relations with other countries, to persuade Pakistan to bring this

matter to a logical conclusion.”

May I take, hon. Members, that this Resolution is adopted unanimously?

HON. MEMBERS: Yes, Sir.
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MR. CHAIRMAN: The Resolution is adopted unanimously.
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MR. CHAIRMAN: Papers to be Laid on the Table. ...(Interruptions)... U9 <
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MR. DEPUTY CHAIRMAN: After laying of papers. ...(Interruptions)... After
laying of papers. Shri Piyush Goyal.

PAPERS LAID ON THE TABLE
I.  Notifications of the Ministry of Power and the Ministry of Coal

II. Report and Accounts (2013-14) of the PFC Ltd., New Delhi and related

papers

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir, I
lay on the Table:—

I. (i) Acopy each (in English and Hindi) of the following Notifications of the
Ministry of Power, under Section -179 of the Electricity Act, 2003:—

(1) G.S.R. 754 (E), dated the 28th October, 2014, publishing the Joint
Electricity Regulatory Commission for the States of Manipur and
Mizoram (Form of Annual Statement of Accounts and Records)

Rules, 2014, along with delay statement.

(2) G.S.R. 755 (E), dated the 28th October, 2014, publishing the Joint
Electricity Regulatory Commission for the States of Manipur and
Mizoram (Constitution and the manner of application of the Fund
and Form and Time for Preparation of Budget) Rules, 2014, along

with delay statement.
[Placed in Library. See No. L.T. 1381/16/14]

(3) No. 23/47/2014-R and R (Vol. III), dated the 3rd December, 2014,
publishing the Central Electricity Authority (Installation and
Operation of Meters) Amendment Regulations, 2014.

[Placed in Library. See No. L.T. 1646/16/14]



Papers laid [22 December, 2014] on the Table 3

II.

(i1) A copy (in English and Hindi) of the Ministry of Coal Notification No.
G.S.R. 883 (E), dated the 11th December, 2014, publishing the Coal
Mines (Special Provisions) Rules, 2014, under sub-section (3) of Section
29 of the Coal Mines (Special Provisions) Ordinance, 2014.

[Placed in Library. See No. L.T. 1645/16/14]

A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Twenty-eighth Annual Report and Accounts of the Power Finance
Corporation Limited (PFC), New Delhi, alongwith the Annual Report
and Accounts of its subsidiary companies, for the year 2013-14, together
with the Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1380/16/14]

Report and Accounts (2013-14) of the NCA, Indore and related papers

Sie dared, 9 e sk i d@reor W= (@t sw e - qsley, H
foreifeRad o=l ®1 Uep-Us Ufer (3isit e faw<t #) q91 geel W @l g

(a)

(b)

I1.

Annual Report and Accounts of the Narmada Control Authority (NCA),
Indore, for the year 2013-14, together with the Auditor’s Report on the

Accounts.
Review by the Government on the working of the above Authority.
[Placed in Library. See No. L.T. 1383/16/14]

Report and Accounts (2013-14) of Kendriya Vidyalaya Sangathan,
New Delhi and related papers

Report and Accounts (2006-07, 2007-08, 2010-11, 2011-12, 2012-13,
2013-14) of various educational institutes implementing Sarva Shiksha

Abhiyan and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers:—
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(a) Annual Report of the Kendriya Vidyalaya Sangathan, New Delhi, for
the year 2013-14.

(b) Annual Accounts of the Kendriya Vidyalaya Sangathan, New Delhi, for
the year 2013-14, and the Audit Report thereon.

(c) Review by Government on the working of the above Sangathan.

(b)
(©)

(i) (a)

(b)

(i) (a)

(b)
(©

(iv) (a)

[Placed in Library. See No. L.T. 1674/16/14]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Union Territory of Chandigarh, for the year
2012-13, together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 1335/16/14]

Annual Report and Accounts of the Sarva Shiksha Abhiyan
Authority, Punjab, Chandigarh, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 927/16/14]

Annual Report and Accounts of the Tamil Nadu State Mission of
Education for All, implementing Sarva Shiksha Abhiyan, Chennai,
Tamil Nadu, for the year 2010-11, together with the Auditor’s
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (iv) (a) above.
[Placed in Library. See No. L.T. 1337/16/14]

Annual Report and Accounts of the Tamil Nadu State Mission of
Education for All, implementing Sarva Shiksha Abhiyan Chennai,
Tamil Nadu, forthe year 2011-12, together with the Auditor’s
Report on the Accounts.
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(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers

mentioned at (v) (a) above.
[Placed in Library. See No. L.T. 1338/16/14]

Annual Report and Accounts of the Tamil Nadu State Mission of
Education for All, implementing Sarva Shiksha Abhiyan Chennai, Tamil
Nadu, for the year 2012-13, together with the Auditor’s Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at

(vi) (a) above.
[Placed in Library. See No. L.T. 1339/16/14]

Annual Report and Accounts of the State Project Office, Sarva Shiksha
Abhiyan, Gangtok, Sikkim, for the year 2013-14, together with the

Auditor’s Report on the Accounts.
Review by Government on the working of the above Abhiyan.
[Placed in Library. See No. L.T. 1342/16/14]

Annual Report and Accounts of the State Society of Union Territory of
Chandigarh, implementing the Rashtriya Madhyamik Shiksha Abhiyan
Society (RMSA), Union Territory of Chandigarh, for the year 2013-14,
together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1335/16/14]

Annual Report and Accounts of the State Society of Union Territory
of Lakshadweep implementing the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) Lakshadweep, for the year 2013-14, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 1334/16/14]
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(ix) (a)

(b)
(©)

(xi) (a)

(b)
(©)

xi) (a)

(b)
(©)

Annual Report and Accounts of the Haryana Prathmik Shiksha Pariyojna
Parishad, implementing the Sarva Shiksha Abhiyan (SSA), Chandigarh,
Haryana, for the year 2006-07, together with the Auditor’s Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(x) (a) above. [Placed in Library. See No. L.T. 1340/16/14]

Annual Report and Accounts of the Haryana Prathmik Shiksha Pariyojna
Parishad, implementing the Sarva Shiksha Abhiyan (SSA) Chandigarh,
Haryana, for the year 2007-08, together with the Auditor’s Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xi) (a) above. [Placed in Library. See No. L.T. 1341/16/14]

Annual Report and Accounts of the Haryana School Shiksha Pariyojna
Parishad, implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA) Panchkula, Haryana, for the year 2012-13, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xii) (a) above. [Placed in Library. See No. L.T. 1148/16/14]

Notifications of the Ministry of Road Transport and Highways

Reports and Accounts (2013-14) of various Port Trusts and related papers

Report and Accounts (2013-14) of IWAI, Noida and related papers

Report and Accounts (2013-14) of SCL, Chennai and related papers

Report and Accounts (2013-14) of IAHE, Noida and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS AND THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): Sir, I lay on the Table:—
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A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under section 10 of the

National Highways Act, 1956:—

(M

2

3)

“)

®)

S.0. 1789 (E), dated the 21st June, 2013, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M.
7.000 (Rewa-Sidhi Section) on National Highway No.75E in
Rewa District in the State of Madhya Pradesh, along with delay

statement.

S.0. 2483 (E), dated the 19th August, 2013, regarding acquisition
of land, with or without structure, from K.M. 197.350 to K.M.
221.400 on National Highway No.79 (Chittorgarh to Neemuch
(MP) Border including Shambhupura and Nimbahera Bypass
Section) in the Chittorgarh District in the State of Rajasthan, along

with delay statement.

S.0. 2487 (E), dated the 19th August, 2013, amending Notification
No. S.0. 49 (E) dated the 5th January, 2012, to replace certain

entries in the original Notification, along with delay statement.
[Placed in Library. See No. L.T. 1399/16/14]

S.0. 2492 (E), dated the 19th August, 2013, regarding rates of fee
to be collected from the users of the stretch, from K.M. 183.000
to K.M. 221.400 (Design K.M. 183.000 to Design K.M. 227.082)
(Chittorgarh-Neemach upto Madhya Pradesh Border Section),
on National Highway No.79, and from K.M. 5.400 to K.M.
80.000 (Design K.M. 0.000 to Design K.M. 72.915) (Nimbahera-
Partapgarh Section) on National Highway No.113 in Chittorgarh
and Pratapgarh districts in the State of Rajasthan, along with delay

statement.
[Placed in Library. See No. L.T. 1192/16/14]

S.0. 2734 (E), dated the 10th September, 2013, authorizing the
Additional Joint Collector Krishna as the competent authority
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regarding acquisition of land, with or without structure, from
K.M. 0.000 to K.M. 70.200 on National Highway No.221 in
Krishna District in the State of Andhra Pradesh, along with delay

statement.
[Placed in Library. See No. L.T. 1399/16/14]

S.0. 2786 (E), dated the 14th September, 2013, regarding
acquisition of land, with or without structure, from K.M. 347.457
to K.M. 347.800 (including connecting link from K.M. 347.800 of
NH-71 to 9.400 of NH-71A) (Rohtak -Jind Section) on National
Highway No. 71 in Rohtak District in the State of Haryana.

S.0. 2953 (E), dated the 30th September, 2013, regarding
acquisition of land, with or without structure, from K.M. 192.000
to K.M. 231.500 (Hisar-Dabwali Section) on National Highway
No. 10 in Fatehabad District in the State of Haryana.

S.0. 3040 (E), dated the 8th October, 2013, regarding acquisition
of land, with or without structure, from K.M. 231.500 to K.M.
315.550 (Hisar-Dabwali Section) on National Highway No. 10 in
Sirsa District in the State of Haryana.

S.0. 3068 (E), dated the 9th October, 2013, regarding acquisition
of land, with or without structure, from K.M. 123.800 to K.M.
167.650 (Ludhiana-Talwandi Section) on National Highway No.
95 in Moga District in the State of Punjab.

[Placed in Library for 6 to 9 See No. L.T. 1677/16/14]

S.0. 3080 (E), dated the 9th October, 2013, authorizing Sub
Divisional Officer (Revenue), Katni as the competent authority
regarding acquisition of land, with or without structure, from
K.M. 0.000 to K.M. 37.000, Sub Divisional Officer (Revenue),
Bandhavgarh (Umaria) as the competent authority regarding
acquisition of land, with or without structure, from K.M. 37.000
to K.M. 70.100, Sub Divisional Officer (Revenue), Manpur as the
competent authority regarding acquisition of land, with or without
structure, from K.M. 70.100 to K.M. 77.500, Sub-Divisional

Officer (Revenue), Umaria as the competent authority regarding
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acquisition of land, with or without structure, from K.M. 77.500
to K.M. 100.300, Sub Divisional Officer (Revenue), Pali as the
competent authority regarding acquisition of land, with or without
structure, from K.M. 100.300 to K.M. 132.800, Sub Divisional
Officer (Revenue), Sohagpur as the competent authority regarding
acquisition of land, with or without structure, from K.M. 132.800
to K.M. 162.300, Sub Divisional Officer (Revenue), Jaitpur as the
competent authority regarding acquisition of land, with or without
structure, from K.M. 162.300 to K.M. 169.000, Sub Divisional
Officer (Revenue), Anupur as the competent authority regarding
acquisition of land, with or without structure, from K.M. 77.500
to K.M. 100.300, Sub Divisional Officer (Revenue), Kotma as the
competent authority regarding acquisition of land, with or without
structure, from K.M. 230.800 to K.M. 245.000 on National
Highway No. 78 in Katni, Umaria, Shahdol and Anuppur Districts
in the State of Madhya Pradesh, along with delay statement.

S.0. 3083 (E), dated the 9th October, 2013, regarding acquisition
of land, with or without structure, from K.M. 58.245 to K.M.
89.020 and K.M. 103.410 to K.M. 105.750 (Beawar - Baghana
Section) on National Highway No.8 in Ajmer District in the State

of Rajasthan, along with delay statement.

S.0. 3215 (E), dated the 22nd October, 2013, authorizing District
Land Acquisition Officer, East Champaran (Motihari) as competent
authority for acquisition of land, from K.M. 00.000 to K.M. 27.000
(Chakiya Banjhula -Banjariya Section) on National Highway No.
104 in East Champaran District in the State of Bihar, along with

delay statement.

S.0. 3224 (E), dated the 23rd October, 2013, regarding acquisition
of land, with or without structure, from K.M. 92.000 to K.M.
104.240 (Ludhiana - Talwandi Section) on National Highway No.
95 in Ludhiana District in the State of Punjab.

S.0. 3315 (E), dated the 2nd November, 2013, authorizing the
Revenue Divisional Officer, Mahabubabad as the competent
authority regarding acquisition of land, with or without structure,
fromK.M. 72.600 to K.M. 132.000 and Revenue Divisional Officer,
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Narsampet as the competent authority regarding acquisition of land,
with or without structure, from K.M. 132.000 to K.M. 188.000
(Tanamcherla-Mallampally Section) on National Highway No.
365 in Warangal District in the State of Andhra Pradesh, along

with delay statement.

S.0. 3316 (E), dated the 2nd November, 2013, authorizing Joint
Collector Mahabubnagar as the competent authority regarding
acquisition of land, with or without structure, from K.M. 43.000
to K.M. 104.300 on National Highway No. 765 in Mahabubnagar
District in the State of Andhra Pradesh, along with delay

statement.

S.0.3319 (E), dated the 2nd November, 2013, authorizing the Sub
Divisional Officer (Revenue), Jabalpur as the competent authority
regarding acquisition of land, with or without structure, from
K.M. 3.400 to K.M. 82.800, Sub Divisional Officer (Revenue),
Narainganj as the competent authority regarding acquisition of land,
with or without structure, from K.M. 22.800 to K.M. 76.800, Sub
Divisional Officer (Revenue), Mandla as the competent authority
regarding acquisition of land, with or without structure, from
K.M. 76.800 to K.M. 159.800, Sub Divisional Officer (Revenue),
Bichhiya as the competent authority regarding acquisition of land,
with or without structure, from K.M. 171.400 to K.M. 172.400 and
K.M. 175.400 to 184.400 and Sub Divisional Officer (Revenue),
Baihar as the competent authority regarding acquisition of land,
with or without structure, from K.M. 159.400 to K.M. 171.400 and
K.M. 184.400 to K.M. 192.400 on National Highway No. 12A in
Jabalpur, Mandla, and Balaghat Districts in the State of Madhya

Pradesh, along with delay statement.
[Placed in Library for 10 to 16 See No. L.T. 1399/16/14]

S.0. 3528 (E), dated the 29th November, 2013, regarding
acquisition of land, with or without structure, from K.M. 398.750
to K.M. 441.440 (Barwa Adda - Barakar Section) on National
Highway No. 2 in Dhanbad District in the State of Jharkhand,

along with delay statement.



Papers laid

(18)

(19)

(20)

@n

(22)

(23)

24

[22 December, 2014] on the Table 11

S.0.3550 (E), dated the 2nd December, 2013, regarding acquisition
of land, with or without structure, from K.M. 206.000 to K.M.
222.000 (Bahargora-Sambalpur Section) on National Highway
No. 6 in Mayurbhanj District in the State of Odisha.

S.0.3551 (E), dated the 2nd December, 2013, regarding acquisition
of land, with or without structure, from K.M. 222.000 to K.M.
230.000 (Bahargora-Sambalpur Section) on National Highway
No. 6 in Mayurbhanj District in the State of Odisha.

[Placed in Library for (17) to (19) See No. L.T. 1677/16/14]

S.O. 3649 (E), dated the 12th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 362.200
to K.M. 362.300 on National Highway No.11 in Sikar District in
the State of Rajasthan, along with delay statement.

S.0. 3651 (E), dated the 12th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 419.920
to K.M. 420.520 and K.M. 439.000 to K.M. 442.392 on National
Highway No. 11 in Churu District in the State of Rajasthan, along

with delay statement.

S.0.3665 (E), dated the 13th December, 2013, regarding acquisition
of land, with or without structure, from K.M. 406.587.5 to K.M.
406.812 on National Highway No.11 in Sikar District in the State

of Rajasthan, along with delay statement.
[Placed in Library for (20) to (22) See No. L.T. 1399/16/14]

S.O. 3687 (E), dated the 17th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 230.000
to K.M. 271.000 (Bahargora-Sambalpur Section) on National
Highway No. 6 in Mayurbhanj District in the State of Odisha.

S.O0. 3701 (E), dated the 18th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 40.500 to
K.M. 60.000 (Hazaribag - Ranchi Section) on National Highway
No. 33 in Hazaribag District in the State of Jharkhand, along with

delay statement.
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S.0. 3703 (E), dated the 18th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 313.000
to K.M. 322.000 (Bahargora-Sambalpur Section) on National
Highway No. 6 in Mayurbhanj District in the State of Odisha.

S.0. 3706 (E), dated the 18th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 414.000
to K.M. 419.200 (Visakhapatnam-Bhubaneswar Section) and K.M.
0.000 to K.M. 62.000 (Bhubaneswar-Kolkata Section) on National
Highway No. 5 in Cuttack District in the State of Odisha.

S.0.3713 (E), dated the 18th December, 2013, regarding acquisition
of land, with or without structure, from K.M. 211.500 to K.M.
313.800 (Biramitrapur Barkot Section) on National Highway No.
23 in Sundargarh District in the State of Odisha.

S.0. 3715 (E), dated the 18th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 296.000
to K.M. 313.000 (Bahargora-Sambalpur Section) on National
Highway No. 6 in Mayurbhanj District in the State of Odisha.

S.0. 3716 (E), dated the 18th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 271.000
to K.M. 296.000 (Bahargora-Sambalpur Section) on National
Highway No. 6 in Mayurbhanj District in the State of Odisha.

S.0. 3720 (E), dated the 18th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 200.000
to K.M. 206.000 on National Highway No. 6 in East Singhbhum
District in the State of Jharkhand, along with delay statement.

[Placed in Library. for 23 to 30 See No. L.T. 1677/16/14]

S.0.3820 (E), dated the 27th December, 2013, declaring highways
as new National Highway Nos. 317A and 327B and inserting their
description in the Schedule of the Act.

S.0. 3821 (E), dated the 27th December, 2013, amending
Notification No. S.0. 689 (E), dated the 4th April, 2011, to

substitute certain entries in the original notification.

[Placed in Library. See No. L.T. 764/16/14]
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S.0. 3884 (E), dated the 27th December, 2013, regarding
acquisition of land, with or without structure, from K.M. 0.000 to
K.M. 36.000 (Patna-Gaya-Dobhi Section) on National Highway
No. 83 in Patna District in the State of Bihar, along with delay

statement.

S.0. 26 (E), dated the 6th January, 2014, regarding acquisition
of land, with or without structure, from K.M. 180.000 to K.M.
188.530 (Aurangabad to Barwa-Adda Section) on National
Highway No.2 in Aurangabad District in the State of Bihar, along

with delay statement.
[Placed in Library. See No. L.T. 1677/16/14]

S.0. 36 (E), dated the 7th January, 2014 authorizing the Additional
Joint Collector (Non Cadre), West Godavari District as the
competent authority regarding acquisition of land, from K.M.
0.000 to K.M. 35.200 (Digamarru -Ongole Section) on National
Highway No.214A in West Godavari District in the State of Andhra

Pradesh, along with delay statement.

S.0. 38 (E), dated the 7th January, 2014, amending Notification No.
S.0. 335 (E) dated the 14th February, 2011, to enter/insert certain

entries in the original Notification, along with delay statement.

S.0.41 (E), dated the 7th January, 2014, authorizing the Additional
Joint Collector Adilabad as the competent authority regarding
acquisition of land, from K.M. 615.000 to K.M. 668.600 on
National Highway No.222 in Adilabad District in the State of
Andhra Pradesh, along with delay statement.

[Placed in Library for (35) to (37) See No. L.T. 1399/16/14]

S.0. 87 (E), dated the 13th January, 2014, regarding acquisition
of land, with or without structure, from K.M. 244.000 to K.M.
277.500 (Rargaon - Jamshedpur Section) on National Highway
No. 33 in East Singhbhum District in the State of Jharkhand, along

with delay statement.

S.0. 156 (E), dated the 21st January, 2014, regarding acquisition of
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land, with or without structure, from K.M. 8.370 to K.M. 101.364,
from K.M. 104.126 to K.M. 128.077(LHS), from K.M. 104.126
to K.M. 127.764 (RHS) and from K.M. 138.525 to K.M. 147.000
on National Highway No. 31D in Jalpaiguri District in the State of
West Bengal, along with delay statement.

S.0. 235 (E), dated the 23rd January, 2014, regarding acquisition
of land, with or without structure, from K.M. 277.500 to K.M.
333.500 (Mahulia-Baharagora Section) on National Highway
No.33 and K.M. 200.550 to K.M. 185.150 (Baharagora-Chichira
Section) on National Highway No.6 in East Singhbhum District in
the State of Jharkhand, along with delay statement.

S.0. 236 (E), dated the 23rd January, 2014, regarding acquisition
of land, with or without structure, from K.M. 277.500 to K.M.
333.500 (Mahulia-Baharagora Section) on National Highway
No.33 and K.M. 200.550 to K.M. 185.150 (Baharagora-Chichira
Section) on National Highway No. 6 in East Singhbhum District
in the State of Jharkhand, along with delay statement.

S.0. 242 (E), dated the 24th January, 2014, regarding acquisition
of land, with or without structure, from K.M. 173.000 to K.M.
248.650 (Suratgarh Sriganganagar Section) on National Highway
No.15 in Srignaganagar District in the State of Rajasthan, along
with delay statement.

S.0. 251 (E), dated the 27th January, 2014, authorizing Land
Acquisition Officer, Hazaribag as competent authority for
acquisition of land, from K.M. 00.000 to K.M. 5.350 and Land
Acquisition Officer, Koderma as competent authority for
acquisition of land, from K.M. 5.350 to K.M. 47.700 on National
Highway No. 31 in Hazaribagh and Koderma Districts in the State
of Jharkhand, along with delay statement.

[Placed in Library. For (38) to (43) See No. L.T. 1677/16/14]

S.0. 314 (E), dated the 4th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 24.100
(Ajmer-Nagaur Section) on National Highway No.89 in Ajmer
District in the State of Rajasthan, along with delay statement.

[Placed in Library. See No. L.T. 1399/16/14]
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S.0. 331 (E), dated the 5th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 11.000 to K.M.
14.400, from K.M. 19.100 to K.M. 46.700 and from K.M. 50.300
to K.M. 54.750 (Asind Section) on National Highway No. 148D
in Bhilwara District in the State of Rajasthan, along with delay

statement.

S.0. 434 (E), dated the 18th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 245.000 to K.M.
260.100 (Gomati Chouraha - Udaipur Section) on National
Highway No. 8 in Udaipur District in the State of Rajasthan, along

with delay statement.

S.0. 439 (E), dated the 18th February, 2014, authorizing the
District Land Acquisition Officer, Saraikela District as competent
authority regarding acquisition of land, from K.M. 132.900 to
K.M. 153.705 (Purulia-Balarampur Chandil Section) on National
Highway No. 32 in Saraikela District in the State of Jharkhand,

along with delay statement.

S.0. 440 (E), dated the 18th February, 2014, authorizing District
Magistrate (Land Acquisition), Purulia District as competent
authority regarding acquisition of land, from K.M. 70.524 to
K.M. 132.900 (Purulia-Balarampur-Chandil Section) on National
Highway No. 32 in Purulia District in the State of West Bengal,

along with delay statement.

S.0. 450 (E), dated the 18th February, 2014, regarding acquistion
of land, with or without structure, from K.M. 46.700 to K.M.
51.300 and from K.M. 54.750 to K.M. 69.267 (Hurda Section) on
National Highway No. 148D in Bhilwara District in the State of

Rajasthan, along with delay statement.

S.0. 453 (E), dated the 18th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 80.875 to K.M.
86.225, from K.M. 86.400 to K.M. 88.175 and from K.M. 89.800
to K.IM. 91.425, (Gaya-Hisua-Rajgir-Biharsharif Section) on
National Highway No. 82 in Nalanda District in the State of Bihar,

along with delay statement.
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S.0. 454 (E), dated the 18th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 36.850 to K.M.
38.900, from K.M. 40.800 to K.M. 41.800, from K.M. 50.750
to K.M. 53.050 and from K.M. 53.150 to K.M. 55.200 (Gaya-
Hisua-Rajgir-Biharsharif Section) on National Highway No. 82 in

Nawada District in the State of Bihar, along with delay statement.
[Placed in Library for (45) to (51) See No. L.T. 1677/16/14]

S.0. 458 (E), dated the 18th February, 2014, authorizing the
Revenue Divisional Officer, Nalgonda as the competent authority
regarding acquisition of land, with or without structure, from
K.M. 1.000 to K.M. 86.057 on National Highway No. 565 in
Nalgonda District in the State of Andhra Pradesh, along with delay

statement.

S.0. 459 (E), dated the 18th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 67.300 to K.M.
45.600 (Mangawan-Chakghat Section) on National Highway No.
27 in Rewa District in the State of Madhya Pradesh, along with

delay statement.

S.0. 462 (E), dated the 18th February, 2014, authorizing the Sub
Divisional Officer (Revenue) and Land Acquisition Officer, Bodla
and the Sub Divisional Officer (Revenue) and Land Acquisition
Officer, Kawardha, District Kabirdham as the competent authority
regarding acquisition of land, with or without structure, from K.M.
191.422 to K.M. 268.345 on National Highway No. 12A (New
NH-30) (Chilpri- Simga Section) in Kabirdham District in the
State of Chhattisgarh, along with delay statement.

[Placed in Library. See No. L.T. 1399/16/14]

S.0. 504 (E), dated the 21st February, 2014, regarding acquisition
of land, with or without structure, from K.M. 66.00 to K.M. 68.800
(Taranagar Section) on National Highway No. 65 in Churu District
in the State of Rajasthan, along with delay statement.

S.0. 505 (E), dated the 21st February, 2014, regarding acquisition
of land, with or without structure, from K.M. 68.800 to K.M.
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118.00 (Rajgarh Section) on National Highway No. 65 in Churu
District in the State of Rajasthan, along with delay statement.

[Placed in Library. See No. L.T. 1677/16/14]

S.0. 571 (E), dated the 26th February, 2014 regarding acquisition
of land, with or without structure, from K.M. 181.805 to K.M.
238.695 (Sangrur-Patran Khanauri Road upto Punjab/Haryana
Border Section) on National Highway No.71 in Sangrur District in

the State of Punjab, along with delay statement.

S.0. 572 (E), dated the 26th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 181.805 to K.M.
238.695 (Sangrur-Patran Khanauri Road upto Punjab/Haryana
Border Section) on National Highway No.71 in Patiala District in
the State of Punjab, along with delay statement.

S.0. 573 (E), dated the 26th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 181.805 to K.M.
238.695 (SangrurPatran Khanauri Road upto Punjab/Haryana
Border Section) on National Highway No.71 in Sangrur District in

the State of Punjab, along with delay statement.

S.0. 574 (E), dated the 26th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 181.805 to K.M.
238.695 (Sangrur-Patran Khanauri Road upto Punjab/Haryana
Border Section) on National Highway No.71 in Sangrur District in

the State of Punjab, along with deiay statement.

S.0. 596 (E), dated the 28th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 185.550 to K.M.
201.350 (Nasik-Sinnar Section) on National Highway No. 50 in
Nashik District in the State of. Maharashtra, along with delay

statement.
[Placed in Library. for (57) to (61) See No. L.T. 1399/16/14]

S.0. 636 (E), dated the 4th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 8.450,
from K.M. 10.100 to K.M. 12.100, from K.M. 14.600 to K.M.
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18.050, from K.M. 20.550 to K.M. 21.000, from K.M. 22.200
to K.M. 22.400, from K.M. 26.450 to K.M. 27.300, from K.M.
29.000 to K.M. 32.300 and from K.M. 36.700 to K.M. 36.850 in
Gaya District and from K.M. 38.900 to K.M. 40.800, from K.M.
53.050 to K.M. 53.150, from K.M. 59.800 to K.M. 62.850 in
Nawada District and from K.M. 75.100 to K.M. 78.200, from K.M.
86.225 to K.M. 86.700 and from K.M. 91.425 to K.M. 92.935 in
Nalanda District (Gaya-Hisua-Rajgir-Biharsharif Section) on
National Highway No. 82 in the State of Bihar, along with delay

statement.

[Placed in Library. See No. L.T. 1677/16/14]

S.0. 644 (E), dated the 4th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 166.260 to K.M.
226.400 (Nagaur-Jodhpur Section) on National Highway No.65
in Nagaur District in the State of Rajasthan, along with delay

statement.

S.0. 645 (E), dated the 4th March, 2014, amending Notification
No. S.0. 3509 (E), dated the 27tn November, 2013, to substitute
certain entries in the original Notification, along with delay

statement.
[Placed in Library. See No. L.T. 1399/16/14]

S.0. 735 (E), dated the 11th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 050.600 to K.M.
63.600 (Kishangarh - Chittorgarh Section) on National Highway
No. 79 in Ajmer District in the State of Rajasthan, along with delay

statement.

S.0. 741 (E), dated the 11th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 8.370 on
National Highway No. 31D in Darjeeling District in the State of
West Bengal, along with delay statement.

[Placed in Library. See No. L.T. 1677/16/14]

S.0. 780 (E), dated the 14th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 22.800 to K.M. 76.800
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(Jabalpur-Mandla-Chilpi Section) on National Highway No.12A
in Mandla District in the State of Madhya Pradesh, along with

delay statement.

S.0. 781 (E), dated the 14th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 76.800 to K.M. 159.800
(Jabalpur-Mandla-Chilpi Section) on National Highway No.12A
in Mandla District in the State of Madhya Pradesh, along with

delay statement.

S.0. 782 (E), dated the 14th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 159.400 to K.M.
171.400 and K.M. 184.400 to K.M. 192.400 (Jabalpur-Mandla-
Chilpi Section) on National Highway No.12A in Balaghat District
in the State of Madhya Pradesh, along with delay statement.

S.0. 783 (E), dated the 14tn March, 2014, regarding acquisition
of land, with or without structure, from K.M. 117.400 to K.M.
184.400 (Jabalpur-Mandla-Chilpi Section) on National Highway
No.12A in Mandla District in the State of Madhya Pradesh, along

with delay statement.

S.0. 826 (E), dated the 19th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 73.720 to K.M. 71.390,
from K.M. 66.575 to K.M. 26.800 of MDR-52, from K.M. 0.0
to K.M, 14.0 of PMGSY, and from K.M. 0.0 to K.M. 27.115 of
SH - 39 (Gulabpura -Uniara Section) on National Highway No.
148D in Bundi District in the State of Rajasthan, along with delay

statement.

S.0. 852 (E), dated the 20th March, 2014, amending Notification
No. S.0. 2452 (E), dated the 13th August, 2013, to substitute/
insert certain entries in the original Notification, along with delay

statement.

S.0. 903 (E), dated the 27th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 197.900 to K.M.
258.800 (Barmer - Sanchor Section) on National Highway No.
15 in Barmer District in the State of Rajasthan, along with delay

statement.
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S.0. 906 (E), dated the 27th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 115.000 to K.M.
164.584 on National Highway No. 34 in Nadia District in the State
of West Bengal, along with delay statement.

S.0. 909 (E), dated the 27th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 368.277 to K.M.
398.750 (Aurangabad-Barwa Adda Section) on National Highway
No.2 in Dhanbad District in the State of Jharkhand, along with

delay statement.

S.0. 975 (E), dated the 29th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 258.800 to K.M.
259.300 (Barmer-Sanchor Section) on National Highway No.
15 in Jalore District in the State of Rajasthan, along with delay

statement.
[Placed in Library. For (65) to (76) See No. L.T. 1677/16/14]

S.0. 1003 (E), dated the 2nd April, 2014, amending Notification
No. S.0. 2977 (E), dated the 1st October, 2013, to insert certain

entries in the original Notification, along with delay statement.
[Placed in Library. See No. L.T. 1399/16/14]

S.0. 1026 (E), dated the 3rd April, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 78.192
(Chas-Bokaro-Gola-Ramgarh Section) on National Highway
No.23 in Ramgarh District in the State of Jharkhand, along with

delay statement.

S.0. 1058 (E), dated the 9th April, 2014, regarding acquisition of
land, with or without structure, from K.M. 68.800 to K.M. 118.00
(Rajgarh Section) on National Highway No. 65 in Churu District
in the State of Rajasthan, along with delay statement.

S.0. 1110 (E), dated the 22nd April, 2014, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M.68.000
(Kanaktora-Jharsuguda Section) on National Highway No.200
(O1d) in Jharsuguda District in the State of Odisha, along with

delay statement.

[Placed in Library. See No. L.T. 1677/16/14]
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S.0. 1125 (E), dated the 24th April, 2014, regarding acquisition
of land, with or without structure, from K.M. 1053.230 to K.M.
1055.680 and K.M. 1058.040 to K.M. 1084.600 (Gundugolanu
-- Vijayawada Section) and K.M. 0.000 to K.M. 3.750 and from
K.M. 6.550 to K.M. 6.720 (Hanuman Junction Bypass Section)
and from K.M. 33.050 to K.M. 47.880 (Vijayawada Bypass
Section) on National Highway No. 5 in Krishna District in the
State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1399/16/14]

S.0. 1126 (E), dated the 24td April, 2014, regarding acquisition of
land, with or without structure, from K.M. 5.330 to K.M. 192.520
excluding K.M. 183.050 to K.M. 185.500 (Pali Section) on
National Highway No. 14 in Pali District in the State of Rajasthan,

along with delay statement.

S.0. 1130 (E), dated the 24th April, 2014, regarding acquisition
of land, with or without structure, from K.M. 519.600 to K.M.
554.800 (Muzaffarpur-Barauni Section) on National Highway No.
28 in Muzaffarpur District in the State of Bihar, along with delay

statement.

S.0. 1141 (E), dated the 24th April, 2014, authorizing RDO,
Nellore, RDO, Gudur and RDO, Tirupati as the competent
authorities regarding acquisition of land, with or without structure,
from K.M. 425.400 to K.M. 509.400 on National Highway No. 565
in Nellore and Chittoor Districts in the State of Andhra Pradesh,

along with delay statement.

S.0. 1142 (E), dated the 24th April, 2014, amending Notification
No. S.0. 458 (E), dated the 18th February, 2014, to insert certain

entries in the original Notification, along with delay statement.

S.0. 1150 (E), dated the 25th April, 2014, regarding acquisition
of land, with or without structure, from K.M. 268.345 .to K.M.
316.075 (M.P. Border Chilpi-Simga Section) on National
Highway No. 12A (New NH-30) in Bemetara District in the State
of Chhattisgarh, along with delay statement.

[Placed in Library. For (82) to (86) See No. L.T. 1677/16/14]
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S.0. 1151 (E), dated the 25th April, 2014, regarding acquisition
of land, with or without structure, from K.M. 268.345 to K.M.
316.075 (M.P. Border Chilpi-Simga Section) on National
Highway No. 12A (New NH-30) in Bemetara District in the State
of Chhattisgarh, along with delay statement.

[Placed in Library. See No. L.T. 1785/16/14]

S.0. 1159 (E), dated the 29th April, 2014, authorizing the Additional
Collector, Raigarh as competent authority regarding acquisition
of land, with or without structure, from K.M. 240.000 to K.M.
312.000 (BilaspurUrdawal Section) on National Highway No.200
(New NH-49) in Raigarh District in the State of Chhattisgarh,

along with delay statement.

S.0. 1160 (E), dated the 29th April, 2014, authorizing the
Revenue Divisional Officer, Narsampet as the competent authority
regarding acquisition of land, with or without structure, from K. M.
154.000 to K.M. 187.000 (Tanamcherla - Mallampally Section)
on National Highway No. 365 in Warangal District in the State of
Andhra Pradesh, along with delay statement.

[Placed in Library. See No. L.T. 1677/16/14]

S.0. 1161 (E), dated the 29th April, 2014, authorizing the Revenue
Divisional Officer, Mahabubabad as the competent authority
regarding acquisition of land, with or without structure, from K.M.
72.600 to K.M. 121.000 (Tanamcherla - Mallampally Section) on
National Highway No. 365 in Warangal District in the State of
Andhra Pradesh, along with delay statement.

[Placed in Library. See No. L.T. 1786/16/14]

S.0. 1162 (E), dated the 29th April, 2014, authorizing the Additional
Joint Collector, Prakasham District Ongale as the competent
authority regarding acquisition of land, with or without structure,
from K.M. 143.000 to K.M. 304.000 on National Highway No.
565 in Prakasham District in the State of Andhra Pradesh, along

with delay statement.

S.0. 1163 (E), dated the 29th April, 2014, regarding acquisition of
land, with or without structure, from K.M. 32.400 to K.M. 67.400
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(Biaora-MP/Rajasthan Border Section) on National Highway No.
12 in Rajgarh District in the State of Madhya Pradesh, along with

delay statement.

S.0O. 1164 (E), dated the 29th April, 2014, regarding rates of fee
to be collected from the users of the stretch, from K.M. 308.000
to K.M. 366.000 and including bypass to Pali starting from K.M.
366.000 of the National Highway No.65 connecting at K.M. 114 of
National Highway No.14 in Pali District in the State of Rajasthan,

along with delay statement.

S.0. 1165 (E), dated the 29th April, 2014, amending Notification
No. S.0. 335 (E), dated the 14th February, 2011 and S.O. 38 (E),
dated the 7th January, 2014, to insert certain entries in the original

Notification, along with delay statement.

S.0. 1213 (E), dated the 6th May, 2014, regarding acquisition of
land, with or without structure, from K.M. 308.000 to K.M. 378.115
(Jodhpur-Pali Section) on National Highway No.65 in Jodhpur

District in the State of Rajasthan, along with delay statement.

S.0. 1214 (E), dated the 6th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 308.000 to K.M.
378.115 (Jodhpur-Pali Section) on National Highway No.65 in
the Jodhpur District in the State of Rajasthan, along with delay

statement.

S.0. 1226 (E), dated the 7th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 194.210 to K.M.
228.976 (Rewa-Hanumana Section) on National Highway No.7 in
Rewa District in the State of Madhya Pradesh, along with delay

statement.

S.0. 1227 (E), dated the 7th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 170.050 to K.M.
173.160 (Nagaur Bypass) (Nagaur-Bikaner Section) on National
Highway No.89 in Nagaur District in the State of Rajasthan, along

with delay statement.

S.0. 1228 (E), dated the 7th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 308.000 to K.M.
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378.115 (Jodhpur-Pali Section) on National Highway No.65 in
the Jodhpur District in the State of Rajasthan, along with delay

statement.

S.0. 1231 (E), dated the 8th May, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.00 to K.M. 62.200
(Piprakoyhi-Raxaul Section) Raxaul Bypass Section joining Indo-
Nepal Border on National Highway No. 28A in East Champaran
District in the State of Bihar, along with delay statement.

S.0. 1274 (E), dated the 15th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 308.000 to K.M.
378.115 (Jodhpur-Pali Section) on National Highway No.65 in
Pali District in the State of Rajasthan, along with delay statement.

S.0. 1285 (E), dated the 15th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 134.400 to K.M.
185.150 (Kharagpur-Chichira Section) on National Highway No.
6 in Paschim Medinipur District in the State of West Bengal, along

with delay statement.

S.0. 1287 (E), dated the 15th May, 2014, regarding acquisition of
land, with or without structure, from K.M. 47.723 to K.M. 101.680
(Rajauli-Nawada-Biharsharif-Bakhtiyarpur Section) on National
Highway No. 31 in Nawada District in the State of Bihar, along

with delay statement.

S.0. 1288 (E), dated the 15th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 40.800 to K.M.
43.500, from K.M. 44.050 to K.M. 45.350, from K.M. 47.650 to
K.M. 48.250, from K.M. 55.000 to K.M. 59.800 and from K.M.
62.850 to K.M. 66.150 (Gaya-Hisua-Rajgir-Biharsharif Section)
on National Highway No. 82 in Nawada District in the State of

Bihar, along with delay statement.

S.0. 1298 (E), dated the 16th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 134.400 to K.M.
185.150 (Kharagpur-Chichira Section) on National Highway No.
6 in Paschim Medinipur District in the State of West Bengal, along

with delay statement.
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S.0.1307 (E), dated the 16th May, 2014, authorizing the Additional
District Collector-Third, Jodhpur as the competent authority
regarding acquisition of land, with or without structure, from
K.M. 0.000 to K.M. 149.461 and Sub-Divional Officer, Pokaran
as competent authority regarding acquisition of land with or
without structure from K.M. 149.461 to K.M. 175.432 on National
Highway No. 114 in Jodhpur and Jaisalmer Districts in the State of

Rajasthan, along with delay statement.

S.0. 1346 (E), dated the 22nd May, 2014, amending Notification
No. S.0. 3509 (E), dated the 27th November, 2013, to insert certain

entries in the original Notification, along with delay statement.

S.0. 1347 (E), dated the 22nd May, 2014, regarding acquisition of
land, with or without structure, from K.M. 43.000 to K.M. 93.000
(Barabanki-Bahraich-Rupaidiha Section) on National Highway
No0.28C (New N.H. 927) in Bahraich District in the State of Uttar

Pradesh, along with delay statement.

S.0. 1348 (E), dated the 22nd May, 2014, regarding acquisition of
land, with or without structure, from K.M. 35.400 to K.M. 43.000
(Barabanki-Bahraich-Rupaidiha Section) on National Highway
No0.28C (New N.H. 927) in the Bahraich District in the State of
Uttar Pradesh, along with delay statement.

S.0. 1349 (E), dated the 22nd May, 2014, regarding acquisition
of land, with or without structure, from K.M. 406.587.5 to K.M.
406.812 (Sikar-Bikaner Section) on National Highway No.11
in Sikar District in the State of Rajasthan, along with delay

statement.

S.0. 1365 (E), dated the 23rd May, 2014, regarding acquisition of
land, with or without structure, from K.M. 67.301 to K.M. 97.200
(Mangawn-Chakghat Section) on National Highway No.27 in
Rewa District in the State of Madhya Pradesh, along with delay

statement.
[Placed in Library. For (91) to (111) See No. L.T. 1677/16/14]

S.0. 1366 (E), dated the 23rd May, 2014, regarding acquisition of
land, with or without structure, from K.M. 67.300 to K.M. 45.600
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(Mangawn-Chakghat Section) on National Highway No.27 in
Rewa District in the State of Madhya Pradesh, along with delay

statement.
[Placed in Library. See No. L.T. 1787/16/14]

S.0. 1398 (E), dated the 28th May, 2014, regarding acquisition of
land, with or without structure, from K.M. 27.000 to K.M. 40.000
(Banjaria-Sheohar Section) on National Highway No. 104 in
Sheohar District in the State of Bihar, along with delay statement.

S.0. 1426 (E), dated the 2nd June, 2014, authorizing the Special
Land Acquisition Officer, National Highway, Bangalore as
competent authority regarding acquisition of land, with or without
structure, from K.M. 6.000 to K.M. 208.600 on National Highway
No. 206 in the State of Karnataka, along with delay statement.

S.0. 1430 (E), dated the 3rd June, 2014, regarding rates of fee to
be collected from the users of the stretch, from K.M. 171.000 to
K.M. 267.325 (including bypass at Nagaur from K.M. 180.500 of
N.H.-65 to K.M. 171.000 of N.H.-89) on National Highway No.89
in Nagaur and Bikaner Districts in the State of Rajasthan, along

with delay statement.

S.0. 1476 (E), dated the 6th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 147.750 to K.M.
177.050 (Baghana-Gomti Choraha Section) on National Highway
No.8 in Rajsamand District in the State of Rajasthan, along with

delay statement.

S.0. 1484 (E), dated the 9th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M.
40.500 (Barhi-Hazaribag Section) on National Highway No.33
in Hazaribag District in the State of Jharkhand, along with delay

statement.

S.0. 1509 (E), dated the 13th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 191.422 to K.M.
268.345 (M.P. Border Chilpi-Simga Section) on National Highway
No. 12A (New NH-30) in Kabirdham District in the State of
Chhattisgarh, along with delay statement.
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S.0. 1510 (E), dated the 13th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 191.422 to K.M.
268.345 (M.P. Border Chilpi-Simga Section) on National Highway
No. 12A (New NH-30) in Kabirdham District in the State of
Chhattisgarh, along with delay statement.

S.0. 1529 (E), dated the 16th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 308.000 to K.M.
378.115 (Jodhpur-Pali Section) on National Highway No.65 in
Pali District in the State of Rajasthan, along with delay statement.

S.0. 1568 (E), dated the 20th June, 2014, authorizing the Joint
Collector Guntur as competent authority regarding acquisition of
land, with or without structure, from K.M. 86.000 to K.M. 143.000
on National Highway No. 565 in Guntur District in the State of
Andhra Pradesh, along with delay statement.

S.0. 1573 (E), dated the 20th June, 2014, authorizing Revenue
Divisional Officer, Kavali, Revenue Divisional Officer, Atmakaur,
Revenue Divisional Officer, Nellore and Revenue Divisional
Officer, Gudur as competent authorities regarding acquisition
of land, with or without structure, from K.M. 304.000 to K.M.
425.400 (Nakerakal - Yerpedu road) on National Highway No. 565
in Nellore District in the State of Andhra Pradesh, along with delay

statement.

S.0. 1581 (E), dated the 24th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 402.376 to K.M.
403.545 (Raiganj -Dalkhoia Section) on National Highway No. 34
in Uttar Dinajpur District in the State of West Bengal, along with

delay statement.

S.0. 1585 (E), dated the 24th June, 2014, regarding acquisition of
land, with or without structure, from K.M. 37.630 to K.M. 74.200
(Chhapra-Rewa ghat-Muzaffarpur Section) on National Highway
No. 102 in Muzaffarpur District in the State of Bihar, along with

delay statement.

S.0. 1586 (E), dated the 24th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 192.000 to K.M.
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231.500 (Hisar - Dabwali Section) on National Highway No. 10 in
Fatehabad District in the State of Haryana.

[Placed in Library. For (91) to (125) See No. L.T. 1677/16/14]

S.0. 1626 (E), dated the 27th June, 2014, regarding acquisition of
land, with or without structure, from K.M. 30.000 to K.M. 54.000
(Hyderabad - Yadgiri Section) on National Highway No. 202 in
Nalgonda District in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1399/16/14]

S.0. 1652 (E), dated the 1st July, 2014, regarding acquisition of
land, with or without structure, from K.M. 94.840 to K.M. 163.500
(Bikaner-Phalodi Section) on National Highway No. 15 in Jodhpur
District in the State of Rajasthan.

S.0. 1653 (E), dated the 1st July, 2014, publishing corrigendum to
Notification No. S.0. 3071 (E), dated the 8th October, 2013.

S.0. 1654 (E), dated the 1st July, 2014, regarding acquisition of
land, with or without structure, from K.M. 23.00 to K.M. 66.00
(Salasar - Fatehpur - Ambala Section) on National Highway No.
65 in Churu District in the State of Rajasthan.

S.0. 1678 (E), dated the 2nd July, 2014, regarding acquisition of
land, with or without structure, from K.M. 4.200 to K.M.- 18.900
and from K.M. 19.150 to K.M. 21.340 (Bikaner-Phalodi Section)
on National Highway No. 15 in Bikaner District in the State of
Rajasthan.

S.0. 1707 (E), dated the 9th July, 2014, regarding acquisition of
land, with or without structure, from K.M. 00.000 to K.M. 23.000
(Salasar - Fatehpur - Ambala Section) on National Highway No.
65 in Sikar District in the State of Rajasthan.

[Placed in Library. For (127) to (131) See No. L.T. 1677/16/14]

S.0. 1708 (E), dated the 9th July, 2014, regarding acquisition
of land, with or without structure, from K.M. 224.360 to K.M.
350.450 and from K.M. 350.450 to joining of NH-7 at K.M.
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216.650 (Kadapa-Kurnool Section) on National Highway No. 18
in Kurnool District in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1399/16/14]

S.0. 1719 (E), dated the 10th July, 2014, regarding acquisition
of land, with or without structure, from K.M. 144.000 to K.M.
179.300 (Ahmedabad - Gujarat/MP Border Section) on National
Highway No. 59 in Dahod District in the State of Gujarat.

S.0. 1983 (E), dated the Ist August, 2014, regarding acquisition
of land, with or without structure, from K.M. 231.500 to K.M.
315.550 (Hisar - Dabwali Section) on National Highway No. 10 in
Sirsa District in the State of Haryana.

[Placed in Library. See No. L.T. 1677/16/14]

S.0. 2115 (E), dated the 22nd August, 2014, regarding acquisition
of land, with or without structure, from K.M. 76.800 to K.M.
150.000 (Yadgiri - Warangal Section) on National Highway No.
202 (New NH-163) in Warangal District in the State of Andhra
Pradesh.

[Placed in Library. See No. L.T. 1399/16/14]

S.0.2257 (E), dated the 8th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 262.200 to K.M.
313.280 on National Highway No. 17 in Malappuram District in
the State of Kerala.

S.0. 2260 (E), dated the 8th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 12.900 to
K.M. 106.815 (Junagadh Section) on National Highway No. 8D in
Junagadh District in the State of Gujarat.

S.0. 2265 (E), dated the 8th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 26.730 to
K.M. 25.980 and from K.M. 21.500 to K.M. 09.844 (Uncha Nagla
- Dholpur Section) on National Highway No. 123 in Bharatpur
District in the State of Rajasthan.

S.O. 2271 (E), dated the 8th September, 2014, regarding

acquisition of land, with or without structure, from K.M. 12.900 to
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K.M. 106.815 (Junagadh Section) on National Highway No. 8D in
Junagadh District in the State of Gujarat.

S.0. 2384 (E), dated the 16th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 0.000 to
K.M. 20.200 (Vikravandi - Kumbakonam -Thanjavur Section) on
National Highway No. 45C in Viluppuram District in the State of
Tamil Nadu.

S.0. 2385 (E), dated the 16th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 185.980
to K.M. 260.200 on National Highway No. 17 in Kozhikode
District in the State of Kerala.

S.0. 2437 (E), dated the 18th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 5.000 to
K.M. 10.400 (Madurai - Paramakudi -Ramanathapuram Section)
on National Highway No. 49 in Madurai District in the State of
Tamil Nadu.

S.0. 2462 (E), dated the 23rd September, 2014, regarding
acquisition of land, with or without structure, from K.M. 0.000
to K.M. 155.626 (Thanjavur - Manamadurai Section) on National
Highway No. 226 in Sivaganga District in the State of Tamil
Nadu.

S.0. 2466 (E), dated the 23rd September, 2014, declaring two
highways as new National Highways Nos. 333B and 133B and
inserting their description in the Schedule of the Act.

S.0. 2468 (E), dated the 23rd September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 2469 (E), dated the 23rd September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 2471 (E), dated the 23rd September, 2014, amending
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Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 2472 (E), dated the 23rd September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0.2474 (E), dated the 23rd September, 2014, declaring a highway
as new National Highway No. 353E and inserting its description in
the Schedule of the Act.

S.0. 2475 (E), dated the 23rd September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 2489 (E), dated the 24th September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to add

certain entries in the original Notification.

S.0. 2490 (E), dated the 24th September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain enteries in the original Notification.

S.0. 2496 (E), dated the 24th September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original-Notification.

S.0. 2498 (E), dated the 24th September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 2584 (E), dated the 7th October, 2014, authorizing the Sub-
Divisional Officer (Civil) Theog, District Simla as the Competent
Authority regarding acquisition of land, from K.M. 0.000 to K.M.
2.395 (Deorighat - Premghat Section) (Theog Bypass) on National
Highway No. 22 (New NH-5) in Shimla District in the State of
Himachal Pradesh.

S.0. 2585 (E), dated the 7th October, 2014, authorizing the
Sub-Divisional Officer (Civil) Nalagarh, District Solan as

the Competent Authority regarding acquisition of land, from
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K.M. 17.930 to k.m. 35.312 on National Highway No. 21A (New
NH-105) in Solan District in the State of Himachal Pradesh.

S.0. 2586 (E), dated 7th October, 2014, authorizing the District
Revenue Officer, Panchkula as the Competent Officer regarding
acquisition of land, from K.M. 3.800 to K.M. 18.000 (Design
Chainage) on National Highway No. 21A (New NH-105) in
Panchkula District in the State of Haryana.

S.0.2592 (E), dated the 8th October, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0.2593 (E), dated the 8th October, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0.2594 (E), dated the 8th October, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 2595 (E), dated the 8th October, 2014, declaring a highway
as new National Highway No. 766C and inserting its description
in the Schedule of the Act.

S.0.2596 (E), dated the 8th October, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.
[Placed in Library. For (136) to (162) See No. L.T. 1677/16/14]

S.0.2597 (E), dated the 8th October, 2014, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.
[Placed in Library. See No. L.T. 1788/16/14]

S.0.2684 (E), dated the 20th October, 2014, amending Notification
No. S.0. 346 (E), dated the 14th February, 2011, to insert certain

entries in the original Notification.

S.0. 2702 (E), dated the 20th October, 2014, regarding acquisition
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of'land, with or without structure, from K.M. 0.000 to K.M. 155.626
(Thanjavur - Manamadurai Section) on National Highway No. 226

in Thanjavur District in the State of Tamil Nadu.

S.0. 2703 (E), dated the 20th October, 2014, regarding acquisition
of'land, with or without structure, from K.M. 0.000 to K.M. 155.626
(Thanjavur - Manamadurai Section) on National Highway No. 226
in Pudukkottai District in the State of Tamil Nadu.

S.O. 2787 (E), dated the 29th October, 2014, publishing
corrigendum to Notification No. S.0. 1672 (E), dated the 2nd July,

2014, to substitute certain entries in the original Notification.
[Placed in Library. For (164) to (167) See No. L.T. 1677/16/14]

S.O. 2833 (E), dated the 7th November, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.O. 2834 (E), dated the 7th November, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 2835 (E), dated the 7th November, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to
substitute certain entries in the original Notification.

S.0. 2836 (E), dated the 7th November, 2014, declaring new
National Highway No. 702D and inserting its description in the
Schedule of the Act.

[Placed in Library. For (168) to (171) See No. L.T. 1399/16/14]

S.0. 2860 (E), dated the 10th November, 2014, regarding
acquisition of land, with or without structure, from K.M. 33.412
to K.M. 93.000 (Athipalli - Krishnagiri Section) on National
Highway No. 7 in Krishnagiri District in the State of Tamil Nadu.

[Placed in Library. See No. L.T. 1677/16/14]

G.S.R. 831 (E), dated the 21st November, 2014, publishing the
National Highways Fee (Determination of Rates and Collection)
Second Amendment Rules, 2014.

[Placed in Library. See No. L.T. 1678/16/14]
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(174) S.0.3652(E),dated the 12th December, 2014, regarding acquisition

of land, with or without structure, from K.M. 406.587.5 to K.M.
406.812 on National Highway No.11 in Sikar District in the State

of Rajasthan, along with delay statement.

[Placed in Library. See No. L.T. 1399/16/14]

(i) A copy each (in English and Hindi) of the following Notifications of the

(iii)

Ministry of Road Transport and Highways, under Section 37 of the National
Highways Authority of India Act, 1988:—

M

(@)

3

S.0. 2495 (E), dated the 24th September, 2014, entrusting the stretch
from K.M. 0.000 to K.M. 52.200 (Sitarganj -Tanakpur Section) of
National Highway No. 125 in the State of Uttrakhand to the National
Highways Authority of India.

S.0. 2497 (E), dated the 24th September, 2014, entrusting the stretch
from K.M. 4.200 to K.M. 163.500 (Bikaner - Phalodi Section) of
National Highway No. 15 in the State of Rajasthan to the National
Highways Authority of India.

[Placed in Library. See No. L.T. 1677/16/14]

S.0. 2788 (E), dated the 29th October, 2014, entrusting certain stretches
of National Highway No. 29,56,93 and 235 to National Highways
Authority of India.

[Placed in Library. See No. L.T. 1399/16/14]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under sub-section (4) of Section
212 of the Motor Vehicles Act, 1988, along with Explanatory Memoranda:—

(1

2)

)

G.S.R. 409 (E), dated the 18th June, 2014, publishing the Central Motor
Vehicles (10th Amendment) Rules, 2014.

G.S.R. 431 (E), dated the 4th July, 2014, publishing the Central Motor
Vehicles (11th Amendment) Rules, 2014.

G.S.R. 504 (E), dated the 16th July, 2014, publishing the Central Motor
Vehicles (12th Amendment) Rules, 2014.
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“)

®)

(6)

(7

II.

G.S.R. 534 (E), dated the 24th July, 2014, publishing the Central Motor
Vehicles (13th Amendment) Rules, 2014.

G.S.R. 543 (E), dated the 30th July, 2014, publishing the Central Motor
Vehicles (14th Amendment) Rules, 2014.

G.S.R. 602 (E), dated the 21st August, 2014, publishing the Central Motor
Vehicles (15th Amendment) Rules, 2014.

G.S.R. 709 (E), dated the 8th October, 2014, publishing the Central Motor
Vehicles (Sixteenth Amendment) Rules, 2014.

[Placed in Library. See No. L.T. 1679/16/14]

A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 103 and Section 106 of the Major Port Trusts Act, 1963:—

(1) (a) Thirty-fifth Administration Report and Accounts of the V. O.
Chidambaranar Port Trust, Tuticorin, for the year 2013-14, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Port Trust.
[Placed in Library. See No. L.T. 1397/16/14]

(2) (a) Annual Accounts of the Jawaharlal Nehru Port Trust (JNPT), Navi
Mumbai, for the year 2013-14, and the Audit Report thereon.

(b) Review by Government on the Annual Accounts and Audit Report

of the above Port Trust.
[Placed in Library. See No. L.T. 1390/16/14]

(3) (a) Annual Accounts of the Paradip Port Trust (PPT), Paradip, Odisha,
for the year 2013-14, and the Audit Report thereon.

(b) Review by Government on the Annual Accounts and Audit Report

of the above Port Trust.
[Placed in Library. See No. L.T. 1393/16/14]

(4) (a) Annual Administration Report of the Mormugao Port Trust, Goa,
for the year 2013-14.

(b) Annual Accounts of the Mormugao Port Trust, Goa, for the year
2013-14, and the Audit Report thereon.
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(¢) Review by Government on the working of the above Port Trust.

[Placed in Library. See No. L.T. 1392/16/14]

III. A copy each (in English and Hindi) of the following papers, under Section 24
of the Inland Waterways Authority of India Act, 1985:—

(a) Annual Report and Accounts of the Inland Waterways Authority of
India (IWAI), NOIDA, for the year 2013-14, together with the Auditor’s

Report on the Accounts.
(b) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 1400/16/14]

IV. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(1) (a) Ninth Annual Report and Accounts of the Sethusamudram
Corporation Limited (SCL), Chennai, for the year 2013-14,
together with the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of India

thereon.
(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1387/16/14]

(2) (a) Fourteenth Annual Report and Accounts of the Kamarajar Port
Limited (KPL), Chennai, for the year 2013-14 together with the
Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Port.
[Placed in Library. See No. L.T. 1386/16/14]
V. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Indian Academy of Highway
Engineers (IAHE), NOIDA, Uttar Pradesh for the year 2013-14, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Academy.

[Placed in Library. See No. L.T. 1789/16/14]
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Reports and Accounts (2010-11, 2012-13, 2013-14) of various Universities,
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(i)  Acopy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 30 of the Tezpur University Act, 1993:—

(a)  Annual Report of the Tezpur University, Assam, for the year 2013-14.
(b) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 1715/16/14]

(i) Acopy (in English and Hindi) of the Annual Accounts of the Assam University,
Silchar, for the year 2013-14, and the Audit Report thereon, under sub-section
(4) of Section 31 of the Assam University Act, 1989.

[Placed in Library. See No. L.T. 1722/16/14]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 23 of the Indian Institutes of Technology Act,
1961:—

(1) (a) Annual Accounts of the Indian Institute of Technology Ropar,
Punjab, for the year 2013-14, and the Audit Report thereon.

(b) Statement by Government on the Annual Accounts of the
above Institute.

[Placed in Library. See No. L.T. 1353/16/14]

(2) (a) Annual Accounts of the Indian Institute of Technology (IIT),
Madras, Chennai, for the year 2013-14, and the Audit Report

thereon.

(b) Statement by Government on the Annual Accounts of the
above Institute.

[Placed in Library. See No. L.T. 1354/16/14]

(iv) A copy each (in English and Hindi) of the following papers, under
Section 18 and sub-section (4) of Section 19 of the University Grant

Commission Act, 1956:—

(a) Annual Report of the Rashtriya Sanskrit Vidyapeetha, Tirupati, for
the year 2013-14.
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(b) Annual Accounts of the Rashtriya Sanskrit Vidyapeetha, Tirupati,
for the year 2013-14, and the Audit Report thereon.

(c) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 1698/16/14]

A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 22 of the National Institutes of Technology Act,

2007:—
1M @
(b)
2 @
(b)
3 (@
(®)
@4 @
(b)

Annual Report and Accounts of the National Institute of
Technology, Warangal, Andhra Pradesh, for the year 2013-
14, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above

Institute.
[Placed in Library. See No. L.T. 1357/16/14]

Annual Report and Accounts of the National Institute of
Technology, Arunachal Pradesh, for the year 2012-13,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 1695/16/14]

Annual Report and Accounts of the National Institute of
Technology, Sikkim, for the year 2010-11, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 1697/16/14]

Annual Report and Accounts of the Malaviya National
Institute of Technology, Jaipur, for the year 2012-13, together
with the Auditor’s Report on the Accounts.

Review by Government on the working of the above
Institute.

(5) Statement each (in English and Hindi) giving reasons for the delay

in laying the papers mentioned at (1) (ii), (1) (iii) and (1) (iv)

above.

[Placed in Library. See No. L.T. 1335/16/14]
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A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 13A of the Banaras Hindu University Act,
1915:—

(a) Annual Report of the Banaras Hindu University, Varanasi, for the
year 2013-14.

(b) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 1724/16/14]

A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 31 and sub-section (4) of Section 32 of the
Nagaland University Act, 1989:—

(a) Nineteenth Annual Report of the Nagaland University, Lumami,
Nagaland, for the year 2013-14.

(b) Annual Accounts of the Nagaland University, Lumami, Nagaland,
for the year 2013-14, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 1721/16/14]

(viii) A copy each (in English and Hindi) of the following papers, under sub-

(ix)

x)

section (3) of Section 30 of the Assam University Act, 1989:—

(a) Twenty-first Annual Report of the Assam University, Silchar, for
the year 2013-14.

(b) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 1722/16/14]

A copy each (in English and Hindi) of the following papers, under sub
Section 33 of the Manipur University Act, 2005:—

(a) Annual Report of the Manipur University, Canchipur, Manipur,
for the year 2013-14.

(b) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 1700/16/14]

A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 and sub-section (4) of Section 31 of the Central
Universities Act, 2009:—
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(a)

(b)
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Annual Report and Accounts of the Central University of
Bihar, Patna, for the year 2013-14, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above

University.
[Placed in Library. See No. L.T. 1726/16/14]

Fifth Annual Report of the Central University of Kerala,
Kasaragod, Kerala, for the year 2013-14.

Fifth Annual Accounts of the Central University of Kerala,
Kasaragod, Kerala, for the year 2013-14, and the Audit Report

thereon.

Review by Government on the working of the above

University.
[Placed in Library. See No. L.T. 1725/16/14]

Annual Report of the Central University of Gujarat,
Gandhinagar, for the year 2013-14.

Annual Accounts of the Central University of Gujarat,
Gandhinagar, for the year 2013-14, and the Audit Report

thereon.

Review by Government on the working of the above

University.
[Placed in Library. See No. L.T. 1707/16/14]

Fifth Annual Report of the Central University of Haryana,
Mahendergarh, Haryana, for the year 2013-14.

Annual Accounts of the Central University of Haryana,
Mahendergarh, Haryana, for the year 2013-14, and the Audit

Report thereon.

Review by Government on the working of the above

University.
[Placed in Library. See No. L.T. 1706/16/14]

Sixth Annual Report of the Central University of Karnataka,
Gulbarga, for the year 2013-14.

Sixth Annual Accounts of the Central University of Karnataka,
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Gulbarga, for the year 2013-14, and the Audit Report

thereon.
[Placed in Library. See No. L.T. 1711/16/14]

(6) (a) Annual Report of the Central University of Orissa, Koraput,
Orissa, for the year 2013-14.

(b) Annual Accounts of the Central University of Orissa, Koraput,
Orissa, for the year 2013-14, and the Audit Report thereon.

(¢) Review by Government on the working of the above
University.

[Placed in Library. See No. L.T. 1727/16/14]

(xi) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 of the Central Universities Act, 2009:—

(1) (a) Sixth Annual Report of the Dr. Harisingh Gour Vishwavidalya,
Sagar, Madhya Pradesh, for the year 2013-14.

(b) Review by Government on the working of the above
University.

[Placed in Library. See No. L.T. 1703/16/14]

(2) (a) Annual Report of the Hemwati Nandan Bahuguna Garhwal
University, Srinagar-Garhwal, Uttarakhand, for the year 2013-
14.

(b) Review by Government on the working of above University.
[Placed in Library. See No. L.T. 1718/16/14]
(xii) A copy each (in English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Board of Apprenticeship
Training (BOAT), Southern Region, Chennai, for the year
2013-14, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 1719/16/14]

(2) (a) Annual Reportand Accounts of the Board of Practical Training
(BOPT), EasternRegion, Kolkata, forthe year2013-14, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Board.

[Placed in Library. See No. L.T. 1720/16/14]
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Annual Report of the Indian Institute of Information
Technology, Design and Manufacturing (IIITD and M),
Kancheepuram, for the year 2013-14.

Annual Accounts of the Indian Institute of Information
Technology, Design and Manufacturing (IIITD and M),
Kancheepuram, for the year 2013-14, and the Audit Report
thereon.

Review by Government on the working of the above
Institute.

Chronological Statement showing the sequence of events of
laying of the Annual Report and Accounts of the I[IITD and M,
Kancheepuram, for the year 2013-14.

[Placed in Library. See No. L.T. 1699/16/14]

Annual Report and Accounts of the National Book Trust,
India, New Delhi, for the year 2013-2014, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1692/16/14]

Annual Report of the Indian Institute of Technology (IIT),
Bombay, for the year 2013-14.

Review by Government on the working of the above
Institute.

Chronological Statement showing the sequence of events of
laying of the above Report.

[Placed in Library. See No. L.T. 1352/16/14]

Annual Report of the Indian Institute of Technology (IIT),
Hyderabad, for the year 2013-14.

Review by Government on the working of the above
Institute.

Chronological Statement showing the sequence of events of
laying of the above Report.

[Placed in Library. See No. L.T. 1712/16/14]
Annual Report of the Kendriya Hindi Shikshan Sansthan

(Central Institute of Hindi), Agra, for the year 2013-14.

(b)

Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 1790/16/14]
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(8) (a) Annual Report and Accounts of the School of Planning and
Architecture (SPA), Bhopal, Madhya Pradesh, for the year 2013-
14, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above School.

(c) Chronological Statement showing the sequence of events of laying
of the above Report.

[Placed in Library. See No. L.T. 1356/16/14]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COMMERCE

DR. CHANDAN MITRA (Madhya Pradesh): Sir, I present the following Reports
(in English and Hindi) of the Department-related Parliamentary Standing Committee on

Commerce:—

(i) 115th Report on Action Taken by Government on the Observations/
Recommendations of the Committee contained in its One Hundred and Tenth

Report on FDI in Pharmaceutical Sector; and

(il)) 116th Report on Action Taken by Government on the Observations /
Recommendations of the Committee contained in its One Hundred and
Fourteenth Report on Activities and Functioning of India Trade Promotion

Organization.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON HOME AFFAIRS

SHRI D. RAJA (Tamil Nadu): Sir, I present the following Reports (in English
and Hindi) of the Department-related Parliamentary Standing Committee on Home
Affairs:—

(i) One Hundred and Eighty Second Report on the Rescue, Rehabilitation and
Reconstruction in the aftermath of the floods and landslides in Jammu and

Kashmir; and

(il)) One Hundred and Eighty Third Report on Problems being Faced by Refugees

and Displaced Persons in Jammu and Kashmir.
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON AGRICULTURE

3t g FfcaR (SR uReN) : WElky, § SN H#AE (UYUTeE, ST AR
AT faWTT) @1 SIS AR (2014-15) & Fade # favmT Sefda $fy ddeft womdt
AT (2014-15) & gigd ufdes (@ieedi did G4n) & e afa @Rol qer =< #)
FHT Yedl TR Gl g

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON COAL AND STEEL

SHRISANJAY RAUT (Maharashtra): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Coal and Steel (2014-15):—

(M)

(if)
(iii)
(iv)

V)

(vi)

First Report on ‘Demands for Grants (2014-15)’ of the Ministry of Coal;
Second Report on ‘Demands for Grants (2014-15)” of the Ministry of Mines;
Third Report on ‘Demands for Grants (2014-15)’ of the Ministry of Steel;

Fourth Report on Action Taken by the Government on the observations/
recommendations contained in the Fiftieth Report (Fifteenth Lok Sabha) of
the Committee on ‘Service Conditions of Workers including Contract Workers
in Coal India Ltd. and its Subsidiaries’ relating to the Ministry of Coal;

Fifth Report on Action Taken by the Government on the observations/
recommendations contained in the Fifty-first Report (Fifteenth Lok Sabha)
of the Committee on ‘Service Conditions of Workers in Public Sector Steel
Companies’ relating to the Ministry of Steel; and

Sixth Report on Action Taken by the Government on the observations/
recommendations contained in the Fifty-second Report (Fifteenth Lok
Sabha) of the Committee on ‘Marketing and Transportation of Steel by Public
Sector Steel Companies’ relating to the Ministry of Steel.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON DEFENCE

SHRI TARUN VIJAY (Uttarakhand): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Defence (2014-15):—
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(1)  Second Report on ‘Demands for Grants (2014-15) on General Defence Budget
(Demand No. 20, 21 and 27)’ of the Ministry of Defence;

(i) Third Report on ‘Demands for Grants (2014-15) on Army (Demand No. 22)’
of the Ministry of Defence;

(iii) Fourth Report on ‘Demands for Grants (2014-15) on Navy and Air Force
(Demand No. 23 and 24)’ of the Ministry of Defence; and

(iv) Fifth Report on ‘Demands for Grants (2014-15) on Ordnance Factories and
Defence Research and Development Organisation (Demand No. 25 and 26)’ of

the Ministry of Defence.

MR. DEPUTY CHAIRMAN: Reports of Department-related Parliamentary
Standing Committee on Energy. Shri Oscar Fernandes; not there. Dr. Anil Kumar Sahani;

absent.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

SHRI D.P. TRIPATHI (Maharashtra): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on External Affairs (2014-15):-

(i)  Third Report (Sixteenth Lok Sabha) on ‘Demands for Grants (2014-15)’ of the
Ministry of Overseas Indian Affairs; and

(ii) Fourth Report (Sixteenth Lok Sabha) on ‘Demands for Grants (2014-15)’ of
the Ministry of External Affairs.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FINANCE

it RTT SETA (SR <P : Aelgy, § favrT wefda faq ddeh dadia womh
AT (2014-15) & FrfeRad gftaei & th-ve iy @R dor =kt #) 3w
Ued R Gl g

(i) Fourth Report on ‘Demands for Grants (2014-15) of the Ministry of

Planning;
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(i) Eighth Report on action taken by the Government on the Observations/
Recommendations contained in the Fifty-ninth Report (Fifteenth Lok Sabha)

on the subject ‘Current Economic Situation and Policy Options’; and

(iii) Ninth Report on action taken by the Government on the Observations/
Recommendations contained in the Seventy-fourth Report (Fifteenth
Lok Sabha) on the subject ‘Economic Impact of Revision of Natural Gas

Price’.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related
Parliamentary Standing Committee on Food, Consumer Affairs and Public Distribution
(2014-15):—

(1)  First Report on ‘Demands for Grants (2014-15)’ of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public

Distribution); and

(i) Second Report on ‘Demands for Grants (2014-15)’ of the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Consumer
Affairs).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON INFORMATION TECHNOLOGY

SHRI DEREK O’BRIEN (West Bengal): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Information Technology (2014-15):—

(i) First Report on ‘Demands for Grants (2014-15)" of the Ministry of

Communications and Information Technology (Department of Posts);

(i) Second Report on ‘Demands for Grants (2014-15)’ of the Ministry of
Communications and Information Technology (Department of Electronics

and Information Technology);
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(ii1) Third Report on ‘Demands for Grants (2014-15)’ of the Ministry of
Communications and Information Technology (Department of Tele-

communications); and

(iv) Fourth Report on ‘Demands for Grants (2014-15) of the Ministry of

Information and Broadcasting.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON LABOUR

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I lay on the Table, a copy (in
English and Hindi) of the Third Report of the Department-related Parliamentary Standing
Committee on Labour (2014-15) on ‘The Factories (Amendment) Bill, 2014’ relating to
the Ministry of Labour and Employment.

REPORTS OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I lay on the Table, a copy (in
English and Hindi) of the Report of the study tour of the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes to Bhopal, Panchmarhi, Mumbai and Jaipur
during February, 2013.

RE. NOTICE UNDER RULE 267

it AR AT (SR U2 : S, 89 AN 1 el 267 & g Aled &1 8,
W1, X9 MY St BT Al A 81 ..(auT)... #7199, B9RT ey Blel €9 W 2
.o (STTET)....

MR. DEPUTY CHAIRMAN: Only one of you may speak. I think, Sharad Yadavji
first. ... (Interruptions)...

3t ¥RE AEa (FER) : IYAWHRT Sft, § aus! ¥eRd # w81 aed § &
PR 7 aS fhT & & BIer-a9 I AT, HRIST SRR Arotard, S I sfean
2, ST ISR 9 3R Wl § fham™ &1 S @4t vdr § S9dT Salel <4, 39d
qIaS[e $7 FaTdll IR 39 AXPR dI RSP U DIy Ugd T Plg KT 81 fa@man <
BT Bl 9% §RT U& 93 8 Marea & 8 8, Hifd $8 &l T8l del o & 3
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ERATIR] BT AN AT I T2 Hal o7 6 g™ 9 .@aum)... § 7oy
BT PE1 A18dl g fd AP ANl 1 9 IR DI TS, ...(FaUH)... 3Tb TG
gl €, AR D! Uit & AT dlerd B L..(aHT)... STFWTafd Sft, <9 & &8
el #, Bl ORI ¥, FBl 3MMUB Jd B H, Hel IR Yo § 59 a8 I I AHa
T IR Tl ...(FAUM)... VAT TE T ... (L., M S ae {6y 9, 32T q=1
DI ST MU arae fhdr €, 89 WR afefUl ...(ae)... 3 “AadhT AT, qdhT
famr BT o7l 39 W A Ri T2 Td I8 82 Tl T8l Bl g 9199 ol I8 82 i
&I 3MY SRISHIR ATl & Al § B1H B I8 &2 H9 ddb AT AU arI&l dl
YAPR AR FaTe IBIG? ...(FAH).... ST ATl I DI IREIE AR JaE P, U
AT YR 37T MY Fef ¥2 & 3R Ty e & HrIare! 65 Bl ...(qGE). ..

MR. DEPUTY CHAIRMAN: You have made your point. ... (Interruptions)... I have

to take up Zero Hour. ... (Interruptions)...

il IS TG : SAAY # ATID /e 3 I 2, A1 9+ I § By drsdl g
5 smuet Uit 3 S 9rae fhU A, MY ITBT oAb} TfIU| BT I P f2d | SN

(TFHT)....

1. IM MUTe I16d (STR IS : SUFHTART Sfl, g & SR AdP -IdT AR
TS & JEITTHAT SfY .. ). ..

MR. DEPUTY CHAIRMAN: Ram Gopalji, what will happen to Zero Hour then?

...(Interruptions)...

0. M MU ITEd : STFHYRT SN, FRT Hel 267 & d8d A Bl ...(FaH). ..
A1 & SR JLFEHAT A7 Alal S 7 I8 el AT b Hrefl & di9d ATgd, R
IE HET o7 f Rl & SuS # S ST AT Sl 8, IHBT ¢ AT 7o <, 3R
g HRIS SRISHIR ST Bl ISR <311 399 fhad) fY 99l IR 319 I [a-4e Udh
HEH 3N T8l 91 21 3 DI AR BRI Py T A (g Ired & I 3 31T
SIR-HAR TR &RAT § &1 81 39 Jc Bl 89 B 267 & da8d Alfed & A9 9
T 8, NI A1 # g, o oSt o AR wrRiare! B Ahdx 9 W g4t deig S|
..(STTET)....

SHRI SITARAM YECHURY (West Bengal): Sir you listened to him.
...(Interruptions)... Please listen to me also. ...(Interruptions)... Give me one minute.
...(Interruptions)... Sir, along with this, I fully extend my support. ¥X, I S waTd IRE
Si 1 3R XM YT St SSIY &, 394 BHRI YRT WA I 91 &1 % arge ¥
el by, 98! a1 81 &, YITHA! Sl o I97 b 3SR AT el F T Bl FMAT B
@%WW%WWWmoratoriuleWW%WW@,W
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dd sﬁtﬂ ?%TIT, T communal riots 3R communal polarisation YN moratorium PxIgY,
A 3ot I9F Sh AT 3R Iafc dM BT W g1l A S e 2 8, 3
JNT-JT 9 F 37X AN H Dbl o™ & AU, T S AWeTRIp Yra=13ii Bl qTSh]
PR U W@ & foy 9 B <E €, 98 9w & fed # S B AWA Su9HiT
HBIgy, Y IRS 1S Sff 5 ST 91 Hel 3R I8 S GHRT ©, $Hh SR W &9 RPN
% Raemw faRY ST TmEd Bl

MR. DEPUTY CHAIRMAN: Please, after this. ... (Interruptions)... You please listen

to him. ... (Interruptions)... First you listen to the Minister. ... (Interruptions)...

fam #5i; HRURe S W3 a1 SR THRU | d1 WeA & Aar (3 v
SAeell) : A SUHHIRT AEIed, AFT Hevd, S IRE Ared Sft 4 S fawy o
T 3R WY, I MUTel I1d St 7 3F HET 6 96 AT B 39T Neofl &, I Veil H
SITY, IHT AMIBR Bl ...(FIH)....

sft ST AT : AT AL TE & .. (HIAT)...

oY 30T STl : AT SUFYUT HEISy, T8l dd ded § $9¢ gRT QU AeH
TR fS¥He &1 a1t 8, rule 169 says “In order that the motion may be admissible, it

shall satisfy the following condition.” Sub rule (6) says “It shall not revive a discussion
on a matter which has been discussed in the same session.” 39 fI5g 1R 3RSl T=f
= ﬂ—dﬁ gl gafery IRE Sft R fawg o et &) I8 £ the motion itself is

inadmissible. The suggestion for a discussion is itself inadmissible. ... (Interruptions)...

sft YRS AIeT : AFHY SUGHMN ABIGY, RISFRI W Tdl 8 §8 ©
(FAU)... THRT R F4] 81 88 © ..(FGEH). ..

sft 31601 Scel! : HEIGY, ...(HAYT)... 3R fHdt e fawy )k 3 94t &= a7e,
al g9 del b g9 e & fau IR 21 ol R0 ewpe g% @R <
o (ET)....

it FaR™ AR : AR ISTFHURT HEIGY, 89 ARBR Bl 91 AT & oy
TR Bl ..(FaYF)... 3R A #31 St g9RI 910 W A9 <l ...(FaEH)... a4
PRISY ...(FA).... IS TIHAT ST SHBT 9AE © .(FAHF)... I Fd] HIIsy
(TAI)... IR, TEINT & 3MIR G G ol ...(FIHH)...

MR. DEPUTY CHAIRMAN: Yes, Shri Derek, please. ...(Interruptions)... 1 will

have to move to Zero Hour. ... (Interruptions)...

SHRI DEREK O’ BRIEN (West Bengal): Sir, the point here is. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: I have told you. I have to go to Zero Hour.

...(Interruptions)...
SHRI DEREK O’ BRIEN: Sir, the point here is. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, you speak. ...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, the point here is. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Shri Derek, I have called you.

...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, the issue is raised. ...(Interruptions)... The Ministers

are shouting. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: After Shri Derek, I will call him. ... (Interruptions)...

I have called you already. ... (Interruptions)...
SHRI DEREK O’BRIEN: Sir, Ministers are shouting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I called Shri Derek. ... (Interruptions)... 1 will call you

also, sit down. ... (Interruptions)...
SHRI DEREK O’BRIEN: Sir, the point here is. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will come to that. ...(Interruptions)... You

please say your point. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, I have to listen to ...(Interruptions)... 1 cannot
hear. ...(Interruptions)... Sir, the point here ...(Interruptions)... The issue is raised by

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no, please ...(Interruptions)...

SHRI DEREK O’BRIEN: I am absolutely with the issues raised by Sharad ji, Ram
Gopal ji and everybody else. ...(Interruptions)... We are carefully ...(Interruptions)... Do

not prompt me, you come and speak then. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...

SHRI DEREK O’BRIEN: The points raised by all the senior hon. Members

...(Interruptions)...

sft ST T WA (UST) : W), A AR g H WA IR T (D). BF AN
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SHRI DEREK O’ BRIEN: We are on the ...(Interruptions)... ¥%, &1 @RT g4f |
&l 9FT 2 &1 We want the discussion along with these issues. ...(Interruptions)... On
the issue of conversions, we want the Prime Minister to come to Rajya Sabha. You do

not need a 56 inches chest, you need a 4 inch heart ... (Interruptions)...

MR. DEPUTY CHAIRMAN: So, Shri Anand Sharma. ...(Interruptions)...

sft 3T T (RTORAT) : IR, 39 9o H ORI el V& 8 ...(a8H)... fUsar
URT T8 TR H ET ... (EE). ..

MR. DEPUTY CHAIRMAN: Please listen to Shri Anand Sharma. ... (Interruptions)...

sft g I : B WRAR § IR-IR TS ATIH I MU fhar .. (aem)...
AT W& b AT A B WRGR 9 IR-9R IE fHar .. @aum)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... 1 will allow you also.
...(Interruptions)... Nirmala ji, I will allow you also. ... (Interruptions)... 1 will allow you.

...(Interruptions)...

sft 3 vl : I fawy TR B, 99 AT R AEHER WeEET Sff We H
PN .. (FAY)... W R B 91 I8 ¢ fF ...@aum)... ==t 3 ey 71 97 3871
(FAT)... TaT F AIBR 3IR ARG JIH HA 90 2§ ...(a9H).... T8 AT Bl
I1d T ...(FAH)... B9 78] 91 2 ¢ ...(FFH)... 89 Al 918d & & J Jgf 31 iR
AR 91 G SR B9 SFB! 91 G ..(FAF)... AT I8 I W B A8y
(TAHT).... FAER T & H31 IR FAER S & Ge fauer & -1dmsit &l e
TE QA ..(FAUF).... TRENT BRI I & ...(TAYT).... 3R ASH H AT g, TR
g, A 39D T RRERT 39 TR B © ...(Fa9H). ..

MR. DEPUTY CHAIRMAN: Yes, Raja ji. ...(Interruptions)... Yes, Shri Raja.
...(Interruptions)... I will call you, I will come to you. ...(Interruptions)... Nirmala ji, I will
call you. ...(Interruptions)... Khanna ji, I will give you a chance. ...(Interruptions)... Sit
down, I will give you a chance. No problem. ... (Interruptions)... Let us have a discussion.
It is Zero Hour. ...(Interruptions)... 1t is your hour. ...(Interruptions)... Yes, what do you

want? ...(Interruptions)...

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I have also given a notice.

...(Interruptions)...
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SHRI D. RAJA (Tamil Nadu): I have also given a notice. While giving my support
to the issues raised by Shri Sharad Yadav and Shri Ram Gopal Yadav ...(Interruptions)...
I must point out ... (Interruptions)... Listen. ... (Interruptions)... In the name of conversion

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Under what rule? ... (Interruptions)...
SHRI D. RAJA: My notice is there, Sir.
MR. DEPUTY CHAIRMAN: Under what rule?
SHRI D. RAJA: My notice is there for suspending the business.
MR. DEPUTY CHAIRMAN: Okay, okay. I understood.

SHRID. RAJA: Sir, in the name of conversion and reconversion certain organisations

are resorting to deplorable ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, Shrimati Nirmala Sitaraman.

SHRI D. RAJA: They are creating communal riots in the country. Let the
Prime Minister come to this House and explain what the Government is going to do.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t do that. ...(Interruptions)... No display of
posters, please. ...(Interruptions)... Please don’t do that. ...(Interruptions)... Please don’t
display that. ...(Interruptions)... It is indiscipline and unbecoming of a Member to do that.
I request hon. Members please don’t do that. ...(Interruptions)... Please don’t do that.
No, please. ...(Interruptions)... Don’t do that. ...(Interruptions)... No, no. Don’t do that.
...(Interruptions)... The House is adjourned till 12.00 noon.

The House then adjourned at twenty-one minutes past eleven of the clock.

The House re-assembled at twelve of the clock,
MR. CHAIRMAN in the Chair.
ORAL ANSWER TO QUESTION
Kendriya Vidyalaya in Tirunelveli

*351. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is considering a proposal to open a Kendriya Vidyalaya

in Tirunelveli city;
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(b)  whether there is any bottleneck which is preventing the opening thereof;
(c) if so, the details thereof; and
(d) by when Kendriya Vidyalaya would be opened there?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) At present there is no proposal for opening of a Kendriya Vidyalaya (K'V)
in Tirunelveli City. An incomplete proposal for opening of a KV at Kulavanikarpuram
Village, District Tirunelveli (Tamil Nadu) was received by Kendriya Vidyalaya Sangathan
(KVS). KVs are opened on the basis of feasible proposals based on the criteria of KVS.

sft e IFETS : AT FUURT ARIGY ... (AHT). ..

MR. CHAIRMAN: Question Hour, please. ...(Interruptions)... No posters, please.
...(Interruptions)... Question Hour, please. Question No. 351 ...(Interruptions)... 39
TN IE T HY I8 22 Please don’t do this. ..(Interruptions)... I8 Fd DI
(TALT)... & 7 PHINY| I § 79 MY 3R UReH Ad fSEZI ...(aaerm). ..
Please don’t do this. ... (Interruptions)... I& T B I &2 . (TIT)... Y CINECERI]
S8 WX 9199 SgUl Allow the Question Hour to run. ...(Interruptions)... 3T91 ST
UX 999 Si1gU| Question No. 351. ... (Interruptions)... AN SN, 319 JE RIT B L 82
(TAIT).... T8, TS ...(FHTH)....

SHRIMATI VIJILA SATHYANANTH: Sir, my first supplementary to the hon.
Minister is this. ...(Interruptions)... In my Tirunelveli City, Tamil Nadu, the Central
Government offices, viz., EPF, ESI, Income Tax, Central Excise, Highways are located
and the services of many of the employees are transferable in nature. ...(Interruptions)...
So for the welfare of the Government employees, we earnestly seek a Kendriya Vidyalaya

School in my Tirunelveli City, which is the need of the hour. ... (Interruptions)...
MR. CHAIRMAN: The House is adjourned for 15 minutes.
The House then adjourned at two minutes past twelve of the clock.

The House re-assembled at seventeen minutes past twelve of the clock,

MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question No.351. ...(Interruptions)... This is very wrong.

...(Interruptions)...
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sft TR SRTATS : AT FHTIRT ST ..(IGET). .

SHRIMATI VIJILA SATHYANANTH: Sir, my first supplementary is this. The
family members of the Central Government employees suffer ... (Interruptions)... because
we have no Kendriya Vidyayalayas in the Tirunelveli City. ...(Interruptions)... I do want
to know from the hon. Minister, through you, Sir, as to whether a Kendriya Vidyalaya

school will be opened in the Tirunelveli City. ...(Interruptions)...
MR. CHAIRMAN: Please allow the Question Hour. ... (Interruptions)...

3t U= FEETET : WU Heled, bsid fJemey e & foy $v i ©l
(FTHT)... 37 AT & according i URATd 3MMd &, S W Ffeaq w9 | #=1ed
IR o 7 iR w=iia femrey @t S 2l ...(aU)... S8l & 9R H A
e @ o off, 39 Sl 9 98 & NfeRt & @ &1 faar g
(AL)... NIRRT 3 3nft 9 SHdT Bis SR 781 feun § swfey agf debred
faermera e T 999 981 8l ...(agT)....

SHRIMATI VIJILA SATHYANANTH : Sir, my second supplementary is this.
...(Interruptions)... As assured by the hon. Minister, ... (Interruptions)...

MR. CHAIRMAN: The House is adjourned till 2.00 p.m.

The House then adjourned at nineteen minutes past twelve of the clock.

The House re-assembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
WRITTEN ANSWERS TO STARRED QUESTIONS
Package to rescue gas-based power plants

*352. DR. T. SUBBARAMI REDDY: Will the Minister of POWER be pleased to

state:

(a) whether Government has finalized the details of a package to rescue gas-based

power plants which are lying stranded, if so, the details thereof;

(b) whether rescheduling of loans to power companies and making available
fuel at affordable price have also been included in the package, if so, the details thereof;

and
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(c) if not, the manner in which Government is going to get all these pending

power plants started at the earliest which are suffering due to a lot of hurdles?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) No, Sir.

(b) and (c) Significant relief to Stranded Gas based power projects depends upon
increased availability of domestic gas in the country. Government has explored various
options to provide relief to such stranded gas based power plants. However, no final

decision has been taken so far.
Discrimination between Indian and foreign degrees

*353. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the University Grants Commission (UGC) discriminates between
degrees obtained from Indian university and foreign university, if so, the reasons

therefor;

(b) ifnot, whether UGC would take necessary corrective measures for the benefit
of faculty members suffering from discriminatory rules of Jawaharlal Nehru University
and other such universities which put many members in a disadvantageous position in

terms of promotion and career advancement;

(¢) whether UGC has devised any mechanism so far to monitor and prevent such
discriminatory practices and framing of rules by universities in the garb of autonomy, if

so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) No, Sir. The University Grants Commission (UGC)
has not laid down any regulation discriminating between a foreign degree and an
Indian degree. Also, the Jawaharlal Nehru University (JNU) has informed that it does
not discriminate between the degree of Indian Universities and Foreign Universities in
regard of recruitment/promotion. The JNU has further informed that it has adopted the
recruitment/promotion rules based on UGC guidelines, as issued form time-to-time, and
these rules are implemented after the adoption by the Academic Council and approval by

the Executive Council of the University.
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Banning of 15 year old vehicles in Delhi

*354. SHRIMATI AMBIKA SONI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has made any study on the impact of National Green
Tribunal order banning all vehicles that are more than 15 years of age to ply in NCT of

Delhi, if so, the details thereof;

(b) whether any appeal has been made to implement the order in a phased and

zone-wise manner;
(c) if so, the details thereof and the response thereto; and

(d) the details of the manner in which Government has equipped all agencies to

enforce the order?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) to (c) The National Green Tribunal (NGT) in its order dated 26-
11-2014 has banned all vehicles that are more than 15 years of age to ply in NCT of Delhi.
The implementation of this is being carried out by the Government of NCT of Delhi. The
Ministry of Road Transport and Highways in the case of WP (Civil) No. 13029/1985-
M.C. Mehta vs. GOI and Ors. in the Supreme Court is of the view that private vehicles
which are more than 15 years of age should be declared unfit only after fitness test and
the ‘pollution under control’ checks declare that they are beyond repair for requirements
under the Central Motor Vehicles Rules, 1989. The matter is sub-judice. Supreme Court
is the appellate authority for the orders of the NGT.

(d) The Transport Department of Government of NCT of Delhi is implementing
the order of the National Green Tribunal. In addition, it has constituted and deployed 7
teams at the entry points of highways of Delhi for checking all vehicles more than 15

years of age entering the borders of Delhi.
Implementation of the RTE Act

*355. DR. T. N. SEEMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether an audit report on the implementation of the Right of Children to Free
and Compulsory Education (RTE) Act in ten States has reflected its poor implementation,
if so, the details thereof;
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(b) whether the Comptroller and Auditor General of India has reported that even
after several years from the date of enactment of the Act, many schools in the country have
not been provided with buildings, adequate teachers and basic amenities like drinking

water;
(c) if so, the details thereof, State-wise and the reasons therefor; and
(d) the corrective steps taken by Government?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The office of the respective State Accountant Generals
have conducted audits of the Sarva Shiksha Abhiyan (SSA) programme in several States
of the country, since Right of the Child to Free and Compulsory Education (RTE) Act,
2009 came into force. In ten States, inadequacies relating to school infrastructure have
been pointed out in these audit reports. State-wise details of the major observations

relating to school infrastructure are given in Statement (See below).

Since the coming into force of the RTE Act, 2009 the SSA norms have been
realigned to assist States / UTs in meeting the objectives of RTE Act, for which 47488
school buildings, 7.53 lakh additional classroom, 40161 drinking water facilities and 6.32

lakh toilets have been sanctioned for implementation so far.

Statement

Major observations by State AG in respect of basic facilities in schools

S1. No. State State AG Audit/Year  Finding/Observations
1. Andhra 2012-13 * Delay in completion of ACRs/
Pradesh provision of drinking water and toilet

facilities during 2010-11 and 2011-12.

* lack of drinking water facility in some

schools.
» shortage of teachers in some schools

2. Bihar 2012-13 ¢ Some schools with no and/or one

teacher

* slow progress in construction of new
school buildings, additional class

rooms
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SI. No. State

State AG Audit/Year

Finding/Observations

3. Gujarat

4. Jharkhand

5. Karnataka

6. Maharashtra

7. Mizoram

8. Punjab

9. Rajasthan

2013-14

2012-13

2011-12

2013-14

2013-14

2012-13

2013-14

Lack of availability of land for school

construction

lack of basic amenities and facilities in
some schools

Lack of infrastructure facilities in
schools in rented buildings, temporary

schools
incomplete additional classrooms
lack of basic amenities some in schools

vacancies of head teachers/teachers in
primary and upper primary schools in

some schools.

Dropout trends and decrease in

enrolments of students
slow progress on civil works

Some schools functioning with no

class room or in single class room

Third party evaluation of civil works

not conducted
shortage of teachers.

Incomplete coverage of electrification

in schools.

Shortage of teaching staft at primary

and upper primary school.

Enrolment of all out of school children

not achieved

decreasing trends of enrolment in

Government schools
shortage of teachers in some schools.

infrastructure facilities not provided
adequately.
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S1. No. State State AG Audit/Year  Finding/Observations

10. Uttarakhand ~ 2010-11 * lack of drinking facility and toilets,

electricity, kitchen in some schools.

e delay in construction of KGBV

schools.

ACR - Additional Classroom
KGBYV - Kasturba Gandhi Balika Vidyalaya

Plan for e-auctioning of coal blocks

*356. SHRI BALWINDER SINGH BHUNDER: Will the Minister of COAL be
pleased to state:

(a) whether Government intends to e-auction the coal blocks cancelled by the
Supreme Court in September, 2014;

(b) the detailed plans for auctioning of these blocks; and

(c) the efforts that have been made to ensure that power tariffs do not hike after
the auction of these coal blocks?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) For management and reallocation of cancelled coal blocks, Government
has promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’ on 21.10.2014
to ensure smooth transfer of rights, title and interests in the mines/blocks along with its
land and other associated mining infrastructure to the new allottees to be selected through
an auction or allotment to Government company, as the case may be. Rules providing for
procedure and criteria for allocation of cancelled coal blocks have also been framed and
notified on 11.12.2014 .The allocation of coal blocks would now be made in pursuance
of the provisions of Ordinance and Rules made thereunder in a time bound manner to
ensure that there is no disruption in supply of coal. The auction of coal blocks shall be
in e-auction mode in order to keep the process transparent. Necessary steps have been
initiated to commence the process of allocation of coal blocks.

The Government is contemplating a methodology for auction of coal blocks for
power sector which is transparent, encourages greater competition and efficiency and
optimizes power tariffs.

Development of coastal economic regions
*357. SHRI M.P. ACHUTHAN: Will the Minister of SHIPPING be pleased to

state:

(a) whether Government has a plan to develop ten coastal economic regions

(CERs) for modernization of ports and efficient evacuation; and
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(b) if so, the details thereof and the time-frame by when this project would be

implemented?

THE MINISTER OF SHIPPING (SHRI NITIN JAIRAM GADKARI): (a) and (b)
No, Sir. However, Government of India is in the process of evolving a model of port-led
development through the Sagar Mala Project which would connect the ports with their
hinterland through road, rail, inland waterways and coastal shipping and also promote

comprehensive growth of the hinterland.
Reduction in fitness age of private vehicles

*358. DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes to reduce the fitness age of private vehicles

from 15 years to 10 years;
(b) if so, the details thereof along with the reasons therefor; and

(c) the steps taken by Government to reduce the number of privately owned unfit
vehicles from the roads and prevent such vehicles from holding up traffic due to frequent

break downs in the middle of the street?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) No Sir, There is no such proposal to reduce the fitness age of

private vehicle from 15 years to 10 years at present.
(b) Does not arise in view of (a) above.

(c) As per sub-section (7) of section 41 of Motor Vehicles Act, 1988 (MV Act) a
certificate of registration issued under sub-section 3 of section 41 of MV Act, in respect
of a motor vehicle, other than a transport vehicle, shall, subject to provisions contained in
the MV Act, be valid only for a period of 15 years from the date of issue of such certificate
and shall be renewable. The renewal of the certificate of registration is done based on the
fitness of the motor vehicle as per the provisions contained in section 44 and 45 of the
MV Act by the Registering Authority under the concerned State Governments. Rule 62
of Central Motor Vehicles Rules, 1989 (CMVRs), provides that for a transport vehicle
a certificate of fitness granted under section 56 of MV Act shall be granted or renewed
for two years in respect of new vehicles and shall be renewed for one year at a time

subsequently.
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As per Rule 115 (7) of Central Motor Vehicles Rules, 1989 (CMVRs), after
the expiry of a period of one year from the date on which the motor vehicle was first
registered, every such vehicle shall carry a valid “Pollution under control” certificate
issued by an agency authorized for this purpose by the State Government. The validity
of the certificate shall be for six months and the certificate shall always be carried in the
vehicle and produced on demand. The validity of the certificate shall be twelve months

for the vehicles manufactured as per Bharat State-IV norms.
Solar and wind energy in West Bengal

*359.SHRI VIVEK GUPTA: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether any assessment has been made to exploit the potential of solar and

wind energy in West Bengal;

(b) if so, the details thereof and the districts identified for the development of

solar and wind energy;

(c) the details of progress made in putting up of an action plan in this regard,;

and
(d) how long it would take to implement it in the State?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) Solar Energy: Three Solar Radiation Resource Assessment (SRRA) stations
have been set up by the Ministry through National Institute of Wind Energy (NIWE),

Chennai at the following locations in West Bengal:

S1. No. Location District
1. Bengal Engineering Science University, Shibpur Howrah
2. Domkal Murshidabad
3. Jalpaiguri Govt. Engineering College Jalpaiguri

The estimated potential of Solar Energy in West Bengal is 6.26 GWp.
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Wind Energy: Ten Wind Monitoring Stations have been set up by the Ministry through
National Institute of Wind Energy (NIWE) at the following locations in West Bengal:

S1. No. Location District
I. Ajodhya Hills Purulia
2. Dadanpatrabar Purba Midnapore
3. Delo Hills Darjeeling
4. Digha Purba Midnapore
5. Fraserganj South 24 Parganas
6. Gangasagar South 24 Parganas
7. Haldia Purba Midnapore
8. Nayachar Island Purba Midnapore
9. Nijkasba Purba Midnapore
10. Tiger Hills Darjeeling

The estimated potential of Wind Energy in West Bengal is 22 MW at 50 Meter
height. This may go up with assessment at higher hub height.

(c¢) and (d) Solar Energy: Utility scale solar PV power plant of total of 7 MW has
been installed in the Burdwan District. Out of which, 2 MW has been installed by West
Bengal Green Energy Development Corporation Ltd. (WBGEDCL) at Jamuria and 5
MW has been installed by the private sector at Durgapur. The State Government has taken
an initiative of installation of Roof Top Grid connected Power Plant with net metering
facility in the State and fixed up a target of capacity addition of 14 MW by the year 2016-
17. As a part of this initiative, WBREDA has taken up a target of installation of Roof-Top
Grid Connected Power Plant of aggregate capacity of 5 MW during 2015-16.

Wind Energy: WBREDA has set up a Wind Farm of capacity 2 MW at Freserganj,
South 24 Parganas.

West Bengal Government has prepared a policy document to install 75 MW of Wind
power and 100 MW of Solar power during 12th Plan period by end of 2017. Renewable
Purchase Obligation (RPO) declared by the Regulator for 2014-15 is 4.5%..
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National Highways in Karnataka

*360.SHRI BASAWARAJ PATIL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the new National Highways in Karnataka and their linkage with other States;

and
(b) the details of length of the road, cost of the work and present status thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) and (b) Four new National Highways covering a length
of 534.11 km are having linkage with Telangana, Andhra Pradesh and Maharashtra.
Development and Maintenance works are taken up in stretches depending upon inter-se
priority and availability of resources. In the Annual Plan 2014-15, a provision of % 108.20
crore has been made for preparation of Feasibility Study and Detailed Project Report/

widening of roads and construction of bypasses.
World Bank assistance for building infrastructure

*361.SHRI AVINASH RAI KHANNA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the World Bank has offered assistance to India for building

infrastructure under its global infrastructure facility;
(b) if so, the details thereof; and
(c) Government’s response thereto?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) to (c) No, Sir. This Ministry of Road Transport and Highways
has not received any offer from World Bank under Global Infrastructure Facility
Programme of World bank for building infrastructure. Ministry of Road Transport and
Highways is responsible for development management and maintenance of National
Highways in the country. World bank is providing assistance to this Ministry for the
National Highways Interconnectivity Improvement Projects (NHIIP) under which eleven
projects in the State of Bihar, Rajasthan, West Bengal, Odisha and Karnataka have been
taken up for improvement. Besides, World Bank is also providing loan assistance to
National Highway Authority of India (NHAI) under the World Bank Technical Assistance
Project namely “Consultancy Services for Technical Assistance to Strengthen Assets

Management Capacity of NHAL”



64 Written Answers to [RAJYA SABHA] Starred Questions

Unassigned positions in the University of Hyderabad

*362.SHRI DEVENDER GOUD T.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the University of Hyderabad has allocated unassigned positions to

teaching area, if so, the reasons therefor;
(b) whether it is against the statute of the University;

(c) the number of unassigned positions created in the University and the details of

appointments given to various categories for the last three years, year-wise;

(d) the number of unassigned positions out of these which were reserved for OBCs

at the level of Assistant Professor and whether they are as per the University roster; and

(e) whether any irregularities have been found in the roster register, if so, the

details thereof and the steps taken by the Ministry to rectify the same?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) University of Hyderabad has informed that University
Grants Commission (UGC) sanctioned 3, 5 and 2 posts in Vth Plan, VIIth Plan and VIIIth

Plan, respectively, as unassigned positions to the university.
(b) No, Sir.

(¢) As per information made available by the University, no unassigned post has
been created during last three years. However, the appointments made during last three

years on unassigned posts are as under:-
(i) Prof. B Ramabrahman, joined on re-employment on 01.07 2013.

(i) Dr. Bhangya Bhukya (ST), joined on 23.06.2014 on the post of Associate

Professor against General category post.

(d) University of Hyderabad has informed that the positions are not allotted at the

level of Assistant Professor and as such, OBC Reservation is not applicable.
(e) No, Sir.
Safety parameters in road contracts

*363.SHRI A.K. SELVARAIJ: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government is considering to include safety parameters in

contracts awarded to road builders;
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(b) whether Government is also considering to make the road builders accountable

for maintaining the stretches they operate, if so, the details thereof; and
(c) whether Government has started working on the above?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) Safety measures are inherent in the various provisions of
Model Concession Agreement (MCA).

(b) and (c) The concessionaires are accountable for maintaining the road stretches
safe for its users by complying with the provisions of MCA. There are provisions for safety
audit of the project highway, inspection by an independent engineer, remedial measures
and reports of unusual occurrence on highways in the MCA which road concessionaires

adhere to during construction and throughout the concession period.
Opposition to the RTE Act

#364. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether several educational institutions and parents’ associations had opposed
the Right of Children to Free and Compulsory Education (RTE) Act after its enactment in
Rajasthan;

(b) whether Government is aware that non-Governmental organizations working

in education sector are facing acute problems after the enactment of the Act; and

(c) whether Government proposes to amend this Act, if so, by when and if not, the

reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The Supreme Court has upheld the constitutional
validity of the Right of Children to Free and Compulsory Education (RTE) Act, 2009
vide its judgement on 12th April, 2012 on the writ petition filed by The Society for
Unaided Private Schools of Rajasthan and its applicability on all Government schools,

Government-aided schools and private unaided schools.

The RTE Act, 2009 provides a right for every child in India in the age group 6-14
years of age to be educated in an elementary school and enshrines upon the State the

responsibility to provide a neighbourhood school, as per norms.

Many non Government organisations are working with the State Governments in

the elementary education sector, across the country, in areas of inter-alia, children with

TOriginal notice of the question was received in Hindi.
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disabilities, quality improvement, special training centres for out of school children,

training of school management committees etc.
MoU with USA on education and skill training

*365.DR. V. MAITREYAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has signed or is proposing to sign a Memorandum of

Understanding (MoU) with USA on education and skill training;

(b) if so, the details thereof indicating its aims and targets during the next ten

years;

(c) the steps taken by Government to train students, particularly from the rural

and poor background; and

(d) the steps taken by Government to have meritorious students given adequate

chances in teaching profession in Indian universities/colleges/institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) A Memorandum of Understanding was signed in June, 2013
between All India Council of Technical Education (AICTE) and American Association of
Community Colleges (AACC) for partnership to encourage cooperation, development and
implementation of activities between Indian polytechnics and other technical education
institutes and Community Colleges in United States of America (U.S.A.) in the area of
skill development. Another MoU has been signed between Indian Institute of Technology
(IIT), Bombay and EdX for development of Massive Open On-Line Courses (MOOCs).

(b) AICTE and AACC have initially agreed to develop 35 institutional partnerships
for skill development in various sectors. IIT Bombay has already launched 5 MOOCs
courses with the cooperation of EdX. The above cooperation will be scaled up after the

initial pilots.

(c) The Government is taking up multiple steps for education and training of
students, particularly from rural and poor background that include providing scholarships
under different schemes and educational loans with credit guarantee. The Government
is implementing many Scholarship and Fellowship Schemes like Post Graduate Merit
Scholarship for University Rank Holders, Post-Doctoral Fellowship, Dr S. Radhakrishnan
Post-Doctoral Fellowship, Junior Research Fellowship, Post Graduate Scholarships to
GATE Qualified Students, Scheme of Scholarships for Students from Non-Hindi States,
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etc. Besides, Central Sector Interest Subsidy Scheme provides full interest subsidy for
Professional and Technical Courses during the period of moratorium i.e., Course Period
plus one year or six months after getting job, whichever is earlier, on loans taken by students
belonging to Economically Weaker Sections. Also under the Community Development
through Polytechnics (CDTP) and Persons with Disabilities (PWD) Scheme, trainees
are provided skill development training free of cost. Similarly, the All India Council for
Technical Education (AICTE) implements the Tuition Fee Waiver Scheme for Women,
Economically Backward and Physically Handicapped Meritorious Students under
which, tuition fee waiver is provided to students pursuing degree/diploma level technical
education. The Indian Institutes of Managements (IIMs) and Indian Institutes of Science
Education and Research (IISERs) are also providing fee concession and assistance to the
students coming from weaker sections. Special schemes for education of students from
SC, ST and minority communities are also implemented by the respective Ministries.
New initiatives like Udaan to supplement science and math learning at higher secondary
level with special incentives to 1,000 selected disadvantaged girls per year to enable
admission in science/engineering colleges; Swami Vivekananda Single Girl Child Junior
Research Fellowship in Social Sciences targeting 300 scholars; Providing Assistance
to Girls’ Advancement in Technical Education Initiative (PRAGATI) for Merit-cum-
means scholarships for 4000 girls per annum to pursue technical education; ‘Saksham
scholarships for 1,000 differently abled students per annum to pursue technical education

based on merit in the qualifying examination have also been launched.

A National Skill Qualification Framework (NSQF) has been launched which allows
vertical and lateral mobility within the vocational education system to integrate skill
and vocational education into mainstream general education. Under the scheme, the
learners who have never attended formal education are also allowed to acquire skills to
obtain and acquire certification at different levels. The UGC has launched degree level
Vocational Education i.e. B. Voc. Degree programme form 2014-15. This Ministry is also
running schemes/programmes like Apprenticeship Training; Employability Enhancement
Training Programme (EETP); National Employability Enhancement Mission (NEEM);
Career Oriented Courses(COC); Community Development through Polytechnics (CDTP)

and Community College Scheme for skill training.

(d) The Government has launched several initiatives to attract meritorious
students to take up teaching profession in Indian universities/colleges/institutions.
Different fellowship programmes are implemented for attracting students to take up
research activities at Post Graduation and Ph.D. levels to groom them as potential faculty.

The University Grants Commission (UGC)-Faculty Recharge Programme offers a unique
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opportunity to the Universities aspiring to upgrade and rejuvenate faculty resources in
their science and engineering related departments. Under the Programme, fresh talent,
at all levels of academic hierarchy, is inducted in selected departments / centers through
a nationally-conducted competitive process and the inductees are placed as Assistant
Professors, Associate Professors and Professors. An attractive Career Advancement
Scheme (CAS) has been prescribed for the career advancement of the teachers in the UGC.
The CAS also provides a number of incentives to Teachers to acquire higher academic
qualifications. In addition to this, a number of schemes are implemented by the UGC to
support teachers in their research activities and in-service trainings, namely: Research
Projects for Teachers; Research Award for Teachers; Emeritus Fellowships; funding for
Research Workshops,/ Seminars/ Symposia and Conferences; Academic Staff Colleges,
etc. A Trainee Teachers’ Scheme is also implemented to attract best engineering graduates
in Teaching Profession. The Rashtriya Uchchatar Shiksha Abhiyaan (RUSA) has a
target of supporting 5000 faculty positions in State Universities and Colleges. A special
programme viz. Pandit Madan Mohan Malaviya Mission on Teachers and Teaching has

also been announced in the 2014-15 Union Budget for faculty development.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Auction of coal blocks
3151.SHRI A K. SELVARAJ: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government is putting in place a system to ensure

power tariffs do not rise due to cancellation of coal blocks;
(b) if so, the details thereof;
(¢) whether it is also a fact that in the first lot 74 blocks would be auctioned; and

(d) whether the number of mines a company can bid would be capped to avoid

monopoly?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) The Government is contemplating a methodology for auction of
coal blocks for power sector which is transparent, encourages greater competition and

efficiency and optimisies power tariffis.

(c) Based on the recommendations of the Technical Committee constituted for

advising the Government and to formulate criteria and classify coal mines/coal blocks for
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auction and allotment, a list of 65 coal blocks earmarked for auction with their specified
end-use has been issued on 18-12-2014.

(d) Yes, Sir. As per the Coal Mines (Special Provisions) Rules, 2014, capacity of
the specified end-use project shall be in proportion to the capacity of the Schedule-II coal

mine or Schedule-III coal mine, as the case may be, for which a company is bidding.
Allocation of coal to power projects
3152.SHRIMATI RAJANI PATIL: Will the Minister of COAL be pleased to state:

(a) the criteria laid down for allocation of coal linkages to consumers in power,

steel and coal sector;

(b) the details of coal linkages allocated by the Standing Linkage Committee

during the last three years and the current year;

(¢) whether the Government had granted coal linkages to power projects which
was in excess of coal availability in the country, if so, the details thereof and the reasons

therefor; and

(d) whether the public sector banks grant credit against the coal linkages and if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) After the introduction of New Coal Distribution Policy (NCDP) in October,
2007, the earlier linkage system has been replaced with a system of issuance of Letters
of Assurance (LoA) which are converted into Long Term Fuel Supply Agreements (FSA)
after achievement of prescribed milestones. The requests received from the applicant
companies are forwarded to the Administrative Ministries for their recommendations and
on receipt of the same, these are placed before the Standing Linkage Committee (Long-

Term) for Power, Sponge Iron and Cement Sectors for authorization of LoA.

The criteria for allocating coal linkages to power projects were issued by the

Ministry of Power. The order of priority for allocation of coal linkages was:

(i) Power projects of Central Sector, CPSUs, State sector and projects to be bid
out by States on tariff based competitive bidding (Case II)

(ii)) IPP Projects

(iii) Captive Power Projects
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Power projects needed to have pre-qualification criteria like water allocation,
identification of location, availability of land, Terms of Reference issued by Ministry of
Environment and Forests, defined financial prequalifications, etc. The prioritisation was

based on points allocated as below:

SI. No.  Parameter Points

1. Projects proposing installation of units with 20

super critical technology

2. Projects at pit-head or in state where no major
power projects have been planned in 11th /12th Plan shelve 20
3. Projects using sea water instead of fresh water 10
4. Progress of land acquisition 50
ToTtAaL 100

The criteria for allocating coal linkages to sponge iron / steel plants issued by the
Ministry of Steel was based on scrutiny of applications to determine the seriousness
of applicant about setting up of the plant. Documentary evidences like Industrial
Entrepreneur’s Memorandum issued by DIPP, Land possession, Power connection, NOC
for pollution clearance, Engineering Consultant Certificate, Financial tie up with the
banks, Installed capacity, Central Excise Duty / Sales Tax paid, etc. were called for. After
getting satisfied about the progress of the implementation of the project, quantity of coal
was assessed based on the norms of consumption of coal and thereafter the applications

were referred to the Ministry of Coal for confirmation of availability of coal.

(b) Keeping in view the negative coal balance reported by subsidiary coal
companies of CIL, new Long Term Linkage/LoA has not been granted to any of the

sectors since 2010.

(c) Coal linkages/LoAs were granted to various sectors in anticipation of increase
in coal production. However, the growth in production of coal in India was only 0.2% in
2010-11 and 1.3% in 2011-12 as against 6.1% in 2007-08, 7.8% in 2008-09 and 8.0% in
2009-10. Production of coal in the country was not commensurate with the projections of
availability of coal. Thus, availability of coal in the country was not sufficient to cater to

requirements of coal linkages granted to all the power projects.

(d) As per information received from Department of Financial Services, 14 banks
have exposure to the tune of ¥ 77121.55 Cr against coal linkages and 10 banks have no

exposure, whereas 3 banks have not given information.



Written Answers to [22 December, 2014] Unstarred Questions 71

Setting up coal regulatory authority

3153.SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of COAL be pleased to state:

(a) whether it is a fact that no appointment has been made to set up a regulator
for the coal sector, though the notification for this purpose was made by the previous

Government in March this year;
(b) if so, the details thereof and the reasons therefor;

(c) whether it is a fact that Government has decided to put up 74 producing
coal blocks for e-auction by December though the regulator has not been set up;

and

(d) if so, the details thereof and how the valuation of cost reserves etc. is going to

be decided in the absence of a regulator?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) The Coal Regulatory Authority Bill, 2013, introduced in the
Lok Sabha on 13.12.2013, has lapsed with the dissolution of the 15th Lok Sabha
on 18th May, 2014 Pending this a non-statutory Coal Regulatory was proposed to be
set up and a Government Resolution was published in the Gazette of India on
04.03.2014. However, since the non-statutory Coal Regulator, was having only advisory
role and none of the statutory or adjudicatory powers was assigned to it, it has been
decided by the Government that the Government resolution dated 04.03.2014 may be

rescinded.

(c) and (d) For management and reallocation of cancelled coal blocks,
Government has promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’
on 21.10.2014 to ensure smooth transfer of rights, title and interests in the mines/blocks
along with its land and other associated mining infrastructure to the new allottees to
be selected through an auction or allotment to Government company, as the case may
be. Rules providing for procedure and criteria for allocation of cancelled coal blocks
have also been framed and notified on 11.12.2014. The Ordinance and the Rules made
thereunder, provides for allocation of coal blocks in a time bound manner to ensure that
there is no disruption in supply of coal and has provisions for valuation of land and

mining infrastructure.
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Auction of coal blocks for power sector

3154.SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:
Will the Minister of COAL be pleased to state:

(a) whether Government has earmarked some coal blocks for auction exclusively

for the power sector;
(b) if so, the details thereof;
(c) the details of coal blocks to be offered for auction;
(d) the details of coal blocks for direct allotment route;
(e) by when all these coal blocks would be allocated; and

(f)  whether any schedule has been prepared for the whole process, in view of

poor supply of coal to thermal plants recently and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (f) The allocation of coal blocks would be made in pursuance of the
provisions of the Coal Mines (Special Provisions) Ordinance, 2014 and the Rules made
thereunder in a time bound manner to ensure that there is no disruption in supply of
coal. As per the Ordinance, allocation of Schedule-II and Schedule-III coal mines is to
be made for specified end-use. Necessary steps have been initiated to commence the
process of allocation of coal blocks. Based on the recommendations of the Technical
Committee constituted to formulate criteria and classify coal mines/coal blocks for
auction and allotment, a list of coal blocks earmarked for auction and allocation with their
specified end-use has been issued on 18-12-2014 and the same has also been uploaded
on the web-site of Ministry of Coal. The Government has formulated an Approach Paper
for auctioning of coal mines which includes the proposed time schedule of the bidding
process. Approach Paper has been uploaded on the web-site of the Ministry seeking
comments from members of the public and stakeholders concerned as a part of the process

of public consultation.
Nominated Authority for e-auction of coal blocks
3155.SHRI T. RATHINAVEL: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government has appointed a nominated authority for

the purpose of e-auction of coal blocks;
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(b) if so, the details thereof;

(c) whether it is also a fact that the nominated authority would prepare a mine
dossier containing particulars of geographical area, coal reserves, mine infrastructure,

approvals, permits, etc., for each mine; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Yes, Sir. Shri Vivek Bharadwaj, Joint Secretary in the Ministry has
been appointed as the Nominated Authority in accordance with the provisions of Section

6 of the Coal Mines (Special Provisions) Ordinance, 2014 in addition to his duties.

(c¢) and (d) Under the provisions of Coal Mines (Special Provisions) Rules, 2014, the
nominated authority shall finalise the mine dossier for each Schedule I coal mine based
on the information received from the prior allottee as well as information received from
persons other than the prior allottee. Mine dossier may include particulars of Schedule I
coal mine such as geographical area, coal reserves, other geological information, mine
infrastructure, all contracts, any entitlement to mining lease, all statutory licenses, permits,

permissions, approvals or consents, relevant to the mining operation.
Dependent on coal mines of EUP
3156.SHRI T. RATHINAVEL: Will the Minister of COAL be pleased to state:

(a) whether rules provide that the eligibility to bid for schedule II and III coal
mines would be dependent on the status of preparedness of their End Use Plant (EUP);

(b) whether rules also provide that 80 per cent of investment is required to be
made in the EUP for schedule II coal mines and 60 per cent of investment is required to
be made in the EUP for schedule III mines; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) As per the eligibility criteria specified in the Coal Mines (Special
Provisions) Rules, 2014, a person who is eligible under sub-section (3) of section 4 of the

Ordinance shall also meet the following eligibility criteria, namely:-

(i) a company eligible to bid for any Schedule II coal mine under sub-section
(3) of Section 4 of the Ordinance shall have incurred an expenditure of not
less than eighty per cent of the total project cost of the unit or phase of the
specified end use plant for which the company is bidding.
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For this purpose in case the end use project is being commissioned in units
or phases and one or more units or phases are eligible the other unit or phase
shall also be eligible provided that not less than forty per cent expenditure of

the cost has been incurred for such other unit or phase.

(il) acompany eligible to bid for any Schedule IIT coal mine under sub-section (3)
of Section 4 of the Ordinance shall have incurred an expenditure of not less
than sixty per cent of the total project cost of the unit or phase of the specified

end use plant for which the company is bidding.

For this purpose in case the end use project is being commissioned in units or phases
and one or more units or phases are eligible, the other unit or phase shall also be eligible
provided that not less than thirty per cent expenditure of the cost has been incurred for

such other unit or phase.
Corporate Social Responsibility work by CIL

3157.SHRI ANIL MADHAV DAVE: Will the Minister of COAL be pleased to

state:

(a) whether any works have been carried out by the Coal India Limited or its

subsidiaries under the Corporate Social Responsibility (CSR); and

(b) if so, the details thereof along with the type of work carried out, names of
beneficiaries, places where such activities have been carried out, and the funds allocated

therefor during the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b)Yes, The various works that are being carried out by Coal India
Limited and its subsidiaries under the Corporate Social Responsibility (CSR) are for
Infrastructure Development, Skill Development, Social Empowerment, Water Supply,
Health and Sanitation, Sports and Culture and Education facilities etc. Beneficiaries under
CSR activities are the people living in and around the mining areas, land oustees, Project
Affected People (PAPs) and those staying within the radius of 25 Kms of the project. Poor
and needy sections of the society living in different parts of India are also the beneficiaries
of the development works carried out under CSR by CIL. 80% of the budgeted amount is
spent within the radius of 25 km. of the Project Site/Mines/Area HQ/Company HQ and
20% of the budget is spent within the State/States in which the subsidiary companies are
operating. In respect of CIL (HQ), CSR activities are executed on all India basis. The
CSR practices at CIL and its subsidiaries started from June, 2010. The details of funds

allocated for the CSR activities are given below:



Written Answers to [22 December, 2014] Unstarred Questions 75

(R crores)
Company 2010-11 2011-12 2012-13 2013-14 2014-15
ECL 5.00 16.50 23.89 29.35 37.90
BCCL 13.75 14.50 23.63 30.50 30.00
CCL 25.69 53.88 47.72 26.42 48.00
WCL 23.00 55.82 40.67 29.46 7.95
SECL 54.00 146.44 181.79 63.94 129.0
MCL 52.04 82.00 73.36 101.72 112.48
NCL 36.00 93.42 95.73 48.99 80.28
CMPDIL 0.20 0.77 1.63 1.82 2.00
CIL 52.60 90.00 107.32 142.16 24.04
TotaL 262.28 553.33 595.74 474.36 471.65

Production of coal

+3158. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of COAL be

pleased to state:

(a) the action taken by the Ministry to increase the production of coal in order to

fulfil the rising demand of energy in the country;

(b) the targets fixed by the Ministry for the production of coal during the next five

years;

(c) the quantum of coal reserves in the country and whether the Ministry has

conducted any scientific survey in this regard; and

(d) the further action taken by the Ministry on the report of the task force

committee on coal allocation to States?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) The focus of the Government is to increase coal production to the maximum
extent possible by facilitating Environment and Forest clearances expeditiously, pursuing
with State Government for assistance in land acquisition and coordinating with Railways

for movement of coal. Coal India Limited (CIL) is enhancing production through capacity

TOriginal notice of the question was received in Hindi.
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addition from new projects, use of mass production technologies, and identification of

existing ongoing projects with growth potential.

(b) As per Annual Plan 2014-15 of Ministry of Coal, the overall target for coal
production for the year 2014-15 is 630.25 Million tonnes. The Working Group on Coal
and Lignite for 12th Five Year Plan in its report had projected coal production for the
year 2015-16 and 2016-17 ast 720 Mte. and 795 Mte. respectively under the Optimistic
Scenario and 673 Mte and 715 Mte respectively as per the Business as Usual (BAU)

Scenario.

(c¢) and (d) As per the Geological Survey of India (GSI), geological resources of coal
in India as on 1.4.2014 are 301.5 Billion tonnes, of which, coking and non-coking coal
reserves are 34.1 Billion tonnes and 267.4 Billion tonnes respectively. Of the total reserves,
125.9 Mte. are in Proved category, 142.5 Mte is in indicated category and 33.1 Mte. in
inferred category. Action for exploration for coal reserve is as such continuing process.
Ministry of Coal has not constituted any Task Force Committee on Coal Allocation to
States.

Guidelines for e-auction of coal
3159.SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government has issued draft guidelines for e-auction

of coal blocks cancelled by Supreme Court;

(b) whether it is also a fact that the bid due date would be in February, 2015 and
that Government hopes to finalize the technical bid qualification in March, 2015; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) The Government has formulated an Approach Paper for auctioning
of coal mines which includes the proposed time schedule of the bidding process. The
Approach Paper has been uploaded on the web-site of the Ministry seeking comments
from members of the public and stakeholders concerned as a part of the process of public

consultation.
Final phase of exploration of coal in Mozambique

3160.SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(a) whetheritis a fact that the final phase of exploration for the Coal India Limited
(CIL) A1 and A2 mining blocks at Tete Province in Mozambique is complete;
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(b) whether it is also a fact that the coal sampling is in progress;
(¢) whether CIL hopes to start the mining within six months to a year; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (d) Coal India Limited (CIL) has registered a wholly owned subsidiary,
namely, Coal India Africana Limitada, in Mozambique for exploration and development
of the two coal blocks allotted by Government of Mozambique located in Province of
Tete in Mozambique. Exploratory phase of drilling has been completed in the coal blocks
and the coal samples have been prepared and dispatched for testing and analysis in CSIR
labs in India. The Geological Report based on the analysis results has not been prepared.

Hence at this juncture of time, it is not possible to indicate when mining would start.
Construction of toilets in Uttarakhand

3161. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) whether Government proposes to construct toilets in villages under Swachh

Bharat Mission;
(b) whether women in the villages still have to relieve themselves in the open;

(c) whether Government proposes to construct toilet in each house of the village
Bapta situated in Block Bironkhal of Uttarakhand;

(d) if so, by when toilets would be constructed in each house of this village; and

(e) the amount of funds expected to be spent on this scheme along with the date

of its completion?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRIRAM KRIPAL YADAV): (a) to (e) To accelerate the implementation
of the rural sanitation programme, the Swachh Bharat Mission (Gramin) {SBM(G)} has
been launched on 2nd October, 2014, which aims, infer-alia, at keeping villages clean
and attaining an open defecation free India by 2nd October, 2019. Under SBM(G), there
is provision of providing incentives for the construction of Individual Household Latrines
(IHHL) of ¥ 12000, to all BPL households and to identified Above Poverty Line (APL)
households (all SCs /STs, small and marginal farmers, landless labourers with homestead,

physically handicapped and women-headed households).

TOriginal notice of the question was received in Hindi.
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As per the NSSO 2012 estimates, 59.4% of rural population, including women do

not have access to toilets.

All Gram Panchayats in the country, including village Bapta, in Uttarakhand, are to
be covered under the SBM(G).

Under the Swachh Bharat Mission (Gramin), the aim is to achieve the objectives by
2nd October, 2019.

The total fund requirement under the SBM (G) is estimated to be ¥ 1,34,386 crore,

out of which central share is ¥ 1,00,447 crore.
Availability of drinking water

3162.SHRI RAJKUMAR DHOOT: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether the attention of Government has been drawn towards media reports
regarding women trek 173 kms. A year for fetching drinking water in various parts of the

country;
(b) if so, the details thereof; and

(c) what concrete measures Government proposes to take to make drinking water
available at the doors steps so as to save women from the hassles of fetching drinking

water?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) and (b) As per Census 2011, 22.10%
of rural households have to travel more than half a kilometer for fetching drinking water

in rural areas.

(¢) The Government of India administers the National Rural Drinking Water
Programme (NRDWP) under which the financial and technical assistance is provided
to States to supplement their efforts to provide adequate safe drinking water to the rural
population. A budgetary allocation of ¥ 11,000 crores has been provided for NRDWP in
2014-15. Under NRDWP, the Government of India has given priority to cover partially
covered habitations and quality affected habitations with safe drinking water. In the
Twelfth Five year plan period, the focus is on piped water supply near the households
which would reduce the hassles women face for fetching water. The Government of India
is taking all steps to cover all rural habitations and households with safe and adequate

drinking water supply on a continuous basis.
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Tapping of drinking water in U.P.

+3163. SHRI JUGUL KISHORE: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether excessive tapping of drinking water has happened in Uttar Pradesh
already facing water crisis and whether national drinking water safety pilot projects are

being implemented there;

(b) if so, the details thereof and the regions identified for this purpose in that
State; and

(c) the amount allocated by the Central Government so far for the implementation

of the said projects with amount utilized therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) Excessive tapping of water from
groundwater has happened in some areas/blocks in Uttar Pradesh, as per the reports of
Central Ground Water Board/Ministry of Water Resources. The National Rural Drinking
Water Security Pilot Projects (NRDWSPP) has been implemented in 15 over-exploited
block in 11 States, including Uttar Pradesh. The two blocks Mauranipur and Barauli Ahir
in Jhansi and Agra Districts in U.P State have been identified and taken up by the State

Govt. The implementation activities are in progress.

(b) The drinking water security pilot project was conceptualized in the year
2010-2011. The methodological approach of the Drinking Water Security Pilot Project
is assessment of total water availability, estimating total demand of water for various
uses, estimating gap between demand and supply through water budgeting exercise and
finally narrow down the gap through proper groundwater management and conservation

including creation of impoundments on the surface.

The implementation majorly includes following phase-wise activities carried
out both by the Jal Nigam/Boards/PHEDs and Support Organisations, with the help of

community.

The two over-exploited blocks identified viz. Mauranipur (55 GPs) and Barauli Ahir
(55 GPs) in Jhansi and Agra Districts respectively are under implementation, and the

details of the same are as follows:

FOriginal notice of the question was received in Hindi.
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The Village Water Security plans of all the GPs in Blocks proposed to be submitted
by the respective States for approval by December 2014. Once the plans are approved
the interventions/ Activities will be implemented through convergence of different
Departments and Village Water and Sanitation Committees -VWSC in the respective
GPs.

SI. No. State District (Block) Present status

1. Uttar Pradesh Agra(BarauliAhir) *  Base line data, VWSC
restructuring and Water
Budgeting completed and
Village Water Security Plans
(VWSPs) submitted for

approval at State level.

e Completed and approved
Village Water Security Plans
(VWSPs) will be taken-up for

implementation.

2. Uttar Pradesh Jhansi(Mauranipur) . Base line data, VWSC
restructuring and Water
Budgeting completed and
Village Water Security Plans
(VWSPs) submitted for

approval at State level.

e Completed and approved
Village Water Security Plans
(VWSPs) will be taken-up for

implementation.

The impact analysis of the projects would be observed through monitoring once the

proposed plans are implemented and completed in the Pilot Block.

(c) The expenditure for the pilot projects are met from the NRDWP (Support and
Sustainability components) for software and hardware costs respectively. Hardware costs
are also proposed to be dovetailed from various other schemes such as MNREGS, IWDP

Agriculture, Irrigation, etc.
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Providing RO system

3164.SHRI SANJAY RAUT: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether it is a fact that the lakhs of people were forced to consume unsafe

water in various parts of rural areas of the country;

(b) if so, Government’s reaction thereto indicating the presence of any Central

Government’s monitoring agencies for water quality in the country;

(c) whether Government is considering any proposal to provide RO system
operating through solar power for purifying and filtering contaminated water to avoid

water-borne diseases in various rural areas of the country;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAM KRIPAL YADAV): (a) As data provided by the State
Governments on the Integrated Management Information System (IMIS) of the Ministry,
ason 01.04.2014, there are 78,506 rural habitations, where drinking water is contaminated
in one or more sources with excess Fluoride, Arsenic, Iron, Salinity and/or Nitrate and
the number of people at risk of drinking contaminated water in these habitations is
4,77,36,360.

(b) Rural water supply is a State subject. The Ministry of Drinking Water and
Sanitation under the centrally sponsored scheme, National Rural Drinking Water
Programme (NRDWP), provides the State Governments technical and financial assistance
in their efforts for providing safe drinking water to the rural people. Further, 3% of
allocation under NRDWP provided to States is earmarked for Water Quality monitoring
and Surveillance for regular testing of quality of drinking water by the States through its
State, district, sub-divisional and block level water quality testing laboratories and enter
the date online into the IMIS. The Ministry regularly monitors the data on water quality
testing and also the number of water quality affected habitations in the country through
the IMIS.

(c) to (e) The Ministry has issued operational guidelines for setting up community
water purification plants or provide safe drinking water through piped water supply

schemes latest by March’ 2017, in approx. 20,000 arsenic, fluoride, heavy/toxic elements,
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pesticides/ fertilizer affected rural habitations (figures are dynamic) which are yet to
be provided safe drinking water as reported by the States on 1/4/2014. Selection of
technologies shall be done by the States and RO is one amongst various technologies.
For meeting the capital costs of the treatment plant and its shed, the States can utilize the
25% earmarked Water Quality funds under the NRDWP. Under this scheme, as per the
operational guidelines issued to all States, use of solar based water treatment plants will

be prioritized wherever situation demands.
Improving hygiene, sanitation and waste management

3165.SHRI DILIPBHAI PANDYA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether Government is willing to improve the quality of personal hygiene,
sanitation and solid as well as liquid waste management in rural areas through enhanced

technical and financial support to all rural household;

(b) if so, the proposed enhancements in technical and financial measures;

and
(¢c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) Yes Sir.

(b) The Government has launched the Swachh Bharat Mission (Gramin) on 2nd
October, 2014, which aims at attaining an Open Defecation Free India by 2nd October,
2019, by providing access to toilet facilities to all rural households and initiating Solid
and Liquid Waste Management activities in all Gram Panchayats to promote cleanliness.
Extensive awareness campaigns have been launched for increasing awareness about

cleanliness and toilet use.
The following Steps have been taken under Swachh Bharat Mission (Gramin):-

. A provision of incentive of I 12000 has been made for the construction of
Individual Household Latrine (IHHL), including central share of 9000
(X 10800 in case of special category States) and State share of ¥ 3000 (X 1200
in case of special category States) to all BPL households and to identified
Above Poverty Line (APL) households (all SCs /STs, small and marginal
farmers, landless labourers with homestead, physically handicapped and

women-headed households).
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. An amount of 2 lakh is available for the construction of Community Sanitary

Complexes at a sharing pattern of 60:30:10 (Centre:State:Community).

. Funds for Solid and Liquid Waste Management activities, with cap of
% 7/12/15/20 lakh is available for Gram Panchayats having upto 150/300/500
more than 500 households on a Centre and State /GP sharing ratio of 75:25.
Under this component, activities to ensure cleanliness, like creation of
compost pits, vermin composting, common and individual biogas plants, low
cost drainage, soakage channels/ pits, Management of Menstrual hygiene,
reuse of waste water and system for collection, segregation and disposal of

household garbage etc can be taken up.

. Demand for sanitation facilities is sought to be created by triggering ‘Behaviour
change’ by intensifying Information, Education and Communication (IEC)
and Inter Personal Communication (IPC) campaigns as Sanitation is Mindset

issue.

. Innovative, Low cost and User friendly technologies for toilet and Solid and

Liquid Waste Management will be pursued.
(¢) Does not arise.
Swachh Bharat Mission

3166.SHRI A.U. SINGH DEO: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the future of Swachh Bharat Mission launched recently by the Prime Minister
and the details thereof;

(b) whether Government has mapped out a district/State-wise strategy in a planned

manner as part of the cleanliness drive and if so, the details thereof;

(c) whether any concrete steps/schemes/programmes have been designed and

outlined for further implementation of the Mission if so, the details thereof;

(d) the steps to ensure continued implementation and enforcement of the Mission

in the country; and

(¢) whether Government believes that it is essential to lay down penal provisions

for enforcement of the scheme and if so, the details thereof and the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRIRAM KRIPAL YADAV): (a) The Swachh Bharat Mission (Gramin)
{SBM(G)}has been launched on 2nd October, 2014, which aims inter-alia, at attaining a
Open Defecation Free India by 2nd October, 2019, by providing access to toilet facilities
to all rural households and initiating Solid and Liquid Waste Management activities in all

Gram Panchayats to promote cleanliness.

Under the Mission, provision exists for providing incentives for the construction of
Individual Household Latrine (IHHL), amounting to I 12,000/-, to all BPL households
and to identified Above Poverty Line (APL) households (all SCs/STs, small and marginal
farmers, landless labourers with homestead, physically handicapped and women-headed
households).

An amount of ¥ 2 lakh is available for the construction of Community Sanitary

Complexes.

Fund for Solid and Liquid Waste Management activities, with cap of I7/12/15/20
lakh is available for Gram Panchayats having upto 150/300/500 more than 500 households.
Under this component, activities to ensure cleanliness, like creation of compost pits,
vermin composting, common and individual biogas plants, low cost drainage, soakage
channels/ pits, Management of Menstrual hygiene, reuse of waste water and system for

collection, segregation and disposal of household garbage etc can be taken up.

(b) States are to prepare and implement Annual Implementation Plans at the
State and district level based upon the GP level requirement and demand. Further for
creating awareness about sanitation and generating demand for sanitation facilities,
including toilets, a Sanitation and Hygiene Advocacy and Communication Strategy
Framework has been adopted by the Ministry for activities under Information, Education
and Communication (IEC). States are preparing and implementing State and district level

IEC Plans based on this strategy framework.

(c) and (d) The following steps are being taken under the Swachh Bharat Mission

(Gramin):-

. Sanitation being a Mindset issue, demand is sought to be created by triggering
‘Behaviourchange’by intensifying Information, Educationand Communication

(IEC) and Inter Personal Communication (IPC) campaigns.

. This IEC/IPC programme will be assisted by various technical and professional

agencies working on sanitation.
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. Outputs (Construction) and Outcomes (usage) will be monitored.

. Use of Technology to Monitor Household coverage through a Hand held
device to capture photos of beneficiary, toilet and Lat/Long. Coordinates is

being taken up.

. Innovative, Low cost and User friendly technologies for toilet and Solid and

Liquid Waste Management will be pursued.

(e) As Sanitation is a State subject, it is the State Governments which have the

power to make penal provisions to ensure enforcement of the scheme.
Contaminated drinking water

3167.SHRI BAISHNAB PARIDA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether it is a fact that contaminated drinking water is supplied to 42 per cent

of urban and 60 per cent to rural houses in the country;
(b) if so, the details thereof along with the reasons therefor;

(c) what is the long-term action plan to cover more and more houses both in urban

and rural segments for pure drinking water; and

(d) what is the time-frame within which all the houses both rural and urban areas

would be covered under the above project?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) As per a small study done by a team
of researchers from Pratham Education Foundation, Delhi, Montreal University and
Harvard Center for Population and Development Studies between May and October,
2013 and published in the medical journal Lancet and as reported in the Times of India
newspaper dated 17.12.2014, 42% of urban and 60% of rural households are getting
contaminated water. However, the newspaper also quoted that during the last year, Unicef
(United Nations Children’s Fund) and WHO (World Health Organization), two prominent
UN organizations had reported that India has done very impressive work in providing
safe drinking water to its citizens, with over 90% now getting treated water and had
achieved one of the Millennium Development Goals (#7¢) of halving the number of those

without access to safe drinking water.

(b) The survey by Pratham Education Foundation, Delhi, Montreal University

and Harvard Center for Population and Development Studies was conducted in 685



86 Written Answers to [RAJYA SABHA] Unstarred Questions

households in Delhi slum (Kiritnagar) and 1192 villages of poor rural Hardoi District
in Uttar Pradesh. The survey was conducted using a UNICEF-validated rapid test for
coliform bacteria. Bacteriological contamination of drinking water is highly dynamic and
could happen even if safe drinking water is provided to households, as personal hygiene,

proper water storage and handling habits matter a lot.

(c¢) and (d) Urban water supply is dealt by the Ministries of Urban Development and
Housing and Urban Poverty Alleviation through its schemes like Jawaharlal Nehru Urban
Renewal Mission, etc. The Mandate of the Ministry of Drinking Water and Sanitation is
to provide safe drinking water in the rural areas through the centrally sponsored National
Rural Drinking Water Programme (NRDWP), As per NRDWP guidelines, timelines have
been envisaged that by the year 2022, at least 90% of rural households are provided
with piped water supply; atleast 80% of rural households have piped water supply with a
household connection; as chances of bacteriological contamination would be minimum if
proper disinfection practices are adopted and at the same time, people also adopt proper

personal hygiene, water storage and handling habits.
Construction of toilets under Swachh Bharat Mission (Gramin)

3168.PROF. M.V. RAJEEV GOWDA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the estimated expenditure for the recently launched Swachh Bharat Mission

(Gramin);

(b) the breakup of spending on construction of toilets as well as expenditure on

communication and generating awareness; and

(c) the number of toilets constructed during the last seven years under Nirmal
Bharat Abhiyan (NBA)?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) Under the Swachh Bharat Mission
(Gramin), in order to achieve the objectives by 2nd October, 2019, the total fund
requirement is estimated to be ¥ 1,34,386 crore, out of which central share is ¥ 1,00,447

crore.

(b) The estimate expenditure on construction of toilets is ¥ 82,127 crore, out
of which central share is ¥ 61,595 crore. The estimated expenditure on Information,
Education and Communication is ¥ 10,750 crore, out of which central share is ¥ 8,063

crore.
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(¢) 6,57,79,601 Individual household latrines (IHHLs) have been reported by the
States, to be constructed during the last seven years under Total Sanitation Campaign(TSC)/
Nirmal Bharat Abhiyan (NBA).

Supply of drinking water in Uttar Pradesh and Assam

3169.DR. SANJAY SINH: Will the Minister of DRINKING WATER AND
SANITATION be pleased to State:

(a) whether Government is aware that drinking water supplied to most cities in

Uttar Pradesh and north eastern region especially in Assam are not fit for drinking;
(b) if so, the details thereof city/location-wise;
(c) whether any sample has been collected and tested to determine water quality;
(d) if so, the details thereof; and
(e) the steps taken or being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) to () Drinking water supply to cities
is dealt by the Ministry of Urban Development. As reported by the Ministry of Urban
Development, provisioning of drinking water in urban areas is a State subject and is
the responsibility of the States/ Urban Local Bodies (ULB’s). Departments/ Agencies
of States/ ULB’s are involved in supplying drinking water in urban areas as well
as to monitor, control the quality and redress any complaints. The Ministry of Urban
Development is not involved in such day to day functions of urban water supply systems.
Further, Ministry of Urban Development has not received any specific report/ complaint
on drinking water supply in cities including those in Uttar Pradesh and North-Eastern
Region especially in Assam. However, Ministry of Urban Development wherever it
is supplementing States/ Cities in providing water supply through Additional Central
Assistance (ACA) for construction of projects, they recommend that the guidelines of
Indian Standard - Drinking Water Specification IS: 10500 and its latest amendments be
followed in providing drinking water supplies. The same water quality standards applies

to State/ Cities all over India in public water supply in urban areas.
Swachh Bharat Mission

3170.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) whether with the ongoing Swachh Bharat Mission (Gramin) in the country,
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Government would make waste recycling compulsory and littering a punishable offences

and if so, the details thereof;

(b) whether segregations of waste is being monitored by the authorities properly;

and

(c) if not, whether Government would put a proper mechanism to monitor the

same?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAM KRIPAL YADAV): (a) The Government encourages
reduction, reuse, recovery and recycling as strategies for waste management. With regard
to making littering a punishable offence, it is the State Governments that have the powers

in this regard as Sanitation is a State subject.

(b) The Government encourages segregations of waste for solid waste
management. The online management Information System of the Ministry monitors the

number of Solid and Liquid Waste Management projects in the country.
(¢) Does not arise.
Contaminated ground water in Uttar Pradesh
3171.SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
SHRI NEERAJ SHEKHAR:

Will the Minister of DRINKING WATER AND SANITATION be pleased to refer
to answer to Unstarred Question 20 given in the Rajya Sabha on the 24th November, 2014

and state:

(a) whether Government is aware that lakh of people are affected by contaminated

drinking water in Ballia, Ghazipur and Varanasi districts of Uttar Pradesh;
(b) if so, the details thereof, district-wise;

(c) whether population of more than 30 districts of the State is affected by arsenic,

fluoride and other heavy metals; and

(d) if so, the methodology adopted to decide the data on water quality affected

habitations and population residing in the State?
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) to (c) As reported by the Government
of Uttar Pradesh into the online Integrated Management Information System (IMIS) of
the Ministry, about 9.95 lakh rural people in 48 districts in the State of Uttar Pradesh
are affected with excess levels of arsenic, fluoride, heavy metals and other chemical
contamination including Ballia, Ghazipur and Varanasi districts. District-wise details of
contamination of rural habitations along with population affected as on 01.04.2014 and as
per laboratory reports as on 17/12/2014 in respect of heavy metals are given in Statement
(See below).

(d) Under the National Rural Drinking Water Programme (NRDWP), 3% of funds
allocated to States including Uttar Pradesh is earmarked for Water Quality Monitoring and
Surveillance (WQMS) activities on 100% Central funding basis which inferalia include
setting up of new/ strengthening or upgrading of existing State, district, sub-divisional and
block level laboratories, sample collection costs, consumables, water testing, outsourcing
of services, documentation and data entry. As per NRDWP guidelines, the State Water
and Sanitation Support Organization (WSSO) needs to prepare a master plan for the
WQMS and also Annual Action Plan indicating year wise financial implication which
is to be approved by State Level Scheme Sanctioning Committee (SLSSC). Monitoring
through regular field inspections by officers from the State level and the district levels is
essential for the effective implementation of the programme. District Water and Sanitation
Mission (DWSM) should constitute a team of experts in the district who should review
the implementation in different blocks frequently. Such review should be held at least
once in a quarter. Similarly, the SWSM should conduct review of the programme in the
district once in six months. In addition, Government of India may also send its review
missions to the States to assess the quality of implementation of the programme. All data

generated at various levels have to be entered online into the IMIS of the Ministry.



Unstarred Questions

[RAJYA SABHA]

Written Answers to

90

LyLy I 0 0 0 0 LyLy I 0 0 0 0 0 0 0 0 0 0 JIyeyspueing “¢|
€05 4 0 0 0 0 €0 4 0 0 0 0 0 0 0 0 0 0 unepng [
¥8TI I ¥8T1 I 0 0 0 0 0 0 0 0 0 0 0 0 0 0 Jouftg 1
€€€T I 0 0 €€€T I 0 0 0 0 0 0 0 0 0 0 0 0 Aqrereg 01
8€T I 0 0 0 0 8€T I 0 0 0 0 0 0 0 0 0 0 wpueg 6
Iwse ¢ €00T ¢ 0 0 69L1 € 0 0 0 0 0 0 0 0 0 0 ndweieg S
Troe 8T 0 0 0 0 €ege z 0 0 0 0 0 0 0 0 60IL 9T eieg L
L1zl 4 0 0 0 0 L1TT 4 0 0 0 0 0 0 0 0 0 0  weSwezy 9
(34%3 4 LOS I 918¢ I 0 0 0 0 0 0 0 0 0 0 0 0 efremy g
65L9 8 0 0 (X393 € stk 9 0 0 0 0 0 0 0 0 0 0 npowry  y
IeSeN

€Sy ¢ €Sy ¢ 0 0 0 0 0 0 0 0 0 0 0 0 0 0 Jejpaquy ¢
SH19 8 0 0 0 0 098 I 0 0 0 0 80t 9 L1T] I 0 0  Ppeqeuelly T
8TLT 4 SLII I 0 0 SLII I 0 0 €551 I 0 0 0 0 0 0 viBy |
0T 61 81 L1 91 S1 14! €1 4! 11 01 6 8 L 9 S i4 € z I
uorn suon uon suorn uorn suon uon suorn uorn suory uon suon uor suon uon suorn uorn suory

-ejqey -endod  -ejqeq ON

-endod -eynqey -endoq -enqey -endod -enqey -endod -enqeq -eyndod -eyqey

[eloL

wniumnyy

1oddop

-eindod -enqey -endod -enqey -endod

asoueSuB eNIN Aures uoip opuon[{ JIuaSIyY

owreN JoMsId IS

Ysapvag 40N ul $107/T1/L1 Uo S spiodas g 4ad sp

PaIPUIUDIU0D Paiodal sjpjauL Lavaf] pun (F107/40/10 UO SF) aIDLIN pub (1uyps UOL] ‘dPLION]] O1UdSAY

UMDY



91

Unstarred Questions

[22 December, 2014]

Written Answers to

¥88C1
0s15¢

LOS6¢€

L9TY

£Sv6¢

886
8€9S¥1
980¢C
Sevl
§ %924
£€56¢
SEL
8T8SI
YCeeLl
Sve
vCLT
4t
10LS
Pr61

Sl

9¢

w

Ll

123

91

6C

¥88C1

(4414

8SL1

12353

69L

€901

Yore

SEL

191y

1T

09¢€

¥209

61¢C

6077€

y0€l

99¢v

6679¢

(494

8SL1

0

0

YOYOLIT

943

805¢€

r6l

LE

I

980¢C

£691¢

6601

1€€91

L9TY

8¢9¥1

IL¥6

I8¢

L9911

0C6C

(U241

Y601

Ll

I

SLOTI

1edeN
0 eAeweyep

0 JTeSeN ysny|
€l LRy

ey
0 anduey]

0 [neuuey]
1e3eN ojo0yd

0 eqUOAL
0 Isueyf
0 unefer
0 lopieH
0 dey
g7  Indyeron
0 EpUoH
0 dizeyn
0 peqelzeyd
0 PeqeZOIL{
0 peqepnie
0 peqezie
0 yerd

0 [nepueys

e
e

0¢

'6C
8¢

LT
9¢
ST
vC
€T
'
‘1c
0
61
81
L1
91
Sl
4!



Unstarred Questions

[RAJYA SABHA]

Written Answers to

92

CIcse6  sT8  So6Ill  ¥9 195¥¢ 1T €665ty TST  S9LE 4 980801  S0T S¥806  8E  L96EVI 081  €vLE8 €L wioL
soror ol [49¥4 4 0L8 ! £56L 8 0 0 0 0 0 0 0 0 0 0 ISeueleA  "8f
8196 9 08¢ (4 0 0 0 0 0 0 0 0 0 0 918¢ ¥ 0 0 oeuun) Ly
LLTIT 0T 0 0 0 0 0 0 0 0 0 0 0 0 LLTIT 0¢C 0 0  eipeyquos ‘9%
€1¢ I 0 0 €1c I 0 0 0 0 0 0 0 0 0 0 0 0 mdens Gy

1eSeN
8671l 8 8L I 0 0 Icie ! 0 0 0 0 0 0 0 0 62901 9 IedqedjueS v
181§ C 0 0 0 0 I81¢ 4 0 0 0 0 0 0 0 0 0 0 [eyques "¢y
S8SY1 € 0581 I 0 0 L90S I 0 0 899L I 0 0 0 0 0 0 indueryes Ty
€89LST  €I¢€ 6869 (4 0 0 0 0 865 1 Sivy6 0T 96L¢ 11 6881¢S L6 0 0 lregery Iy
9LLTTI LTI £98¢ S 0 0 70611 €T 0 0 0 0 0 0 0 0 0 0 ymeddereld o
Ly 91 0S50S ! SOSEl ¥ LI1€T I 0 0 0 0 0 0 0 0 0 0 Mqid - "6¢€
OLLI S 1961 I 0 0 10291 ¥ 0 0 0 0 0 0 0 0 0 0  PpeqepelojN "¢
09 I 209 I 0 0 0 0 0 0 0 0 0 0 0 0 0 0 mdeziN - Lg
800¢8 Tl 90LLT € 0 0 YSoL I 0 0 0S¥y ! €018 L 6¥LT I 0 0 IMIRN '9¢
6S1 I 0 0 0 0 6S1 I 0 0 0 0 0 0 0 0 0 0 neN  g¢
€8L1 ! 0 0 0 0 €8L1 1 0 0 0 0 0 0 0 0 0 0 undutey ¢
0181 ! 0 0 0 0 0 0 0 0 0 0 0 0 0181 I 0 0 BQOUERIN €€
0T 6l 81 Ll 91 Sl 4! €l Cl 11 0l 6 8 L 9 S 4 € C I




Written Answers to [22 December, 2014] Unstarred Questions 93

Bogus enrolments in Government schools

3172. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that a large number of bogus enrolments of

students have been made in Government schools across the country especially in Bihar;
(b) if so, the details thereof;

(c) whether Government has carried out any pilot project of alternative methods

of funding like vouchers/cash transfers etc.;
(d) if so, the details thereof; and

(e) the steps taken by Government to prevent bogus enrolments in future and

remove the bogus entries from the present lists?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e) No such information on bogus enrolment of students
in Government schools has been reported to the Ministry. No alterrnative methods like
vouchers/cash transfers have been introduced. 16 States/UTs have initiated admission
under Section 12(1)(c) of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009 in private unaided schools wherein 25% of the seats in entry level class
are reserved for disadvantaged groups and Economically Weaker Section (EWS). The
Sarva Shiksha Abhiyan (SSA) Framework has been amended to provide the Central
share towards reimbursement of expenditure incurred by the State/UTs Governments
upto 20% of budget provision. The School Management Committees (SMCs) have been
reconstituted after coming into force of the RTE Act which now have 75% representation
of parents/guardians of children studying in that school. This is an effective monitoring

body to ensure that bogus enrolments do not take place.
People educated upto primary level

+3173. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of people, out of total population of the country having received

primary education and the number of males and females out of them;

(b) the first 25 States in the country excelling in education sector;

TOriginal notice of the question was received in Hindi.



94 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) the States having more than 50 per cent educated people; and
(d) the States less than 50 per cent of educated people?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The literacy rate in the country has increased to
73% in 2011 from 64.8% in 2001. The number of literate persons has also increased to
763.5 million in 2011 from 560.68 million in 2001. Similarly, the male literacy rate has
increased to 80.9% from 75.26% and the female literacy rate has increased to 64.6% from
53.67% during the same period. All States and Union Territories (UTs) without exception
have shown increase in literacy rates during 2001-2011. Details showing State wise male

and female literacy, as per Census 2011, is given in the Statement.
Statement

Details showing the male and female literacy rate, as per census 2011

S1. No. States/UTs Male Female Total
1. Kerala 96.1 92.1 94.0
2. Lakshadweep 95.6 87.9 91.8
3. Mizoram 933 89.3 91.3
4. Goa 92.6 84.7 88.7
5. Tripura 91.5 82.7 87.2
6. Daman and Diu 79.5 91.5 87.1
7. Andaman and Nicobar Islands 90.3 82.4 86.6
8. Delhi 90.9 80.8 86.2
9. Chandigarh 90.0 81.2 86.0
10. Puducherry 913 80.7 85.8
11. Himachal Pradesh 89.5 75.9 82.8
12. Maharashtra 88.4 75.9 82.3
13. Sikkim 86.6 75.6 81.4
14. Tamil Nadu 86.8 73.4 80.1
15. Nagaland 82.8 76.1 79.6

16. Manipur 86.1 72.4 79.2
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SI. No. State/UTs Male Female Total
17. Uttarakhand 87.4 70.0 78.8
18. Gujarat 85.8 69.7 78.0
19. West Bengal 81.7 70.5 76.3
20. Dadra and Nagar Haveli 85.2 64.3 76.2
21. Punjab 80.4 70.7 75.8
22. Haryana 84.1 65.9 75.6
23. Karnataka 82.5 68.1 75.4
24. Meghalaya 76.0 72.9 74.4
25. Orissa 81.6 64.0 72.9
26. Assam 77.8 66.3 72.2
27. Chhattisgarh 80.3 60.2 70.3
28. Madhya Pradesh 78.7 59.2 69.3
29. Uttar Pradesh 77.3 57.2 67.7
30. Jammu and Kashmir 76.8 56.4 67.2
31. Andhra Pradesh 74.9 59.1 67.0
32. Jharkhand 76.8 55.4 66.4
33. Rajasthan 79.2 52.1 66.1
34. Arunachal Pradesh 72.6 57.7 65.4
35. Bihar 71.2 51.5 61.8

INDIA 80.9 64.6 73.0

High powered commission on teacher education

3174.SHRI GARIKAPATI MOHAN RAO:
DR. K.VP. RAMACHANDRA RAO:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a high powered commission on teacher education has

been constituted;
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(b) if so, the details thereof;

(¢) whether the commission would also examine the regulatory functions of

National Council for Teacher Education;
(d) if so, the details thereof;
(¢) whether the commission has submitted its report; and
(f) the details thereof and the action taken thereon?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (f) Yes, Sir. A High Powered Commission on Teacher
Education under the Chairmanship of Hon’ble Justice (Retd) Shri J.S. Verma, former
Chief Justice of India was constituted to examine the entire gamut of issues which have a
bearing on improving the quality of teacher education as well as improving the regulatory
functions of National Council for Teacher Education (NCTE). The High Powered
Commission has submitted its report giving a set of recommendations for improving the
teacher education sector. In line with these recommendations, the NCTE has revised its

Regulations and Norms and Standards for Teacher Education Programmes (TEPs).
Criteria for admission in II'Ts

3175.SHRIMATI GUNDU SUDHARANI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether IITs are now rethinking to tweak the condition that mandates
a candidate at class XII to be within the top 20 percentile in order to be eligible for

admission in IITs;

(b) whether the Joint Admission Board of the IITs is planning to revert to the
old system or it is planning to give some weightage to the marks gained by students in
class XII;

(c) whether any discussion in the IIT Council was held in this regard during the

last week of September, 2014; and
(d) if so, the outcome thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) As per the modified criterion approved by the Council
of IITs in its 48th meeting held on 22.09.2014, a candidate should be within the top 20
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percentile of successful candidates in his /her respective Class 12 Board Examination in
respective category or should have obtained 75% (for GEN, OBC-NCL) or 70% (for SC,
ST, PwD) of aggregate marks in Class-12 Board Examination. The modified criterion will
be applicable from JEE (Advanced), 2015.

Monitoring of provisions of RTE Act

3176.SHRI AMBETH RAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any mechanism to monitor one of the provisions of Right of
Children to Free and Compulsory Education (RTE) Act which prescribes 200 working
days and 800 instructional hours for primary schools, 220 working days and 1,000

instructional hours for upper primary schools per academic year;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c¢) The Schedule to the Right of Children to Free and
Compulsory Education (RTE) Act, 2009, provides for minimum number of working
days/instructional hours in an academic year. These are further regulated by the State
RTE rules and related notifications of the concerned State/UT. School Management
Committee (SMC), consisting of the elected representatives of the local authority, parents
or guardians of children admitted in the schools and teachers monitor the maintenance of
the norms and standards specified in the schedule. Under Sarva Shiksha Abhiyan (SSA),
Block Resource Centres (BRCs) and Cluster Resource Centres (CRCs) also monitor
the implementation of RTE mandate related to working days/institutional hours in the
academic year. Unified District Information System for Education (UDISE) also captures

and reflects information on these aspects of elementary education in the country.

Establishment of schools after RTE Act

3177.SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Government schools established in the country since Right of

Children to Free and Compulsory Education (RTE) Act has came into force;

(b) the number of those which have been closed or merged with neighbouring

schools or are in that process during the last year;
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(¢) the number of children who have discontinued studies due to this and the

number of those who have to walk more than the stipulated distances in the Act; and
(d) whether Government has taken any step to arrest this trend?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) As per District Information System for Education
(DISE), the number of schools imparting elementary education in 2009-10 was 13.03 lakh
which has increased to 14.49 lakh in 2013-14. Since the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 has come into force on 1st April, 2010, 42,253
primary schools and 14,017 upper primary schools have been sanctioned under the Sarva
Shiksha Abhiyan (SSA). The State Governments/Union Territory Administrations, under
their RTE rules, are the appropriate authority to specify neighbourhood school norms.
The total enrolment in elementary schools has risen from 18.79 crore children in 2009-10
to 19.89 crore children in 2013-14.

Lifts for disabled students

3178.SHRI BAISHNAB PARIDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is no system of lifts for disabled students in

Government schools in the country;
(b) if so, the details thereof;

(¢) whether Government proposes to issue instructions to all concerned in the
country for provision of lifts for disabled students in Government run institutes/ schools

to help them to pursue their courses with comfort; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) Under Sarva Shiksha Abhiyan (SSA) and Rashtriya
Madhymic Shiksha Abhiyan (RMSA), there is no specific provision for the lifts in
Government Schools for disabled children. However, under SSA, States and UT’s
are assisted to enrol children with special needs (CWSN) in schools, through early
identification, assessment camps, distribution of aids and appliances, appropriate teaching
learning equipments, training of teachers in inclusive strategies, barrier free school

infrastructure including ramps with railings as well as home based learning methods.
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The RMSA also provides barrier free access to disabled children at secondary

level.

The University Grant Commission (UGC) has implemented a scheme called “Higher
education for Persons with Special needs (HEPSN) which is basically meant for creating
an environment at the higher education institutions to enrich higher education learning
experiences for differently-abled persons. Creating awareness about the capabilities
of differently-abled persons, constructions aimed at improving accessibility, purchase
of equipments to enrich learning etc. are the broad categories of assistance under the

scheme.
Funding Pattern of SSA

3179.SHRIRAVI PRAKASH VERMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that SSA funding pattern between the Central

and State Governments is hitting the weak States adversely;

(b) if so, whether the State Governments had lodged protest against the SSA

funding pattern and urged it to review this;
(c) if so, Government’s reaction thereto and the steps taken in this regard,
(d) whether there is an urgent need to bring in some changes in the curriculum;

(e) if'so, whether CBSE is planning to introduce subjects like photography, theatre

and journalism at the plus two level; and
(f) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The central fund released under Sarva Shiksha
Abhiyan (SSA) has increased from ¥ 19594.07 crore in 2010-11 to ¥ 24735.85 crore
in 2013-14. Some States like Arunachal Pradesh, Himachal Pradesh, Uttarakhand etc.,
have requested to review the fund sharing pattern between the Centre and States under
SSA. After due consideration, the Government of India has decided to continue with the
existing fund sharing pattern under SSA between Central and State Governments, which
is in the ratio of 65:35 for all States except North Eastern Region (NER) States where
it is 90:10, from the year 2010-11 for implementation of Right of Children to Free and
Compulsory Education (RTE) Act, 2009.
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(d) The curriculum development is an ongoing process. The National Curriculum
Framework (NCF)-2005 sets the guidelines for syllabi and textbooks at all the stages of

school education.

(e) and (f) The Central Board of Secondary Education (CBSE) has introduced ‘Mass
Media Studies’ as an academic/vocational subject from the academic year 2010-11 for
classes XI-XII and ‘Theatre Studies’ for class XI-XII from the academic session 2013-14.
The CBSE Board offers compulsory areas called “Work Education’ and ‘Art Education’
for the students of classes IX-X and photography is a part of these areas.

Government schools without libraries

3180.SHRIMATI SAROJINI HEMBRAM: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that majority of the Government schools are functioning

without libraries and librarians;
(b) if so, the details thereof;
(c) the action taken in this regard, if not, the reasons therefor; and

(d) what action has been taken by Government to fill up the vacancies within a

specific timeframe?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) As per Unified District Information System for
Education (UDISE) 2013-14, out of 99807 Government Schools, 85103 Schools have

libraries with full time librarians in 10812 of these schools.

(c) and (d) The Centrally Sponsored Scheme of Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), inter-alia, provides for financial assistance to States/UTs for setting
up libraries including staff, in Government schools. So far, 37438 Secondary Schools

have been approved under RMSA, for setting up of libraries.
Scholarships for higher education in foreign universities

3181.SHRI MATI VANDANA CHAVAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is offering any scholarships for meritorious students for

pursuing higher education in foreign universities, if so, the details thereof; and
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(b) whether Government is taking any steps to promote student exchange
programmes between Indian universities and foreign universities, if so, the details

thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Government is implementing the following schemes
for providing financial assistance to meritorious students to pursue their higher education

abroad:-

1. National Overseas Scholarship for Scheduled Tribe Students:- This
scheme is implemented by the Ministry of Tribal Affairs. Under the scheme,
financial assistance is provided to meritorious Scheduled Tribe students for
pursuing higher studies of Master level courses, Ph.D. and Post Doctoral
Research Programmes in foreign universities in the field of Engineering,
Technology and Science whose parental income does not exceed 6. lac per
annum. The selected candidates are given cost of tuition and other educational
fee charged by foreign universities, maintenance and other grants along with
travel expenses. Physical target and financial allocation under the scheme for
the year 2014-15 is 20 (17 ST and 3 Primitive Tribal Group) beneficiaries and
% 1.0 Crore respectively.

2. National Overseas Scholarship for Scheduled Caste and OBC students:-
These schemes are implemented by Ministry of Social Justice and

Empowerment in identified areas. The details of the schemes are:

(i) National Overseas Scholarship for Scheduled Caste etc.: Under the
scheme, financial assistance is provided for pursuing Master level course
and Ph.D. abroad. The family income ceiling of the candidates/parents is
$6.00 lac per annum. The number of awards available is 60 per annum.

An amount 0f 6.00 crore has been provided under the scheme.

(i) National Overseas Scholarship for OBC Students: This scheme is being
implemented w.e.f. 2014-15. Under the scheme, financial assistance is
provided for pursuing Master level course and Ph.D. abroad. The family
income ceiling of the candidates/parents is ¥3.00 lac per annum. Physical
target and financial allocation under the scheme for the year 2014-15 is

25 beneficiaries and ¥ 6 Crore respectively.

3. Padho Pardesh:- This scheme is implemented by Ministry of Minority

Affairs. Padho Pardesh is a scheme of Interest Subsidy on educational loan
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on overseas studies for the meritorious and economically weaker students
belonging to Minority Communities. For availing the benefit of the scheme,
the total income from all sources of the employed candidates or his/her parents/
guardians in case of unemployed candidate shall not exceed ¥ 6.00 Lac per
annum. Under the Scheme, 100% interest subsidy is provided on educational
loan availed by the students, enrolled for course at Masters, M. Phil and
Ph.D. levels, for overseas studies under the existing educational loan scheme
of Indian Banks’ Association (IBA). Physical target and financial allocation
under the scheme for the year 2014-15 is 100 beneficiaries and ¥ 4 Crore

respectively.

4.  Overseas Doctoral and Postdoctoral fellowship:- These scheme are
implemented by Department of Science and Technology in identified areas

for Indian students. The details are given as under:

(i) Overseas Doctoral Fellowship: The Scheme aims to build national
capacity where the talent supply of researchers in areas of interest to
the country is sub-critical by providing doctoral fellowship in select
areas in chosen overseas institutions. The applicant should have
completed eligible degree in India (Bachelor/Post graduate) in Science
or Engineering (including Medicine, Pharma, Agriculture and related S
and T areas) not earlier than preceding two year. The applicant should
have got admission into doctoral research program in chosen areas in
identified overseas top ranking universities as notified by the Board

from time to time.

(ii)) Overseas Postdoctoral Fellowship: The Scheme aims to build national
capacity in frontier areas of Science which are of interest to India by
providing postdoctoral fellowship for a period not exceeding 2 years.
The applicant should have completed Ph.D degree in Science and
Engineering not earlier than the preceding two years from recognized
institutions in India. For researchers who are in regular employment,
the 2 year period may be relaxed. The Programme admits candidates in
chosen areas in identified overseas top ranking universities as notified

by the Board from time to time.

(b) Student exchange is one of the important components of the Educational
Exchange Programmes / Memorandum of Understanding (EEP/MOU) signed by India

with foreign countries. Indian Universities and Institutions of higher learning are also
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entering into MOUs with their counterpart institutions in other countries that include

arrangements for exchange of students between these institutions.

Promotion of vocational education

3182. SHRI MATI VANDANA CHAVAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the steps taken by Government to promote vocational education in schools in

the country;

(b) how many students have been enrolled for vocational education during the

last three years:

(¢) whether Government proposes to revamp the vocational education and training

system in the country enabling upward mobility of students; and

(d) the steps taken by Government to encourage private participation in vocational

education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) To promote vocational education in schools, the revised
Centrally Sponsored Scheme of “Vocationalisation of Secondary and Higher Secondary
Education (VS and HSE)” is being implemented in the country under the Rashtriya
Madhyamik Shiksha Abhiyan. The scheme, inter alia, provides for introduction of
vocational education from the secondary stage in Government, Government aided and

recognized private schools.

(b) During the last three years, 1119 schools have been covered across 21 States/

UTs under the scheme with a coverage capacity of 1,66,200 students.

(¢) In order to facilitate vertical and horizontal mobility of students within
the vocational education, skill training, general education and job markets, under the
National Skills Qualification Framework, the Ministry of Human Resource Development
has launched a Credit Framework named Skill Assessment Matrix for Vocational
Advancement of Youth (SAMVAY).

(d) Under the scheme of VS and HSE there is a provision for incentivizing
Government aided and recognized private schools for the introduction of vocational
education courses. As per scheme guidelines, vocational courses are also to be developed,

assessed and certified in consultation with industry and employers.
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Amendment in examination Bye-laws

3183. SHRI AVINASH PANDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the number of students with disabilities who have
benefited from the amendment to rule 24 of the examination Bye-laws in 2008, exempting

them from the Three Language Formula requirement, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): The Rule 24(iii) of the Central Board of Secondary Education
(CBSE) Examination Bye-Laws as amended in 2008 had the option of studying one
compulsory language as against two for students with disabilities. This language should
be in consonance with the overall spirit of Three Language Formula prescribed by the
Board. The State-wise numbers of such students of Class-X is available on the website
(cbse.nic.in) of the CBSE.

Unfair means in examinations

3184. SHRI AVINASH PANDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any steps have been taken by Government to detect and prevent,
use of unfair means by students and teachers to increase the success rate of students in

examinations, as also to punish them;
(b) if so, the details thereof; and
(¢c) ifnot, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The Central Board of Secondary Education (CBSE)
has taken various steps to prevent and handle the cases of unfair means. These steps
include the appointment of observers/inspectors/flying squads at the examination centers;
issuance of detailed guidelines for dealing with unfair means cases; release of notification
every year before examination indicating penalties to refrain students to use unfair means
in the examination. The cases of teachers are dealt by individual schools in accordance

with their disciplinary/conduct rules.
(c) Does not arise.
Review of NCERT text books

3185. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government seeks to review NCERT text books to include lessons on

contemporary Indian history post 1947;
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(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether Government seeks to include the history of the North East also in the
syllabus; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) In the field of school education, the National Council
of Educational Research and Training (NCERT) has been reviewing and revising the
National Curriculum Framework (NCF-2005) from time to time, in order to update the
same in view of the changing needs of the school education, knowledge and technology.
History textbooks of Class VIII and Class XII prepared by the NCERT based on
NCF-2005, have already included developments in Indian history after independence.
Furthermore, the Social Science textbooks have also referred to contemporary social,

political and economic developments.

(d) and (e) Content about various aspects of the North Eastern Region have been
included in the NCERT’s textbooks of Social Science (History, Geography and Political

Science).
Contact class centres under Udaan scheme

3186. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether, voicing concern at the less number of contact class centres under
CBSE Udaan scheme in the State, Tamil Nadu Government has urged the Minister to
increase the number of centres as the region has a substantial girl student population in

the science stream;

(b) whether the last date for applications for the programme would be extended,

and

(c) whether applicants are required to opt for cities for contact class centres out of
those listed in the brochure and the State has only two cities in the list; if so, the reasons

therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Under the “UDAAN” scheme, initially, two contact
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class centres were set up in the State of Tamil Nadu i.e. Coimbatore and Madurai. At a
later stage one more centre was set up in Chennai. Initially, under the scheme, date for

submission of the application form was 27.10.2014 which was extended to 04.11.2014.

(¢) The application form provides options for contact class centres. Tamil Nadu

has three cities to opt for contact class centre.
Model degree colleges in minority districts

13187. SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to open model degree colleges in Minority

dominated districts;
(b) if so, the details thereof;

(c) the details of districts in Bihar where Government plans to open such degree

colleges; and
(d) the amount of fund granted for the purpose, so far?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. During the 11th Plan, the Central
Government had launched a Centrally Sponsored Scheme (CSS) for opening of Model
Degree Colleges (MDC) in 374 districts identified as Educationally Backward Districts
(EBD) of which, 64 are Minority Concentrated Districts (MCD) as notified by the
Ministry of Minority Affairs. This scheme has now been subsumed under the new CSS of
Rashtriya Uchchatar Shiksha Abhiyan (RUSA) launched by the Central Government for

reforming state higher education sector.

(¢) In Bihar, 25 districts have been identified as EBDs out of which 7 are MCDs
viz., Araria, Darbhanga, Katihar, Kishanganj, Pashchim Champaran, Purnia and Sitamarhi.
Under RUSA, the State Government of Bihar has submitted its State Higher Education
Plan (SHEP), wherein it has proposed the setting up of 12 MDCs.

(d) No funds have been released to the State of Bihar for this purpose so far.
Making Sanskrit compulsory in Kendriya Vidyalayas

3188. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) how the Ministry justifies making Sanskrit as a compulsory third language in

Kendriya Vidyalayas; and

TOriginal notice of the question was received in Hindi.
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(b) the urgency in implementing the decision from the mid-session of the current

academic year?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Kendriya Vidyalayas primarily cater to the
educational needs of children of transferable Central Government employees and hence
are expected to maintain a uniform curriculum/scheme of studies in all its schools.
Students of classes VI to VIII study Sanskrit compulsorily as the third language in the
Kendriya Vidyalayas. The introduction of German Language as a third language in Class
VI to VIII in Kendriya Vidyalayas (K'Vs) was violative of the provisions of the National
Policy on Education/National Curriculum Framework relating to the Three Language

Formula.

Central assistance to Maharashtra for payment of

Sixth Pay Commission dues

3189. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the amount of Central assistance for payment to teachers and supporting cadre

under the Sixth Pay Commission due to the Maharashtra Government; and
(b) by when this amount would be released to the State?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Central Government had received a proposal from
the Government of Maharashtra for reimbursement of 14,70,21,30,487 (80% of the
amount of ¥ 18,37,76,63,109/-) as total central share as reimbursement of expenditure for
payment of arrears on account of implementation of the revised UGC pay scales, for the
period 1.1.2006 to 31.03.2010. However, as per the undertaking submitted by the State
Government, an amount of I 11,50,16,00,000/- had actually been disbursed by the State

Government.

(b) Till date, an amount of ¥5,75,08,00,000/- has been released as central share to

the Government of Maharashtra, in two instalments.
Practical training in education system

3190. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the present education system has less emphasis on

practical training and more on theoretical learning;
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(b) if so, the details in this regard; and

(c) what steps are being taken to inculcate skills among students in schools and

colleges?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The National Focus Group’s position paper on
‘Teaching of Science’ a component of National Curriculum Framework-2005 States that
a major area of concern is the gradual decline of practical work and experimentation
at secondary and senior secondary levels, Considering this concern, the Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) Framework, 2009 provides for an integrated
science laboratory for the secondary schools. Further, National Council of Educational
Research and Training (NCERT) has developed activity based teaching learning materials,
the textbooks, laboratory manuals, teachers handbook and science kits that promotes
enquiry, critical and analytical thinking at the secondary stage. NCERT has also been
building capacity of Key Resource Persons (KRPs) in science at the secondary stage in
all the States/UTs.

(¢) The Government has taken various initiatives to promote vocational education
and training like the development of the National Vocational Education Qualifications
Framework (NVEQF) and later its assimilation in the National Skills Qualification
Framework (NSQF). NSQF would be implemented in educational systems throughout
schools, colleges, polytechnics and universities from 2013-14. The University Grants
Commission (UGC) has framed guidelines for adoption of Choice-Based Credit System
(CBCS) for skill development for all undergraduate and postgraduate level degree,
diploma and certificate programmes under the credit system awarded by Central, State

and Deemed to be Universities.

At the school level, Central Board of Secondary Education is currently offering
various skill based courses at secondary and senior secondary levels to impart knowledge
and training that strengthens the core skills of the students from Class IX onwards. The
Board has also identified some Skill Knowledge Providers for effectively offering the
skill based courses in the schools. The Board is also working for the industry linkages
specially meant for the schools and would prepare student database for appropriate

internship training /employment.
Strengthening of NCTE

3191. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a Task Force Committee had been constituted by

National Council for Teacher Education (NCTE) for strengthening the organization;
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(b) if so, the details thereof;

(c) whether the task force has submitted its report;
(d) if so, the details thereof; and

(e) the action taken thereon?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e) Yes Sir. A Task Force had been constituted by the
National Council for Teacher Education (NCTE) for the purpose, which has since
submitted its report on 17.7.2014 to the NCTE, with recommendations such as the
restructuring of the NCTE headquarters and its Regional Committees, as well as making
the Appeals Committee a statutory body, etc.

Contravention of UGC guidelines in JNU

3192. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Minister is aware that the Jawaharlal Nehru University, New Delhi
frames its own rule in contravention of the UGC guidelines with regard to appointment,
promotion, career advancement of teaching staff on the basis of their degree obtained

from Indian and foreign universities;

(b) ifso, the action UGC has taken or proposed to be taken to restrain the university
from practising discriminatory rules to favour a few; and

(c) if not, whether the Minister would seek an explanation from the University

and undo the damage it has done to the faculty members?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Jawaharlal Nehru University has reported that it
has adopted the recruitment/promotion rules based on UGC guidelines as issued from
time to time and the same is implemented after the adoption by the Academic Council
and approved by the Executive Council of the University. The University does not
discriminate between the degree of Indian Universities and Foreign Universities in regard

of recruitment/promotion.
Dalit literacy

+3193. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the percentage of literate persons in the country;

FOriginal notice of the question was received in Hindi.
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(b) the number of dalit population and literate dalit persons in the country;

(¢) whether any evaluation has been made regarding the reasons of such a
large number of illiterate persons among dalit population, despite the efforts made by

Government; and

(d) the action plan prepared by Government to face this challenge in future?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Census, 2011 reported the percentage of literate persons
in the country as 72.98.

(b) The Scheduled Castes population reported by the Census, 2011 is 20,13,78,372
out of which 11,37,59,997 are literates.

(c) and (d) A large number of Scheduled Castes population is still illiterate due to
various factors including poverty, gender etc. Government has reiterated its commitment
to establishing a literate society and providing quality literacy to all irrespective of age
and gender. Saakshar Bharat, a Centrally Sponsored Scheme for Adult Education and
Skill Development, is being implemented for non-literate adults in the 15 plus age group
for enhancing the literacy rate in the rural areas of 410 districts in 26 States and one Union
Territory (UT). The main target under the programme is to make 70 million adult non-
literates including 14 million SCs as literates under basic literacy. The Government has
also enacted the Right of Children to Free and Compulsory Education Act, 2009 and is
implementing the Sarva Shiksha Abhiyan Programme for universalisation of elementary

education for all children in the 6-14 age group.
Reservation in CBSE affiliated schools

13194. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has no information about implementation of reservation
rules for SCs, STs and OBCs in the schools affiliated to CBSE;

(b) if so, the response of Government thereto; and
(c) the remedial steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (¢) The Central Board of Secondary Education (CBSE)

being an affiliating and examining body does not maintain record of implementation of

FOriginal notice of the question was received in Hindi.
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reservation for SCs, STs and OBCs in its affiliated schools. However, Affiliation Bye-
Laws of CBSE Rule 12 inter alia prescribe that “as regards reservation for SC/ST students
is concerned, it shall be governed by the Education Act/Rules applicable to the State/U.T.

where the school is situated.”
Safe drinking water and clean toilets in schools

3195. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has fixed any time limit in regard to providing safe

drinking water and clean toilets in all Government and Government aided schools;
(b) if so, the details thereof;

(c) whether the Supreme Court has given any direction to Government in this

regard and if so, the details thereof;

(d) the number of schools in the States including Jharkhand, lacking basic
infrastructure facilities including safe drinking water and toilet facilities, State- wise;

and
(e) the steps taken by Government to address the issue?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 mandates the appropriate Governments to provide school
infrastructure for elementary education in accordance with the norms prescribed in
the schedule to the RTE Act. State Governments/UT administrations are mandated to
provide these facilities in all schools as per the time frame mandated under the RTE
Act. Further, the Hon’ble Supreme Court in writ petition (Civil) No. 631 of 2004 in the
matter of Environmental and Consumer Protection Foundation vs. Delhi Administration
and Others, had directed, in its order dated 3.10.2012 that all States and Union Territories
provide, inter alia, drinking water and toilet facilities, if not already provided, within six

months to schools.

(d) and (e) As per U-District Information System for Education (U-DISE) 2013-14,
54553 schools do not have drinking water facilities and 2.03 lakh Government schools do
not have toilet facilities. State-wise details of these facilities is given in Statement (See
below). Under the Sarva Shiksha Abhiyan (SSA) programme, 9.67 lakh toilets and 2.36
lakh drinking water facilities have been sanctioned across the country till now. Further, in
pursuit to the national call to provide toilets in all schools within a year, many corporates

have also committed for construction/ renovation of toilets in schools.
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Statement

Details showing lack of Toilets and Drinking water in government schools

SI. No. States/UTs Number of Schools without facilities
Toilets Water

1 2 3 4
L. Andaman and Nicobar Islands 25 2
2. Andhra Pradesh 24964 4830
3. Arunachal Pradesh 2650 778
4. Assam 19031 7150
5. Bihar 24026 5426
6. Chandigarh 0 0
7. Chbhattisgarh 10214 2271
8. Dadra and Nagar Haveli 47 0
9. Daman and Diu 4 0
10. Delhi 0 0
11. Goa 198 1
12. Gujarat 1080 9
13. Haryana 905 29
14. Himachal Pradesh 973 165
15. Jammu and Kashmir 9680 2805
16. Jharkhand 6361 3662
17. Karnataka 266 29
18. Kerala 180 56
19. Lakshadweep 0 0
20. Madhya Pradesh 16307 4953
21. Mabharashtra 1997 688

22. Manipur 201 430
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1 2 3 4

23. Meghalaya 3885 3092
24, Mizoram 666 150
25. Nagaland 362 822
26. Odisha 19009 1857
27. Puducherry 0 0
28. Punjab 1275 44
29. Rajasthan 4488 4132
30. Sikkim 37 35
31. Tamil Nadu 5583 0
32. Telangana 17672 4892
33, Tripura 366 533
34. Uttar Pradesh 5568 3551
35. Uttarakhand 1562 817
36. West Bengal 23736 1344

TotaL 203318 54553

Source: U-DISE, 2013-14.

Decline in students going for study in Britain

13196. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the number of students going for study in Britain has reduced

substantially owing to new policies of British Government;

(b) whether any discussion has been held by the Central Government with British

Government in this regard,

(c) if so, the details thereof;

(d) whether Vince Cable, the Secretary of State for Business, Innovation and

Skills has visited the country recently;

TOriginal notice of the question was received in Hindi.
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(e) if so, whether any discussion has been held with him in this regard during his

visit; and
(f) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) As per the available data, number of students going for

study in Britain has progressively reduced over the recent years.

(b) and (c) Government of India has taken up different issues affecting student
mobility from India to UK with the UK Government at various fora. The Prime Minister,
in addition to raising the issue during his meeting with former Foreign Secretary and UK
Chancellor of Exchequer in July, 2014, discussed the same during his bilateral meeting
with the UK Prime Minister in November, 2014 at Brisbane. The Minister of External
Affairs also raised this issue during Delegation Level Talks with UK Foreign Secretary
in July, 2014. Recently, these issues were also discussed by Minister of Human Resource
Development with Minister of Universities, Science and Cities of the United Kingdom in
the India-UK Education Forum held at New Delhi on 13th November 2014.

(d) to () Yes, Sir. The UK Secretary of State for Business, Innovation and Skills
visited India during October 10-15, 2014. However, no specific discussion regarding the

student mobility was held.
Mother tongue in Kendriya Vidyalayas

3197. SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the students in Kendriya Vidyalayas (KVs) are having the facility to

study their mother tongue in respective States;
(b) if so, the details thereof; and
(c) whether in Kerala, the KVs are providing this facility?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. As per Article 112 of Education Code
for Kendriya Vidyalayas (KVs) ‘Additional arrangement for teaching of the regional
language/mother tongue shall be made, provided a minimum of 15 or more students are
willing to opt for the same. For this, part-time contractual teachers shall be appointed after

obtaining sanction of the concerned Regional Office of Kendriya Vidyalaya Sangathan.
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Teaching of these language will be introduced from class VI and will continue upto class
VIII and where need be, in class IX and X also. The teaching will be during school hours
for about two to three periods per week. The teaching of regional language/mother tongue

shall be stopped at the end of February each year.’

(c) Yes, Sir. 11,721 students are studying Malayalam (their mother tongue) in

various KVs in Kerala.
Centres of Indira Gandhi National Tribal University

3198. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of centres of Indira Gandhi National Tribal University operating, as

on date, State-wise;
(b) the action taken by the University to set up its centre in Gujarat;

(c) whether Government is aware that, due to practical problems, Gujarat
Government could not allocate mandated 200 acres of land at a single convenient place

for the proposed centre of this University; and

(d) if so, whether Government would take up and sort out this issue on priority
with the State Government to facilitate opening up of this centre for benefit of millions of
students of the State?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) There is only one Regional Centre of Indira Gandhi National
Tribal University (IGNTU) at Imphal, Manipur.

(b) to (d) Request for opening of Centre (IGNTU) in Gujarat has been received.
However, as a matter of policy, it has been decided that this new University that started
functioning in the year 2008 should first stabilize its operations at its main campus in
Amarkantak (Madhya Pradesh) before proposals for setting up other new Regional

Centres of the University can be considered.

E-education through broadband facility

3199. SHRI VIVEK GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has taken or proposes to take measures with regard to
imparting e-education through the broadband infrastructure facility to be set up to connect

panchayats as envisioned by the Hon. Prime Minister;
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(b) if so, the details thereof and if not, the reasons therefor; and

(c) the details of beneficiaries, targets laid down and outcomes envisioned by

implementation of e-education in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Sir, the broadband infrastructure facility is the medium
to access the internet. Anybody connected to internet using this infrastructure can have

access to all the e-content relating to education available on the World Wide Web.

The Ministry is presently implementing the National Mission on Education through
Information and Communication Technology (NMEICT) to leverage the potential of ICT,
in teaching and learning process for the benefit of all the learners in Higher Education
Institutions in any time any where mode. Under the Mission, more than 700 courses
in various disciplines in engineering and science are available on-line under National
Programme on Technology Enhanced Learning (NPTEL). E-content for 8 undergraduate
subjects has also been generated by the Consortium of Educational Communication
(CEC) in collaboration with its Media Centers. Over 100 Virtual Labs in 9 Engineering
and Science disciplines, comprising about 770 experiments are currently ready for use
and available. 1500 Spoken Tutorials are available on line. More than 200 courses for
design have been created. The details about NMEICT Mission are available at www.
nmeict.ac.in. Using computer infrastructure and connectivity, the reach of these facilities

is ensured to the learners.
Relaxation under Section 23 of RTE Act

3200. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of States granted relaxation under Section 23 of the Right of
Children to Free and Compulsory Education (RTE) Act, 2009;

(b) the number, intake and courses run by teacher training institutes recognized

by National Council for Teacher Education, State-wise, and management-wise;

(c) whether there is any shortage of teacher training institutes as compared to the
required number of teachers to fulfil the pupil teacher ratio, as per the Schedule of the Act;

and

(d) if so, the details thereof?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Since the enactment of Right of Children to Free and
Compulsory Education (RTE) Act, 13 States (Assam, Bihar, Chhattisgarh, Himachal
Pradesh, Odisha, Madhya Pradesh, Manipur, Meghalaya, Nagaland, Tripura, Uttar
Pradesh, Uttarakhand and West Bengal) have been granted relaxations under Section 23
of the RTE Act from time to time.

(b) As on 31st March, 2014, National Council for Teacher Education (NCTE)
has recognized 17254 courses with a total intake of 1,325,341. The State-wise details are

given in Statement (See below).

(c) and (d) The Schedule of the RTE Act specifies the Pupil Teacher Ratio (PTR)
as not exceeding 1: 40 for primary schools and 1:35 in upper primary schools. As against
this, the PTR in 2013-14 was 1: 26 for all schools.

Statement

Details of Institutions recognised by NCTE as on 31.03.2014

State/UT D.ELEd. B.Ed. M.Ed. Others Total
Course Intake Course Intake Course Intake Course Intake Course Intake
1 2 3 4 5 6 7 8 9 10 11
ERC
Arunachal 7 345 8 800 0 0 0 0 15 1145
Pradesh
Assam 22 1320 57 4925 4 85 0 0 83 6330
Bihar 77 5150 200 22010 5 145 2 100 284 27405
Jharkhand 33 1910 117 11950 5 135 2 200 157 14195
Manipur 8 400 10 1230 2 50 1 100 21 1780
Meghalaya 11 624 6 600 1 35 0 0 18 1259
Mizoram 1 330 2 150 1 35 0 0 7 515
Nagaland 1 210 8 780 1 35 0 0 13 1025
Odisha 77 6990 21 2153 7 205 10 474 115 9822
Sikkim 1 190 3 300 1 25 0 0 8 515
Tripura 4 480 5 650 2 60 1 60 121 1250

West Bengal 291 14730 288 29547 10 270 25 1220 614 45767

TotAL 542 32679 725 75095 39 1080 41 2154 1347 111008
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1 2 3 4 5 6 7 8 9 10 11

WRC
Chhattisgarh 41 2050 126 13000 18 630 16 3620 201 19300
Madhya Pradesh 462 22660 472 48900 76 1590 69 4415 1079 77565
Maharashtra 1515 75003 577 60020 153 4010 150 8235 2395 147268

Goa 4 195 4 400 1 10 1 50 10 655
Gujarat 554 27670 329 32235 85 2175 109 5165 1077 67245
Daman and Diu 3 150 60 6000 0 0 0 0 63 6150
Dadra and 0 0 0 0 0 0 0 0 0 0
Nagar Haveli

TotaL 2579 127728 1568 160555 333 8415 345 21485 4825 318183

NRC

Uttarakhand 11 777 126 12970 8 200 8 390 153 14337
Chandigarh 5 340 5 1400 3200 4 340 17 2280
Rajasthan 332 16720 768 89000 47 1475 21 935 1168 108130
Punjab 174 6900 192 27150 47 1540 32 1355 445 36945

Himachal Pradesh 39 3298 75 9175 13 585 6 280 133 13338
Haryana 355 21593 495 60330 38 990 36 2172 924 85085
Delhi 90 4913 24 3787 9 225 8 1435 131 10360
Uttar Pradesh 1140 64351 1265 144200 125 3285 210 9974 2740 221810

TotaL 2146 118892 2950 348012 290 8500 325 16881 5711 492285

SRC
Andhra Pradesh 732 37597 591 66720 53 1308 178 11365 1554 116990

Tamil Nadu 795 57388 686 77234 141 3605 51 2730 1673 140957
Karnataka 956 52133 411 41467 50 1847 126 6255 1543 101702
Kerala 244 11344 193 22510 45 1195 12 842 494 35891
Puducherry 52 3970 37 3750 12 300 1 50 102 8070
Andaman and 1 60 2 120 1 25 0 0 4 205

Nicobar Islands

Lakshadeep 1 50 0 0 0 0 0 0 1 50

TotAL 2781 162542 1920 211801 302 8280 368 21242 5371 403865

GranD ToTaL 8048 441841 7163 795463 964 26275 1079 61762 17254 1325341

Note: Details, Management-wise are available with the affiliating bodies i.e. Universities and
SCERTs of the concerned State
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Monitoring of schools through satellites

+3201. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is preparing any plan to monitor the

schools throughout the country through satellites;
(b) if so, whether Government has taken any steps in this direction; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The Ministry of Human Resource Development,
in-collaboration with National Informatics Centre (NIC) is working on a web enabled
platform for Geographic Information System (GIS) based information about schools
across the country. A total of 24 States have collected longitude and latitude of their
existing schools. 21 States have collected this information through an exclusive exercise
of GIS mapping and 3 UTs have done it under District Information System for Education
(DISE).

Centres for cultural activities in schools

+3202. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering seriously to set up centres

for cultural activities in all the schools;
(b) if so, whether Government has taken any steps in this direction so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) No, Sir. No such proposal is under consideration.

Amendment of RTE Act

3203.SHRI P.L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering amending certain provisions of the Right
of children to Free and Compulsory Education (RTE) Act such as, no child can be held

back, neighbourhood criteria etc.;

+Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether it is mandatory for unaided schools to admit children under the 25 per

cent quota only from the neighbourhood as per the RTE Act; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) In the 59th meeting of the Central Advisory Board
of Education (CABE), a Sub-Committee was constituted to assess the implementation of
comprehensive and continuous evaluation (CCE) in the context of ‘no detention’ provision

in the RTE Act, 2009. The Sub-Committee has submitted its recommendations.

(c) and (d) Section 12 (1) (c) of the Right of Children to Free and Compulsory
Education (RTE) Act mandates that all private un-aided schools shall admit children
belonging to weaker section and disadvantaged group in the neighbourhood in class I (or
pre-school, as the case may be), to the extent of at least 25 percent of the strength of that

class and provide free and compulsory elementary education to them till its completion.
Vacancy of Vice-Chancellor in Rashtriya Sanskrit Sansthan

3204.SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the post of Vice-Chancellor is lying vacant in the
Rashtriya Sanskrit Sansthan (Deemed University), New Delhi for a long time;

(b) if so, by when Government is likely to appoint a Vice-Chancellor in the said

institution; and
(c) the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. The post of Vice Chancellor of Rashtriya Sanskrit
Sansthan (RSKS) is lying vacant since 14.08.2013.

(b) and (c) The Government has initiated the processes of appointment of regular

Vice Chancellor. No time frame can be envisaged.
Vacancy in Rashtriya Sanskrit Sansthan, Jaipur

3205.SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whetheritis afact thatanumber of posts of Professors and Associate Professors

are lying vacant in the Rashtriya Sanskrit Sansthan, Jaipur;
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(b) whether Government is aware of the fact that, for the last many years no

promotional avenues have been generated in the Sansthan; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No, Sir.

(b) and (c) The promotions and benefit of promotion under Career Advancement
Scheme (CAS) are given to the teaching staff of the Rashtriya Sanskrit Sansthan (RSKS)
on their meeting the eligibility conditions as laid down in the rules and regulations of
University Grants Commission (UGC).

Irregularities in recruitment in University of Hyderabad

3206.SHRI V. HANUMANTHA RAO: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that University of Hyderabad recruited Group A teaching

positions without notifying the same;
(b) if so, the reasons therefor;
(c) whether it is not against the University’s statute or ordinance;

(d) the details of appointments given without proper notification under various

categories till date, year-wise;

(e) the number of these positions reserved for OBCs at the level of Assistant

Professor and as per the University’s roster; and
(f) the steps to rectify irregularities in the roster register?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir.

(b) University of Hyderabad informed that in order to fill up the consequential

vacancies, these positions were not notified.

(c) Although there is no provision in the Statute or Ordinance for filling up the
vacancy without notification, University of Hyderabad informed that the consequential
vacancies were filled up by exercising the discretionary clause in the Employment

Notification.
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(d) University of Hyderabad informed that Dr. B Ramabrahmam, Dr. T
Ramakrishna and Dr. D Vijaya Lakshmi joined the position of Professor, Reader and
Lecturer on 01.07.2005, 01.12.2004 and 01.12.2004, respectively, vice consequential

vacancies.

(e) OBC Reservation in teaching positions were not applicable at that time. The
OBC reservation came into force in the year 2007 at the level of Assistant Professor

only.
() Inview of above, question does not arise.
Foreign language in Kendriya Vidyalayas

3207.SHRIMATI WANSUK SYIEM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether in the wake of Government dropping German language as the third
language in Kendriya Vidyalayas, CBSE has issued notice to all its affiliated institutions

about teaching a foreign language as one of the three compulsory languages;

(b) whether the new notification from CBSE reiterates the three-language formula
of the secondary stage students and would include a modern Indian language apart from
English and Hindi; and

(¢) whether the new directives to private schools would be enforced forthwith or

within a staggered time-frame?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) No, Sir. The Central Board of Secondary Education
(CBSE) has not issued any notification to the schools affiliated to it to teach a foreign

language as one of the three compulsory languages.
Sub-programme under SSA

3208.SHRI GARIKAPATI MOHAN RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a sub-programme under the Sarva Shiksha Abhiyan
(SSA) has been launched by Government; and

(b) if so, the objectives and the details of the programme?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. A sub-programme under the Sarva Shiksha
Abhiyan (SSA) nameiy ‘Padhe Bharat Badhe Bharat’ has been launched in all States/
UTs with the objective to improve language development in reading, writing with
comprehension and to create a positive interest in mathematics. An amount of I 461.38
crore has been sanctioned to States/UTs in 2014-15 for implementing this sub-programme

in classes 1 and 2.
Encouraging learning of science and maths

3209.SHRI GARIKAPATI MOHAN RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has prepared a scheme to launch a

campaign for encouraging children to learn science and mathematics;
(b) if so, the details thereof; and
(c) the action plan prepared in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The scheme namely, ‘Rashtriya Aavishkar Abhiyan
(RAA), envisages to motivate and engage children of the age group from 6-18 years in
Science, Mathematics and Technology through observation, experimentation, inference
drawing, model building, etc. both through inside and outside classroom, activities and
processes. It seeks to create curiosity, excitement and spirit of innovation and exploration
amongst school children, by encouraging higher education institutions to assist secondary
and elementary schools in the study of Science and Mathematics. The RAA would
conduct activities by using funds of the existing schemes and institutions of the Ministry

of Human Resource Development.

The RAA is scheduled to be implemented in a pilot phase from the next academic

session.
Official language in IITs and SPA

+3210. SHRI DARSHAN SINGH YADAV: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Indian Institutes of Technology (IITs) and School of Planning and

Architecture (SPA), were established to promote higher technical education;

TOriginal notice of the question was received in Hindi.
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(b) whether adequate posts have been created for conducting official language

activities and for adhering to the policy in these institutes;

(¢) whether adequate opportunities are available for promotion of Hindi translators

in the above institutes;

(d) the number of such Hindi translators in these institutes which have not been

promoted even once during their entire tenure; and

(e) if so, the arrangement made to provide promotion to such employees devoid
of any promotion, so that they may avail equal opportunities of promotion like other

employees?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes Sir.

(b)  Yes. Adequate posts are available for conducting official language activity and

to adhere to the policies laid down by the Government of India in all IITs and SPAs.

(c) to (e) Government of India guidelines with regard to Modified Assured Career
Progression (MACP) Scheme are followed in IITs and SPAs for promotion of these

employees.
Grants for distance education

3211.SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any policy is in place for providing grants for distance education in

the country;
(b) if so, the salient features of the policy and if not, the reasons therefor; and

(c) the number of institutions providing distance education in Maharashtra which
have been covered for grants along with the details of grants given to each of them during

the last three years, year-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. As per the information furnished by
University Grants Commission (UGC), the proposals for financial assistance received
from State Open Universities (SOUs) and Distance Education Institutions (DEIs)

of the conventional public funded universities are examined by a Grants Allocation
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Committee and based on its recommendations, the financial assistance is provided for the
development of technology support, preparation of quality self learning material; student
support services; computerization, networking and ICT developmental activities; staff
development and training; research and development; vocational education and training;

and library support etc.

(c) The details of the institutions providing distance education in Maharashtra

which have been covered for grants during last 3 years are given in Statement.
Statement

Details of institutions providing distance education in Maharashtra

which have been covered for grants during last 3 years

Sl1. Financial Name of the University Amount of
No. Year (FY) Grants
1 2 3 4

FY 2011-12
1. 2011-12 Y C Maharashtra Open University, Nashik 34.80 crore
2. 2011-12 Shivaji University, Vidyanagar, Kolhapur %35.00 lac

3. 2011-12 Sant Gadge Baba Amravati University, Amravati % 10.00 lac

4. 2011-12 Swami Rama Nand Teerath Marathwada ¥ 25.00 lac
University, Nanded

5. 2011-12 University of Mumbai, Mumbai < 20.50 lac
FY 2012-13

1. 2012-13 Y C Maharashtra Open University, Nashik 35.00 crore

2. 2012-13 Shivaji University, Vidyanagar, Kolhapur %40.00 loac

3. 2012-13 Sant Gadge Baba Amravati University, Amravati % 10.00 lac

4. 2012-13 Mahatana Gandhi Antrarashtriya Hindi < 30.00 lac
Vishvavidyalaya, Wardha

5. 2012-13 Swami Rama Nand Teerath Marathwada T 11.98 lac
University, Nanded
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1 2 3 4

FY 2013-14
I. 2013-14 Y C Maharashtra Open University, Nashik % 5.55 crore
2. 2013-14 Shivaji University, Vidyanagar, Kolhapur 3 46.20 lac
3. 2013-14 University of Mumbai, Mumbai 3 37.95 lac

Out of school children

3212.SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether, as per the recent UN report, India has 1.4 million children aged 6 to

11 years out of school at present and it ranks among top five nations;
(b) if so, the details thereof, State-wise and the response of Government thereto;
(c) the reasons for the same;
(d) whether costly education is main reason for the same; and

(e) the details of the steps Government proposes to ensure enrolment and

affordable quality education to all children?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e) The quoted UNESCO data provides information
on children of 6-11 years of age not enrolled in primary schools as of the year 2012.
The Ministry of Human Resource Development (MHRD) has since, conducted an All
India Survey in 2014 through an independent organisation, to estimate number of Out of
School Children (OoSC) in 2014. The findings have estimated the number of OoSC at
60.64 lakh. The State-wise details of number of estimated OoSCs are given in Statement
(See below).

Under Sarva Shiksha Abhiyan (SSA), a number of interventions viz., opening of
schools in neighbourhood, construction of additional class rooms, provision of drinking
water and toilet facility and provision of teachers, textbooks, uniforms for all girls and
children belonging to SC, ST and BPL families in Government schools are provided to
ensure that all children of the age group 6-14 are enrolled, retained and complete the

elementary education cycle. Funds are also sanctioned to States/UTs for providing special
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training of out of school children to enable them to attend bridge courses for eventually
mainstreaming into schools. The Mid-Day Meal programme also complements the SSA,

to help enrolment and retention of children in schools.
Statement

State-wise details of number of estimated out of School children

Sl. No. States No. of OoSC
1. Andaman and Nicobar Islands 1015
2. Andhra Pradesh 107829
3. Arunachal Pradesh 6517
4. Assam 157813
5. Bihar 1169722
6. Chandigarh 1090
7. Chhattisgarh 167072
8. Dadra and Nagar Haveli 745
9. Daman and Diu 421
10. Delhi 85084
11. Goa 0
12. Gujarat 159308
13. Haryana 43879
14. Himachal Pradesh 2176
15. Jammu and Kashmir 45468
16. Jharkhand 140426
17. Karnataka 122139
18. Kerala 33161
19. Lakshadweep 267
20. Madhya Pradesh 450952
21. Maharashtra 145326
22. Manipur 7037

23. Meghalaya 17237
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Sl. No. States No. of OoSC
24. Mizoram 972
25. Nagaland 2896
26. Odisha 401052
27. Puducherry 285
28. Punjab 91578
29. Rajasthan 601863
30. Sikkim 535
31. Tamil Nadu 57529
32. Tripura 4518
33. Uttar Pradesh 1612285
34. Uttarakhand 86794
35. West Bengal 339239
ToraL 6064229

High fees in schools and colleges

3213.SHRIPRAVEEN RASHTRAPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the situation in Gujarat and other States about high rate of fees in schools and

colleges taken from students; and

(b) what actions are taken by the Ministry to help the poor and families belonging

to salaried class, to enable them to obtain education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Right of Children to Free and Compulsory Education
(RTE) Act, 2009 mandates that all Children in the age group of 6-14 year will be provided
free and compulsory education, at elementary level in Government schools, till its

completion.

In some States/UTs fee is either not charged/or nominally charged from girl students

till class XII in the Government school system.

(b) Under Section 12(1)(c) of the RTE Act, 2009, it is provided that unaided
schools and specified category schools shall admit at least 25% of the strength of class
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I children belonging to weaker section and children belonging to disadvantaged group
from the neighbourhood and provide them free and compulsory education till completion
of elementary education. In addition, for transferable Government salaried employees,
Central Government has set up, good quality Kendriya Vidyalaya schools across the

country.
Trading in solar RECs

3214.PROF. M. V. RAJEEV GOWDA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) the volume of trading in solar Renewable Energy Certificates (RECs) on

energy exchanges during the last six months;

(b) whether there has been a decline in trading during the last couple of months,

and if so, the details thereof;

(¢) whether the decline in trading of RECs has been fuelled by a decline in cost of

solar power plants and if so, the details thereof;

(d) whether there is reluctance on the part of States to meet their renewable energy

sources obligations; and
(e) if so, the States which are not meeting their obligations?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) During last six months (June-November 2014)
12,341 Solar RECs were traded in the energy exchanges. Month wise/exchange wise

details are given in Statement (See below).

(b) and (c) There was a decline in Solar REC trading in October 2014, however, in
November 2014 it picked up.

(d) and (e) An analysis of the Annual Revenue Requirement (ARR) filed by electricity
Distribution Companies and the Tariff Orders issued by the State Electricity Regulatory
Commissions for the year 2013-14 suggests that the States of Karnataka, Tamil Nadu,
Rajasthan, Gujarat, Himachal Pradesh, Maharashtra, Uttarakhand, Punjab and Jammu and
Kashmir and the Union Territory (UT) of Chandigarh have made provisions for above 75
per-cent compliance of the Renewable Purchase Obligation (RPO). The remaining States

and UTs have provision for less than 75 per-cent RPO compliance.
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Statement

Month wise/exchange-wise details of Solar Renewable Energy
Certificates (RECs) traded during June - November, 2014

S1. No. Month Solar RECs traded through Power Exchanges

Indian Energy Power Exchange Total
Exchange (IEX) of India (PXI)

1. June 636 1,018 1,654
2. July 498 6,135 6,633
3. August 367 796 1,163
4, September 264 1,099 1,363
5. October 232 147 379
6. November 245 904 1,149

TotaL 2,242 10,099 12,341

Off-grid solar packs in Telangana

3215.SHRIDEVENDER GOUD T.: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether it is a fact that the Ministry is helping the New and Renewable Energy
Development Corporation (NEDCOP) of Telangana in providing off-grid solar packs in
4000 houses in the State;

(b) if so, the details thereof;

(¢) whether there are any plans to extend this facility in phases to other houses in
the State; and

(d) if so, the details thereof and the target set during the Twelfth Five Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) The Ministry has accorded sanction of 10,000
Nos. 1 KWp capacity off-grid solar power packs in undivided State of Andhra Pradesh.
Out of which 4180 Nos. of power packs will be installed in Telangana.

(b) The programme is under implementation, the subsidy component is ¥47,400/-
for the system having Tubular Gel Batteries and I47,344/- for low maintenance lead acid

batteries.
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(¢) and (d) The Ministry does not fix the target for the States for installation of
systems. If the State Government submits the proposals as per the guidelines of the Off-
grid SPV programme, the Ministry may consider sanctioning the projects, subject to

availability of funds.
Providing solar energy products at cheap rates

+3216. SHRI RAM NATH THAKUR: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Government has made any plan to provide solar energy products in

the market on cheap rates; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The Ministry provides 30% subsidy
ranging from 21 to I120 per watt peak depending upon the capacity of the modules and
configuration of the products through Stat Nodal Agencies/Channel partners.

The Ministry also provides subsidy at the rate of ¥ 100 per watt peak for installing
Solar Lanterns, Home Lights and small capacity PV systems up to 300 watt peak
(CFL based) and %160 watt peak LED based upto 40 Watt peak by individuals through
NABARD, Regional Rural Banks and other commercial banks. For the balance cost,
banks extend loans to the beneficiaries at their usual commercial rates to make solar

systems affordable.
Solar street lights in Odisha

3217.SHRI ANUBHAV MOHANTY: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) the number of villages of Odisha covered under the provision of solar street

lights;

(b) the number of villages of the State proposed to be covered under the provision

of solar energy power supply; and

(c) the provision of power generation through solar energy for supply of drinking

water in the villages of the State who lack such facility?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRIPIYUSH GOYAL): (a) 1794 villages of Odisha were covered with solar
street lights.

(b) The Ministry does not allocate targets for installation of Solar Power systems/
plants. The States submit their proposals to the Ministry as per their requirements. The
Ministry considers the proposals and if found suitable as per the guidelines of the Off-grid

programme, projects are sanctioned, subject to availability of funds.

(¢) The Ministry has allocated 2000 numbers of Solar Water Pumping Systems to
Odisha for providing drinking water facilities in the State for the year 2014-15 in remote/
tribal/SC/ST dominated habitations/irregular/unelectrified habitations etc.

Promotion of solar energy in low radiation States

3218.SHRI DEREK O’BRIEN: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the details of initiatives taken by Government to promote solar energy in low

radiation States; and

(b) the details of action taken to make solar energy affordable to low income and

middle income groups in metropolitan cites?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) The Government is promoting solar energy
in both grid-connected and off-grid modes all over the country including low radiation
States.

. Fiscal and financial incentives in the form of accelerated depreciation,
concessional/ nil customs and excise duties, preferential tariffs and generation
based incentives are being provided to improve the viability of the solar power

generation units.

. A scheme for promotion of grid-connected roof-top PV systems with a

provision for 30% subsidy is being implemented.

. Schemes for setting up grid-connected solar PV power projects with
mechanisms like ‘Bundling with unallocated coal based thermal power’ (3000
MW) and Viability Gap Funding from National Clean Energy Fund’ (2000)
MW are being planned.
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50 MW canal-top and 50 MW canal-bank solar PV projects are also being

implemented.

. For off-grid solar power, against a target of 2,000 MW by 2022 envisaged
in National Solar Mission (NSM), projects aggregating to 357.77 MW were
sanctioned under NSM till Oct., 2014. Projects aggregating more than 174.1
MWD capacities have been set up since 1st April, 2010.

. Government is providing 30% capital subsidy for off-grid/decentralized solar

power generation systems.

. Apart from above measures, the Ministry of New and Renewable Energy
persues initiatives like Renewable Purchase Obligation (RPO) enforcement
with Ministry of Power, concessional customs and excise duties for solar
energy with Ministry of Corporate Affairs, funds for viability gap funding for

solar projects with Ministry of Finance.

(b) Government is providing 30% capital subsidy for off-grid/decentralized solar
power generation systems and rooftop solar photovoltaic systems to make solar energy
affordable.

Potential of small hydro power projects

3219.SHRIMATI WANSUK SYIEM: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether the estimated potential for power generation in the country from

small hydro power projects up to 25 MW station capacities is around 15,000 MW;

(b) whether Government has created a database of potential sites for small hydro

power projects;
(¢) whether Government has assessed the small hydro power generation potential
of Meghalaya from rivulets/ streams; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Estimated potential for power generation in
the country from small hydro power projects up to 25 MW station capacities is about
20,000 MW.

(b) Yes, Sir, a data-base has been created for 6474 potential small hydro sites with
an aggregate capacity of 19,749 MW.
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(c¢) and (d) The potential of small hydro in the State of Meghalaya has been assessed
with the help of Central Electricity Authority and the State Government. 97 potential sites
with an aggregate capacity of 230 MW have been identified in the State.

Inclusion of Bijapur district under BRGF

$3220. SHRI MOTILAL VORA: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) whether the Central Government has received a proposal from the Chhattisgarh
Government for inclusion of Bijapur district in the action plan under the Backward Region
Grant Fund (BRGF) for 2014-15 and to release the first installment;

(b) if so, the date of receiving of the proposal; and

(¢) by when the required amount would be released by the Central Government to

the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
NIHALCHAND): (a) to (c) Bijapur district of Chhattisgarh is already included under
the existing Backward Regions Grant Fund (BRGF) Programme since 2012-13. During
2014-15, complete proposal was received by this Ministry in the first week of October,
2014 and the first instalment of ¥ 11.75 crores (Rupees eleven crore seventy five lakhs)

was released on 17th November, 2014.
Power situation in Odisha

3221.SHRI ANUBHAV MOHANTY: Will the Minister of POWER be pleased to

state:
(a) the total requirement of power supply to Odisha;
(b) the amount of shortage being faced by the State;

(c) the proposed plan of the Ministry to minimise the shortage of electricity in the
State; and

(d) the proposed plan of the Ministry for 2015-16 for improving the power

situation in the State?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) During the current year, 2014-15 (April to November, 2014), the
total energy requirement in Odisha was 18,127 Million Unit (MU) and the energy shortage
was 344 MU.

FOriginal notice of the question was received in Hindi.
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(c) and (d) Electricity is a concurrent subject and supply and distribution of
electricity to various consumers in a State/UT is within the purview of the respective State
Government/State Power Utility. The Central Government supplements the efforts of the
State Governments by establishing power plants and transmission systems in Central
Sector through Central Power Sector Undertakings (CPSUs).

The capacity addition target of 88,537 MW during Twelfth Five Year Plan
includes 3,960 MW capacity addition located in the State of Odisha in Private
Sector out of which 2900 MW has already been commissioned, leaving 1060 MW likely
to be commissioned by 2016-17. No capacity addition is envisaged in State Sector in the
State of Odisha during Twelfth Five Year Plan. Besides this, Odisha is likely to have share
of 614 MW from Central Sector Projects likely to yield benefits during Twelfth Five Year
Plan.

Further, Central Government has advised States including Odisha to tie up power
from the market to meet their demand, in accordance with their anticipated demand

supply scenario.
Foreign visits by officers of PGCIL

3222.SHRI SALIM ANSARI: Will the Minister of POWER be pleased to

state:

(a) whether in spite of Government’s austerity instructions, the CMD and officers
dealing with advertisement and publicity in Power Grid Corporation of India Ltd. (PGCIL)

have gone abroad during the last two years;

(b) if so, the details of visits of these officers along with the countries visited,

amount spent and purpose of each visit; and

(c) whether prior permission to visits were obtained from the competent authority

and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) As informed by PGCIL, the details of the officers dealing with
advertisement and publicity in Power Grid Corporation of India Limited (PGCIL) who
have gone abroad during the last two years i.e. FYs 2012-13 and 2013-14, is given in

Statement (See below).

(¢) Yes, Sir.
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Statement

The details of officers dealing with advertisement PGCIL who
have gone abroad during 2012-13 and 2013-14

Sl. Name (S/Sh)  Country Date From Date To Purpose Total
No. Expenses %)
1. Mukesh Kumar Bangladesh 2nd December, 5th December, Participation 1,19,376
Sinha, Chief 2012 2012 in the “The
Manager India Show”

at BICC, Dhaka,
Bangladesh

Power shortage

3223.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of POWER be

pleased to state:
(a) whether there is an acute shortage of quality power in the country;
(b) if so, the initiatives Government has taken so far, to resolve the problem;

(¢) whether there is any specific time-frame therefor and from where Government

would generate the money to enhance the power capacity, as required; and

(d) how many megawatts of power is likely to be added by Government during

this year and the coming years?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) There is shortfall in demand and supply of power in almost all the States.
However, it varies from States to State on month to month, day to day and hour to hour

depending upon the demand and supply of power.

(b) The steps taken by the Government to resolve the problem, inter alia, are as

below:

(1)  Capacity addition of 1,18,537 MW (including 88,537 MW conventional and
30,000 MW renewable) by 2016-17. As against this, about 48,390 MW
from conventional sources has been achieved till 30.11.2014 and about 8,297
MW from renewable till 31.10.2014.

(il)) Construction of 1,07,440 ckm transmission lines and setting up of 2,82,740
MVA transformation capacity by 2016-17. As against this, 45,570 ckm of
transmission lines and 1,56,354 MVA of transformation capacity have been
achieved till October, 2014.
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(iii) Government of India has taken initiative to prepare Action Plans for providing

24X7 Power For All (PFA) in partnership with the States.

(iv) Two new schemes have been approved by the Government of India, namely,
Deen Dayal Upadhyaya Gram Jyoti Yojna and Integrated Power Development
Scheme for strengthening of sub-transmission and distribution networks and
for segregation of agricultural feeders to give adequate and reliable supply

and reduce line losses.

(v) Renovation and Modernization (R and M) and Life Extension/Uprating of
a total of 29,367MW old thermal power plants is planned by the concerned
State and Central Power Ultilities for improving the Plant Load Factor of

existing power stations.

(vi) The gap in indigenous coal availability is being met through enhanced coal

production and coal imports for increased generation by thermal plants.

(vii) Promotion of energy conservation, energy efficiency and demand side

management measures is being undertaken.
(viii) In order to Government had notified a Financial Restructuring Plan (FRP).

(ix) Expeditious resolution of issues relating to environmental and forest clearances

to facilitate early completion of generation and transmission projects.

(c) Generation is a de-licensed activity and the responsibility of the arrangement

of funds required for the development of the generation capacity is of the developer.

(d) Based on demand projection of the 18th EPS, Generation capacity addition
target of 88,537 MW has been planned from conventional sources on All-India basis
during 12th Five Year Plan. In addition, the capacity addition planned from Renewable

sources is 30,000 MW during Twelfth Five Year Plan.

The projected generation capacity addition from conventional sources during the
year 2014-15 is 17830 MW. Out of the total generation capacity addition target of 88,537
MW from conventional sources 48,390 MW has already been achieved by November,
2014. During the remaining period of the Twelfth Plan, the capacity addition target from

conventional sources is 40,047 MW.
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Benefits to NTPC’s project affected people in Odisha

3224.SHRI BHUPINDER SINGH: Will the Minister of POWER be pleased to

state:

(a) whether NTPC is providing all benefits to the affected people of Raigarh
Power Plant in Chhattisgarh, if so, the reasons for not providing similar benefits to project

affected people at zero point in Odisha;

(b) whether at NTPC plant in Darlipali in Sundergarh district people are getting
all benefits whereas Jharsuguda being the district border of zero point villagers are not

getting the same benefits; and

(c) if so, whether the Ministry would solve this problem and if not, the reasons

therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Yes, Sir. NTPC is providing all Rehabilitation and Resettlement (R and R)
benefits to the Project Affected Persons (PAPs) of Lara Super Thermal Power Plant being
set up by NTPC in Chhattisgarh. Since, there are no PAPs of Lara Project in Odisha,

similar benefits are not being provided there.

(b) R and R benefits are provided after the land acquisition process starts. For
Darlipalli Project, all R and R benefits are applicable uniformly to PAPs in Sundergarh

District as well as Jharsuguda District.
(¢) Inview of (a) and (b) above, do not arise.
Delay in transmission projects
3225.SHRI C.M. RAMESH: Will the Minister of POWER be pleased to state:

(a) whether Right of Way (RoW) and forest clearances are the two major factors

which hinder the execution of transmission projects;

(b) if so, the details of the transmission projects that have been undertaken by

Government and got stuck due to these two reasons; and

(c) the steps taken by Government in co-ordination with concerned agencies for

timely completion of transmission projects?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Right of Way and forest clearances are the two major factors which
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hinder the execution of the transmission projects. However, efforts are made to resolve
these issues in consultation with the concerned agencies. Further, all the transmission

projects are closely monitored for their implementation.

(c) The Transmission projects are being implemented by various transmission
utilities under Central Sector, State Sector and Private Sector. The following steps are
taken to reduce the involvement of forest, RoW etc. by Government of India/various

transmission utilities.

(i) Satellite imaging for detailed survey and route alignment to minimize the

impact of forest/environmental issues;

(ii)) Development of high capacity transmission corridors, use of multi-circuit/

bundled conductor to address Right of Way (RoW) issues;

(iii) Increasing transmission voltage level to transfer large quantum of power with
marginal increase in land corridor thus optimizing forest clearance and RoW

requirements;

(iv) During implementation of transmission projects, pending issues are pursued
with the concerned State Government and the Ministry of Environment, Forest

and Climate Change.

Demand and supply of power

13226. DR. SATYANARAYAN JATIYA: Will the Minister of POWER be pleased

to state:

(a) the details of generation, demand, supply and shortage of electricity in the
country at present along with the estimate of its maximum requirement in the ensuing five

years, State-wise;

(b) the details of demand and supply of electricity from the Central pool,

State-wise;

(c) the details of the policy, planning, programme and duration for making the

country self-sufficient in power generation and how this target would be achieved; and

(d) the names of the States in the country who are self-sufficient in meeting their
demand of electricity along with the extent of their power generation capacity and the

surplus electricity?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The State-wise details, of generation during the current year 2014-15
(April to November, 2014) is given in Statement-I (See below). The State-wise details of
peak electricity demand and supply and shortage during the current year (April, 2014 to
November, 2014), is give in Statement-II (See below). The State-wise estimated maximum

requirement in ensuing five years is given in Statement-III (See below).

(b) The details of State-wise demand and supply of electricity from Central pool,

is given in Statement-IV (See below).

(¢) Generation capacity addition has been planned to meet the rising demand of
power in the country. Based on demand projection of the 18th Electric Power Survey
(EPS) conducted by Central Electricity Authority (CEA), Generation capacity addition
target of 88,537 MW has been planned from conventional sources on All-India basis
during Twelfth Five Year Plan. In addition, the capacity addition planned from renewable
sources is 30,000 MW during Twelfth Five Year Plan. With this capacity addition, the
projected demand for power as per 18th EPS on All-India basis is likely to be met by the
terminal year of the Twelfth Five Year Plan. Capacity totaling to about 48,390 MW has
been added during Twelfth Plan as on 30.11.2014 and about 8,297 MW has been added
from renewable till 31.10.2014.

The Government of India has taken joint initiative with the States to prepare
State Specific Action Plans for the States/UTs for providing 24X7 Power to all

consumers.

Further, two new schemes have been approved by the Government of India,
namely, Deendayal Upadhyaya Gram Jyoti Yojana and Integrated Power
Development Scheme for strengthening of sub-transmission and distribution network and
for segregation of agricultural feeders to provide adequate and reliable power supply to

consumers.

(d) None of the States in the country is self-sufficient in meeting their demand
of electricity from their own state generating stations. However, with the assistance
from Central Sector Generating Stations, some States are able to meet their electricity
demand. The supply and demand of a State varies from time to time and some States
may have surplus power during certain period depending upon their demand and supply

scenario.
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Statement-1
The State-wise details of generation during the year 2014-15

State Monitored capacity as Generation (MU)

on 30.11.2014 MW 2014-15 (April to

November, 2014)*

1 2 3

BBMB 2884.3 7942.56
Delhi 3048.4 6261.75
Haryana 6411.59 19221.44
Himachal Pradesh 5728.35 20368.26
Jammu and Kashmir 2844 11999.8
Punjab 5731 16848.15
Rajasthan 9854.13 35875.65
Uttar Pradesh 18517.74 74842.24
Uttarakhand 3426.35 8912.64
Chhattisgarh 14763 52741.54
Goa 48 12.61
Gujarat 25415.41 71353
Madhya Pradesh 16080 48903.56
Mabharashtra 26945 73035.24
Andhra Pradesh 18433.05 56278.53
Karnataka 9479.82 31880.81
Kerala 2649.68 6028.44
Puducherry 32.5 102.14
Tamil Nadu 13610.2 44908.07
Andaman Nicobar Islands 40.05 113.93
Bihar 3430 11287.46
DVC 7033.2 16842.3
Jharkhand 3270 9941.72
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1 2 3
Odihsa 9957.5 33756.53
Sikkim 669 2897.02
West Bengal 9824 33082.88
Arunachal Pradesh 405 985.89
Assam 952.2 2942.49
Manipur 141 327.87
Meghalaya 332 725.68
Nagaland 75 145.95
Tripura 616.8 253091
Bhutan (IMP) 0 4848.46

GRrAND ToTAL 222648.27 707945.52

* Provisional based on Actual-cum-Assesment.

1. CEA monitors generation from conventional sources (Thermal, Hydro and Nuclear) only.

2. Generation from stations up to 25 MW are not being monitored since 01.04.10

Statement-I1

State-wise peak power supply position for 2014-15
(April to November, 2014 (Provisional)

State/Region Peak Demand Peak Met Surplus/Deficit (-)
MW) MW) MW) (%)

1 2 3 4 5
Chandigarh 367 367 0 0
Delhi 6,006 5,925 -81 -1.3
Haryana 9,152 9,152 0 0.0
Himachal Pradesh 1,403 1,403 0 0.0
Jammu and Kashmir 2,521 2,017 -504 -20.0
Punjab 11,534 10,023 -1,511 -13.1
Rajasthan 10,188 10,077 -111 -1.1
Uttar Pradesh 15,670 13,003 -2,667 -17.0
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1 2 3 4 5
Uttarakhand 1,883 1,833 -50 -2.7
Northern Region 51,977 47,642 -4,335 -8.3
Chhattisgarh 3,480 3,350 -130 -3.7
Gujarat 13,603 13,499 -104 -0.8
Madhya Pradesh 9,477 9,477 0 0.0
Mabharashtra 20,147 19,654 -493 2.4
Daman and Diu 297 297 0 0.0
Dadar and Nagar Haveli 679 679 0 0.0
Goa 501 489 -12 2.4
Western Region 44,166 42,757 -1,409 -3.2
Andhra Pradesh 7,144 6,549 -595 -8.3
Telangana 7,884 6,648 -1,236 -15.7
Karnataka 10,001 9,503 -498 -5.0
Kerala 3,760 3,495 -265 -7.0
Tamil Nadu 13,663 13,498 -165 -1.2
Puducherry 389 348 -41 -10.5
Lakshadweep 8 8 0 0
Southern Region 39,094 35,698 -3,396 -8.7
Bihar 2,992 2,792 -200 -6.7
DVC 2,653 2,590 -63 2.4
Jharkhand 1,082 1,062 -20 -1.8
Odisha 3,814 3,764 -50 -1.3
West Bengal 7,544 7,524 -20 -0.3
Sikkim 82 82 0 0.0
Andaman and Nicobar 40 32 -8 -20
Islands
Eastern Region 16,909 16,609 -300 -1.8

Arunachal Pradesh 139 126 -13 94
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1 2 3 4 5
Assam 1,435 1,257 -178 -12.4
Manipur 141 138 -3 -2.1
Meghalaya 350 338 -12 -3.4
Mizoram 90 82 -8 -8.9
Nagaland 140 118 -22 -15.7
Tripura 310 266 -44 -14.2
North-Eastern Region 2,528 2,141 -387 -15.3
ALL INDIA 148,166 141,160 -7,006 -4.7

Statement-I111

All India and State-wise/ UT wise

Electrical Energy requirement at Power Station Bus Bars

(in Million Units)
State/UTs 2015-16 2016-17 2017-18 2018-19 2019-20
Delhi 35217 37529 40176 43023 46085
Haryana 52193 56681 60725 64820 69108
Himachal Pradesh 10384 10901 11546 12228 12948
Jammu and Kashmir 15808 16298 17180 18172 19282
Punjab 64450 69410 73032 76245 79626
Rajasthan 71166 77907 83914 89792 96149
Uttar Pradesh 125664 138854 152571 164997 178488
Uttarakhand 12214 12751 13466 14223 15025
Chandigarh 2058 2165 2286 2414 2549
Northern Region 389153 422498 454897 485914 519260
Goa 4517 4853 5205 5572 5966
Gujarat 101409 108704 116649 124937 133825
Chbhattisgarh 22396 24222 25989 27833 29743
Madhya Pradesh 72010 77953 83988 89152 94699

Maharashtra 161695 169353 175870 187034 199001
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State/UTs 2015-16 2016-17 2017-18 2018-19 2019-20
Dadra and Nagar Haveli 5930 6286 6665 7064 7488
Daman and Diu 2700 2817 2976 3143 3320
Western Region 370655 394188 417342 444735 474042
Andhra Pradesh 119458 129767 140324 151743 164093
Karnataka 73036 78637 83917 89285 95059
Kerala 24917 26584 28080 29595 31198
Tamil Nadu 111648 119251 128177 137815 148237
Puducherry 3436 3586 3755 3929 4109
Southern Region 332544 357826 384252 412367 442696
Bihar 25489 29447 32964 36982 41590
Jharkhand 25990 27691 29592 31381 33287
Odisha 33113 35772 36999 38262 39667
West Bengal 64923 70352 76511 82571 89033
Sikkim 504 528 544 581 601
Eastern Region 150374 163790 176611 189777 204178
Assam 8225 8947 9615 10313 11058
Manipur 1089 1241 1405 1571 1760
Meghalaya 2108 2243 2396 2553 2678
Nagaland 796 834 895 954 1019
Tripura 1297 1401 1514 1628 1751
Arunachal Pradesh 545 552 580 611 644
Mizoram 801 936 1031 1112 1196
North Eastern Region 14862 16154 17435 18743 20106
Andman and Nicobar 356 366 390 415 443
Islands

Lakshadweep 49 52 55 57 59

ALL INDIA 1257589 1354874 1450982 1552008 1660783
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Statement-1V

The details of State-wise demand and supply of electricity from Central pool

State Peak Demand 2014-15* (MW) Allocation as on 30.11.14 (MW)
Chandigarh 367 176
Delhi 6,006 3,440
Haryana 9,152 2,509
Himachal Pradesh 1,403 1,305
Jammu and Kashmir 2,521 2,086
Punjab 11,534 2,296
Rajasthan 10,188 2,968
Uttar Pradesh 15,670 6,319
Uttarakhand 1,883 914
Chhattisgarh 3,480 1,209
Gujarat 13,603 3,608
Madhya Pradesh 9,477 5,214
Mabharashtra 20,147 6,990
Daman and Diu 297 320
Dadra and Nagar Haveli 679 895
Goa 501 522
Andhra Pradesh 7,144 1,905
Telangana* 7,884 2,092
Karnataka 10,001 1,896
Kerala 3,760 1,716
Tamil Nadu 13,663 4,096
Puducherry 389 386
Bihar 2,992 2,789
DvC 2,653 6,018
Jharkhand 1,082 577

Odisha 3,814 1,735
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State Peak Demand 2014-15* (MW) Allocation as on 30.11.14 (MW)
West Bengal 7,544 1,548
Sikkim 82 157
Arunachal Pradesh 139 133
Assam 1,435 819
Manipur 141 123
Meghalaya 350 163
Mizoram 90 74
Nagaland 140 79
Tripura 310 105

* Cumulative figures of Andhra Pradesh and Telangana are w.e.f. June, 2014 due to bifurcation of

Andhra Pradesh into Andhra Pradesh and Telangana w.e.f. June, 2014.
Electricity losses in Rajasthan

13227. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of POWER be

pleased to state:

(a) the details of the plan being chalked out to reduce the electricity losses in

Rajasthan;

(b) whether it is a fact that at present there is 42 per cent loss, if so, the manner in

which companies recoup that; and

(c) whether it is also a fact that power losses are being recouped from the

consumers and if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) With the aim of reducing the AT and C losses on sustainable basis, Ministry
of Power, Gol launched Restructured Accelerated Power Development and Reforms
Programme [R-APDRP] in July’08.

The scheme comprises of three parts-Part-A, Part-B and Part C:

Part-A : Part-A of the scheme is dedicated to establishment of IT enabled system
for achieving reliable and verifiable baseline data system in all towns with

population greater than 30,000 as per 2001 Census (10,000 for Special

TOriginal notice of the question was received in Hindi.
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Category States). Installation of SCADA/DMS for towns with population
greater than 4 lakhs and annual input energy greater than 350MU is also
envisaged under Part-A. SCADA systems shall enable real time monitoring
and control of electrical parameters to improve quality, reliability and

efficiency of power supply.

Part-B: Part-BdealswithregularSubTransmissionandDistributionsystemstrengthening
and upgradation projects. The focus for Part-B is on AT and C loss reduction

on sustainable basis.

Part-C  R-APDRP also has provision for Capacity Building of Utility personnel and
development of franchises through Part-C of the scheme. Few pilot projects
adopting innovations including those of smart grid are also envisaged under
Part-C.

All eligible towns in Rajasthan have been sanctioned schemes under R-APDRP.

The details are as follows:

SI. No. Component Schemes Sanctioned  Sanctions [Rcr]  Disbursement [3cr]

1 Part-A(IT) 87 315.94 130.19
2 Part-A(SCADA) 5 150.90 45.28
3 Part-B 82 1646.21* 231.09

* The Gol loan sanctioned under Part-B is 25% of scheme cost.

(b) Power Finance Corporation (PFC) in its “Report on Performance of State
Power Utilities” calculates the AT and C Losses. The overall AT and C losses for Rajasthan
State during the year 2010-11 to 2012-13 are as given below:

2010-11 2011-12 2012-13

AT and C Losses (%) 24.66 24.81 20.00

(¢) T&D losses are factored in while determining the tariff by the State Electricity
Regulatory Commission (SERC).

Stalled power projects
3228.SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to state:

(a) whether a large number of power projects are non-operational due to shortage
of natural gas, environmental clearance, land acquisition etc., and other reasons also;

and
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(b) if so, the details thereof, State-wise including Andhra Pradesh and Telangana
and the steps being taken to run all the power projects to meet the demand and supply

without being kept pending at various stages?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Yes, Sir.

(b) A list of gas based power plants which are non operational/running at low
Plant load factor is given in Statement (See below). Significant relief to Stranded Gas
based power projects depends upon increased availability of domestic Gas in the country.
Government has explored various options to provide relief to such stranded gas based
power plants. However, no final decision has been taken.

Statement

List of Stranded Gas based Power Stations

S1. No. Name of Power Station Installed Capacity (MW) Name of the State

A. List of Pre-Dominantly K.G. D6 Gas-based Power Stations
Central Sector
1. Ratnagiri (RGPPL-Dhabhol) 1967 Mabharashtra

State Sector

2. Dhuvaran CCPP (GSECL) 112 Gujarat
3. Utran CCPP (GSECL) 374 Gujarat
Pvt. Sector

4. Vatwa CCPP (Torrent) 100 Gujarat

Pvt. IPP Sector

5. Rithala CCPP (NDPL) 108 Delhi

6. Essar CCPP 300 Gujarat

7. Peguthan CCPP (GTEC) 655 Gujarat

8. Sugen CCPP (Torrent) 1147.5 Gujarat

9. Gautami CCPP 464 Andhra Pradesh
10. GMR - Kakinada (Tanirvavi) 220 Andhra Pradesh
11. Jegurupadu CCPP (GVK) 220.5 Andhra Pradesh

12. Konaseema CCPP 445 Andhra Pradesh
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Unstarred Questions

SI. No. Name of Power Station Installed Capacity (MW)

Name of the State

13. Kondapalli Extn CCPP 366
14. Vemagiri CCPP 370
15. Sriba Industries 30
16. RVK Energy 28
17. Silk Road Sugar 35
18. LVS Power 55
SuB TotaL (A) 6997.0

B. Projects Commissioned without any Gas Allocation

State Sector

I. Pragati CCGT-III 750
2. Pipavav CCPP 702
3. Dhuvaran CCPP (GSECL) 376.3
4. Hazira CCPP Ext 351

Pvt. IPP Sector

5. Unosugen CCPP 382.5
6. DGEN Mega CCPP 1200
Sus TotaL (B) 3761.8

C. Projects ready for Commissioning and No Gas Allocation

Private Sector

1. GMR Vemagiri Exp 768
2. Kondapalli Exp St-IIT 742
3. Samalkot Exp 2400
4. CCGT by Panduranga 116
5. Gas Engine by Astha 35
6. Kashipur Sravanthi ST-I and II 450
7. Beta Infratech CCGT 225
8. Gama Infraprop CCGT 225
9. CCGT by Pioneer Gas Power Ltd 388

SuB TotaL (C) 5349.0

Andhra Pradesh
Andhra Pradesh
Andhra Pradesh
Andhra Pradesh
Andhra Pradesh
Andhra Pradesh

Delhi
Gujarat
Gujarat

Gujarat

Gujarat

Gujarat

Andhra Pradesh
Andhra Pradesh
Andhra Pradesh
Andhra Pradesh
Telangana
Uttarakhand
Uttarakhand
Uttarakhand

Maharashtra

TotaL STRANDED Gas BASED ProJECTS (A+B+C)16107
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Rise in power tariffs
3229.SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to state:

(a) whether Government has empowered States, particularly Andhra Pradesh and

Telangana, and power companies to enhance or hike their power tariffs;
(b) if so, the details and the present position thereof; and

(¢) the impact of such hike on the poor people particularly on tribals in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) No, Sir. Union Government has no specific information in this
regard. However, it is mentioned that tariff of distribution companies is determined by
the State Electricity Regulatory Commissions (SERCs)/Joint Electricity Regulatory
Commissions (JERCs) based on the principles enunciated under the Electricity Act,
2003 and policies framed thereunder. There is no provision for direct regulation of
the electricity tariff by the Central Government. However, through appropriate policy
framework and programmes, the Government is promoting efficiency in generation,
transmission and distribution business, discovering of tariff through competitive bidding
and also supporting strengthening of the distribution and transmission infrastructure, with

a view to rationalize and reduce the total cost of supply of electricity to the consumer.

Details indicating tariffs of various consumer categories as per the information
available in the Annual Report of the Planning Commission for 2013-14 is given in
Statement (See below).

(¢) Does not arise in view of reply to (a) and (b) above.
Statement

Details of consumer category-wise average
tariff, Annual Plan 2013-14

(In Paise/Kwh)

Sl.  Electricity = Domestic Commercial Agriculture Industrial Railway Outside Overall

No. Boards/ Traction  State Average
Electricity
Department

1 2 3 4 5 6 7 8 9

1. Andhra 473.86  1128.49 44.25 535.88 553.91 0 54721
Pradesh

2. Assam 435 623 446.71 537 0 250 478.2




152 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7 8 9

3. Bihar 3289 799.25 410.55 671.12 679.65 435.75  515.66

4. Chhattisgarh 286 590 154 480.82 541.18 281  335.09

5.  Gujarat 462.05 595.58 217.56 607.9 633.29 387.46 462.78

6. Haryana 437.13 554.42 46.48 573.01 570.2 0 401.49

7. Himachal 309.7 612.05 0 430.77 0 558.66 447.46
Pradesh

8. Jammuand  181.56 348.8 168.5 340.92 0 0 386.36
Kashmir

9. Jharkhand 236 595 74 632.24 610 0 4159

10. Karnataka 422.84 784.31 306.73 610.18 0 0 476.92

11. Kerala 281.09 777.12 172.94 567.86 505.29 0 441.99

12. Madhya 474.7 716.51 350.7 580.61 736.5 0 423.52
Pradesh

13. Maharashtra  524.21 1110.65 258.33 771.81 835.78 0 5823

14. Meghalaya 313.59 474.28 179.41 429.38 0 236.57 378.74

15. Punjab 424.23 616.84 0 586.68 613.79 4325 367.03

16. Rajasthan 549.6 729.44 180.57 582.25 535.98 417.01  429.65

17. Tamil Nadu  255.53 856.29 0 735.76 0 325  493.26

18. Uttar Pradesh 435.06 463.59 224.18 736.35 747.72 0 508.83

19. Uttarakhand  283.16 450.13 228.65 413.46 502.14 0 383.64

20. West Bengal — 540.25 716.02 41522 650.45 710.87 172.29  580.85
Average of  410.55 770.1 183.09 628.11 663.85 324.1 481.25
State Electricity
Boards

21. Arunachal 360 449.85 0 336.54 0 350  358.65
Pradesh

22. Goa 149.54 268.01 106.11 488.62 0 405.26  368.46

23. Manipur 256.37 344.64 165.19 257.2 0 211.71  282.05

24. Mizoram 322.66 496.34 0 474.12 0 375 45251




Written Answers to [22 December, 2014] Unstarred Questions 153

1 2 3 4 5 6 7 8 9
25. Nagaland 340 450 0 350.29 0 300  382.94
26. Puducherry 137.89 476.71 2.83 481.67 0 334.58 375.64
27. Sikkim 270.06 491.96 0 639.98 0 252,73  305.87
28. Tripura 344 491 554.59 518.04 0 422.02  475.28
Average of  230.24 364 125.9 479.2 0 338.07 379.8
Electricity
Departments

Source: Planning Commission Annual Report (2013-14) on Working of State Power Utilities and
Electricity Departments.

Action on letters of MPs

3230.SHRI GULAM RASOOL BALYAWI: Will the Minister of POWER be

pleased to state:

(a) the number of letters received from Members of Parliament (MPs) by the
Minister since August, 2014 till date;

(b) the number of letters on which interim and final reply has been sent to MPs;

(c) the number of letters on which action has been taken and those on which

action is still pending;

(d) the number of letters on which neither any reply has been sent to MPs nor any

action has been taken thereon, along with the reasons therefor; and
(e) the action taken to avoid the situation in part (d) above?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (e) Information in respect of letters received from Members of Parliament

by the Minister of Power since August, 2014 is as under:-

(i)  Interim replies/acknowledgement sent 209
(il))  Final replies sent 138
(iii)  Letters to be replied 58

Total number of letters 405
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Most of the letters which are pending for replies are related to public grievances,
transfer requests, distribution of coal blocks etc. which are to be dealt as per the extant

policy of the Ministries and respective Central Public Sector Undertakings.
Power generation capacity
3231.DR. SANJAY SINH: Will the Minister of POWER be pleased to state:

(a) whether the power generation capacity addition during the Twelfth Five Year

Plan period is much below the target fixed,;
(b) if so, the reasons therefor;

(c) the estimated quantum of power, in MW, that would be required in the country
during the Thirteenth Five Year Plan; and

(d) the strategy chalked out by Government to overcome the future power

requirement of the country?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Generation capacity addition target during the Twelfth Five Year
Plan is 88,537 MW from conventional sources. The achievement is 49,390.1 MW upto
30.11.2014, that is, 55.8% of the target, in two years and eight months of the Twelfth Five

Year Plan period.

(¢) As per the 18th Electric Power Survey Report (EPS), the projected peak
electric load in the country during the terminal year (2021-22) of Thirteen Five Year Plan
is 283,470 MW.

(d) Measures taken to meet the future power requirement of the country include,
inter-alia, rigorous monitoring of the on-going power generation projects; thrust to power
generation from renewable sources; Renovation and Modernization (R and M) of old
power plants for improving their performance; efforts to make coal and gas available for
the power sector and promotion of energy conservation, energy efficiency and demand

side management measures.
Non-productive power plants

3232.SHRI KIRANMAY NANDA: Will the Minister of POWER be pleased to

state:

(a) whether some power plants in the country remain non-productive for some

months during the year due to one or other reasons;
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(b) if so, the details of such power plants along with their installed per day power

generation capacity;

(c) the reasons for power plants remaining non-productive; and

(d) whether Government has any plan to make power plants productive round the

year?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Yes, Sir. The State-wise details of number of power plants which are
non-productive during 2014-15 (up to November, 2014) with their generating capacity is

given in Statement (See below).

(c) The main reasons for remaining non-productive were non-availability of gas,
less inflows of water, no schedule from beneficiary States due to high cost of generation
for liquid and DG fuel based station and shut down for Renovation and Modernization
(R and M) works.

(d) Government is taking following measure to make power plants productive

round the year:
1. Better availability of fuel to power sector.
2. Adopting better Operation and Maintenance practices by power plants.

3. Renovation and Modernization of existing old Thermal and Hydro Power

Plants by respective power utilities.
Statement

Details of Power Stations with ‘Nil’ generation
during 2014-15 (upto November,2014)

SI. No.  Name of the Station Generating Capacity as on 30.11.2014 (MW)
1. Katghora TPP 35
2. SVPL TPP 63
3. Bela TPS 270
4. GEPL TPP Ph-I 120
5. Mihan TPS 246
6. Nasik (P) TPS 270

7. Barauni TPS 210
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S1. No.  Name of the Station Generating Capacity as on 30.11.2014 (MW)

8. Chinakuri TPS 30
9. Chandrapur (Assam) TPS 60
10. Rithala CCPP 108
11. DGEN Mega CCPP 1200
12. Essar CCPP 515
13. Hazira CCPP Ext 351
14. Pipavav CCPP 702
15. Unosugen CCPP 382.5
16. Vatwa CCPP 100
17. Ratnagiri CCPP I 740
18. Ratnagiri CCPP 11 740
19. Ratnagiri CCPP III 740
20. Gautami CCPP 464
21. GMR Energy Ltd - Kakinada 220
22. Konaseema CCPP 445
23. Kondapalli Extn CCPP 366
24. Vemagiri CCPP 370
25. Maithon GT (Liq.) 90
26. Pampore GPS (Liq.) 175
27. Haldia GT (Liq.) 40
28. Kasba GT (Liq.) 40
29. LVS Power DG 36.8
30. Belgaum DG 81.3
31. Yelhanka (DG) 127.92
32. Leimakhong DG 36
33. DAE (Rajasthan) 100
34. Kuttiyadi ADDL. Extn. 100
35. Bhawani Barrage I1I HPS 30

Total 9604.52
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Sharing of posts in BBMB
+3233. SHRI VIJAY GOEL: Will the Minister of POWER be pleased to state:

(a) whether a proposal has been sent by Bhakra Beas Management Board (BBMB)
under section 7 of its 1974 Rules for sharing the posts in BBMB for Beas project and
Bhakra complex;

(b) whether Government has conveyed its decision in the matter; and

(c) if not, whether Government has fixed any time-limit for taking a decision in

the matter?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Yes, Sir. The proposal made by BBMB under Rule 7 of BBMB Rules,
1974 regarding sharing of posts on the Beas Projects and Bhakra Complex had been
received. However, the same could not be decided because of disagreements among

partner States i.e. Punjab, Haryana and Rajasthan.
Committee for zero-based budgeting in BBMB
13234. SHRI VIJAY GOEL: Will the Minister of POWFR be pleased to state:

(a) whether a Committee has been constituted to deliberate on zero-based budget
system in Bhakra Beas Management Board (BBMB));

(b) if so, whether the Committee has identified the areas wherein expenditure may

be reduced;
(c) if so, whether BBMB has implemented these suggestions;

(d) if not, whether Government proposes to direct BBMB to implement the

recommendations of the Committee; and
(e) if so, by when?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) No, Sir. The Bhakra Beas Management Board (BBMB) has informed that
no Committee was constituted to carry out exercise pertaining to Zero Based Budgeting
in BBMB.

(b) to (e) Do not arise.

FOriginal notice of the question was received in Hindi.
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Separate feeders for farm and non-farm users in rural areas
3235.DR. K.P. RAMALINGAM: Will the Minister of POWER be pleased to state:

(a) whether Government has approved ¥43,033 crore plan envisaging creation of
separate feeders for farm and non-farm users with a view to facilitating judicious rostering

of power supply;
(b) if so, the details thereof;

(c)  whether within two years from now, power supply would not remain a guessing

game for rural consumers and farmers; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Government of India has approved Deendayal Upadhyaya Gram
Jyoti Yojana with total investment of I 43033 crore. Besides augmentation of distribution
infrastructure and metering at all levels in rural areas, it also focuses on separating
agricultural feeders from non-agricultural feeders in order to improve power supply in
the villages.

(c¢) and (d) This scheme envisages to empower State Power Utility for round the

clock power to rural households and adequate power to agricultural consumers.
Status of power projects

13236. SHRI RAMDAS ATHAWALE: Will the Minister of POWER be pleased to

state:

(a) the latest status of the projects proposed to be completed during the current

financial year as on date, State-wise;

(b) theprojects whose installed capacity is proposed to be increased by Government
and the action taken by Government in this regard; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The latest status of the thermal and hydro power projects completed/targeted
to be completed during the current financial year, as on 15.12.2014, State-wise, is given in

Statement-I and Statement-II respectively (See below).

(b) and (c) Details of projects whose capacities have been increased and the
extension units are under construction are given in Statement-III (See below). No hydro
power projects, which are the extension of already established projects, are presently

under construction.

TOriginal notice of the question was received in Hindi.
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Enhancing power generation capacity

+3237. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of POWER

be pleased to state:

(a) whether some States are making efforts to enhance their power generation

capacity through private partners so as to meet the power shortage;
(b) if so, the details thereof;

(c¢) whether Government has provided any amount as incentives to such States;

and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Yes, Sir. The States of Tripura, Sikkim and Arunachal Pradesh
have taken up power projects in private partnership to enhance their power generation
capacity. One Thermal Project of 726.6 MW has been commissioned in Tripura. Four
hydro projects, aggregating 2120 MW in Sikkim, and one Hydro Project of 144 MW in

Arunachal Pradesh have commenced construction.
(¢) No, Sir.
(d) Does not arise.
Commissioning of power projects
3238.SHRI A.K. SELVARAIJ: Will the Minister of POWER be pleased to state:

(a) whether a committee has suggested a slew of moves including an extension of

commissioning of power projects by one year and implement easier funding rules;
(b) if so, the details thereof; and

(c) whether for hydel projects this date is proposed to be extended by two years
and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) The Department of Financial Services, Ministry of Finance had
constituted a Working Group under the Chairmanship of CMD, India Infrastructure

Finance Company Ltd. (IIFCL) with representatives from banks and financial institutions

TOriginal notice of the question was received in Hindi.



168 Written Answers to [RAJYA SABHA] Unstarred Questions

as members, to examine the suggestions made by Association of Power Producers,
including, inter-alia, the suggestion for extension of Date of Commencement of
Commercial Operation (DCCO) by additional two years. The working group has submitted

its report to Department of Financial Services, Ministry of Finance on 20.11.2014.

Bail-out plan for power projects
3239.SHRI A K. SELVARAIJ: Will the Minister of POWER be pleased to state:

(a) whether Government is considering to finalize a bail-out plan for power
projects hit by funding and clearance hurdles to revive the sector and boost power supply

in an energy starved economy;
(b) if so, the details thereof;

(c) whether Government is also considering to set up a high powered group
comprising RBI Deputy Governor and power and financial services secretaries to

implement the recommendations of a high level committee; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (d) No, Sir. However, to examine the suggestions received from the
Association of Power Producers (APP), a Working Group under the Chairmanship of
Chairman and Managing Director, India Infrastructure Finance Company Limited (IIFCL)
with representatives from Banks/FIs as members was set up. The Working Group has

submitted its Report to Department of Financial Services.
Construction of roads in Uttarakhand

3240.SHRI TARUN VIJAY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of roads constructed in Uttarakhand with Central assistance and
under BRO along with the delays and cost escalation as a result thereof during last three

years, district-wise;
(b) the details of funds sanctioned for new roads during 2014-15; and

(¢) whether Government proposes to connect the roads of Gram Matela, Narava,
Vaansi, Langora and Kolida in Pauri district of Uttarakhand during 2014-15 and the status
or road connectivity upto Gunji and Nabi Dhang from Dharchula on Kailash Manasarovar

pilgrimage route?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) This Ministry is primarily
responsible for development and maintenance of National Highways in the country. In
Uttarakhand 251 Km of roads were improved under Central Road Fund (CRF) Scheme
during the last three years as per details given in Statement (See below). The Border Roads
Organization (BRO) is one of the implementing agencies of this Ministry. The old National
highways Nos. 58 (Rishikesh-Rudraprayag-Joshimath-Manas), No. 94 (Rishikesh-
Chamba-Dharasu section), No. 108 (Dharasu-Gangotri), No. 109 (Rudraprayag-
Gaurikund) and No. 125 (Tanakpur-Pithoragharh section) are presently entrusted to BRO
for its development and maintenance. The BRO is maintaining these National Highways
in traffic worthy condition as per availability of funds and inter se priority of works. This
Ministry has sanctioned road/bridge projects in Uttarakhand amounting to I 89.74 crore
under CRF during 2014-15.

(c) Presently, there is no proposal in this Ministry to connect the roads to Gram
Matela, Naruva, Vaansi, Langora and Kolida in Pauri district of Uttarakhand during 2014-
15. Roads from Dharchula on Kailash Manasarovar pilgrimage route to Gunji and Nabi

Dhang is not a National Highway and hence do not come under the purview of this

Ministry.
Statement
Details of works completed during last three years under
Central Road Fund in Uttarakhand
Sl. Name of the work Sanctioned Length
No. length Completed
(in Km) (in Km)
1 2 4 5
Financial year 2011-2012
1. Widening and Strengthening by B.M., S.D.B.C. 35.00 20.00
of Khirsu- Musagali-Damdewal Motor Road
2. Widening and Strengthening of road from 26.45 0.00
Chobattakhal -Gwani- Pokhda
3. Strengthening of Tipri-Roddhar road from km. 31.00 20.00

1 to 31 District-Tehri Garhwal
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2 4

Improvement and Strengthening of Berinag - 44.30

Gangolihat -Rameshwar road district - Pithoragarh

Widening and Strengthening Nainital- 29.43
Kaladhungi -Bajpur road

Improvement and Strengthening of Almora - 42.00
Shaharpathak motor road by widening and black
top surface by B.M. and S.D.B.C, B.U.S.G., Pucca

Drain, Parapets, Crash Barrier, Delineator etc.

Renewal by SDBC and Maintenace of other items 9.00
on Kausani- Baijnath Motor Road in District
Bageshwar (km. 52-56 and km. 66-69)

0.00

8.00

18.00

9.00

Total (1 to 7)

75.00

Financial year 2012-2013

1.

Widening and Strengthening by B.M., S.D.B.C. 36.00
of Khirsu- Musagali-Damdewal Motor Road

Widening and Strengthening of road from 26.45
Chobattakhal -Gwani- Pokhda

Strengthening of Tipri-Roddhar road from km. 31.00
1 to 31 District-Tehri Garhwal

Widening and Strengthening Nainital- 29.43
Kaladhungi -Bajpur road

Improvement and Strengthening of Almora - 42.00
Shaharpathak motor road by widening and black
top surface by B.M. and S.D.B.C, B.U.S.G.,

Pucca Drain, Parapets, Crash Barrier, Deleneator etc.

Upgradation of Kathgodam-Ranibagh-Bhimtal- 31.40
Khutani-Padampuri-Lohaghat- Pancheshwar road

Widening and Strengthening of Narson -Harjoli -Jat-  34.00
Mundlana -Landora -Zorasi -Budahedi - Bahedi-

Rajputana road

16.00

10.00

11.00

21.43

24.00

31.40

7.00

TotaL (1 TO 7)

120.83
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1 2 4 5

Financial year 2013-2014

1. Widening and Strengthening of road from 26.45 18.00
Chobattakhal -Gwani- Pokhda

2. Improvement and Strengthening of Berinag - 44.30 20.00
Gangolihat -Rameshwar road district -
Pithoragarh

3. Widening and Strengthening of Narson -Harjoli - 34.00 17.00

Jat- Mundlana -Landora -Zorasi -Budahedi -
Bahedi- Rajputana road

TotaL (1 10 3) 55.00
GRrAND ToTAL 250.83
Say 251

Maintenance If National Highways

3241.SHRI SHANTARAM NAIK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) what is the procedure adopted for maintenance of National Highways;

(b) the legal/administrative provisions laid down by the Central Government and/

or State Governments;

(c) the annual funds allocated to or earmarked for maintenance of National

Highways in Goa; and

(d) the amount allocated during the last three years and the names of National

Highways in that State for which it was earmarked?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) The stretches of
National Highways (NHs) entrusted to NHAI where construction works are yet to start
are maintained by NHAI either directly or through respective State PWDs. Stretches
where construction works are in progress under Build Operate Transfer (BOT) mode are
maintained by Concessionaire as per Model Concession Agreement (MCA). For stretches
being developed under public funding, maintenance of existing road is carried out through

the contractor as a part of his contract agreement.
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For stretches completed under BOT mode, the concessionaire subsequent to
completion of project takes up maintenance of the stretch on performance based indicators
defined in the concession agreement. For stretches entrusted to NHAI and completed
under Public funded Mode, the stretch is taken over by NHAI and its Operation and
maintenance is carried out through O and M (Operation and Maintenance) contracts or

under OMT (Operate, Maintain and Transfer) mode.

(¢) During the current financial year 2014-15, a total of 329 crores has been

allocated for maintenance of NHs in Goa.

(d) A total of ¥ 58.59 crores has been allocated to the State PWD of Goa for
maintenance of NH-4A, NH-17, NH-17A and NH-17B during the last three years and

current year.
Four laning of Vikravandi-Thanjavur section of NH-45 C

3242.DR. V. MAITREYAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has approved the investment proposal for implementation
of four laning with paved shoulder of Vikravandi-Meensuruti-Thanjavur section of NH-
45 C in Tamil Nadu;

(b) if so, the details thereof;
(c) the progress of work on this section of NH-45 C; and
(d) by when actual widening/laying of road is likely to begin?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) Government is mandated for
Four laning of 93km from Vikravandi to Meensuruti section of NH-45C and two laning
with paved shoulders of 72 km from Meensuruti to Thanjavur section of NH-45 C. The
invitation of bids for award of work is delayed due to extremely slow pace of Land

Acquisition.
Construction of roads under PPP model

3243.SHRI AMBETH RAJAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has done away with construction of National Highways

by itself and executing all the projects under Public Private Partnership (PPP) model;
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(b) if so, the reasons for depending on PPP model; and

(¢) whether Government proposes to review this practice and come forward to

undertake all road construction activities by Government itself?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S (SHRI RADHAKRISHNAN P.): (a) and (b) No Sir. As a policy, the projects
under National Highways Development Programme (NHDP) have to be examined for
their viability on BOT (Toll) mode execution. In case a project is not viable on BOT (Toll)
mode, it can be executed on Engineering Procurement and Construction (EPC) mode with

Government funding.
(c) No Sir.
Construction of roads in LWE areas in Chhattisgarh

13244. DR. BHUSHAN LAL JANGDE: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether approval of the Central Government is anticipated for the proposal
of Chhattisgarh Government for the 27 items of works pertaining to 893.70 km long road
under Road Requirement Plan (RRP) phase-II in LWE areas;

(b) whether LWE RRP Phase-I, 12 km long Kistaram-Paidagudam and 8 km
long Golapalli-Paidagudam road at the cost of ¥ 1600 lakh and ¥ 1053 lakh respectively
could be granted immediate approval by the Central Government from the savings of

construction fund for Phase-I; and

(¢) whether% 687.37 crore could be provided for the 22 works, as per the proposal
from the funds of CRF scheme during 2014-15?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Ministry of Road Transport
and Highways is primarily responsible for development and maintenance of National
Highways in the country. In view of financial constraints, MoRTH is not able to take up
the improvement work of State Roads under LWE affected areas. As regards development
of NH stretches included under RRP-II, these can be taken up by MoRTH subject to
availability of funds.

(b) The proposals for construction of 12 km long Kistaram-Paidagudam and 8

TOriginal notice of the question was received in Hindi.
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km long Golapalli-Paidagudam road can not be considered under RRP-I as Chhattisgarh
State Government has not awarded the already sanctioned works under RRP-I covering a
length of 593 km and costing ¥ 958 crores as on 30.11.2014.

(c¢) The proposed sanction ceiling under CRF scheme for the State of Chhattisgarh
during 2014-15 is ¥ 292.17 crores.

Repair of Raipur-Bilaspur road

13245. DR. BHUSHAN LAL JANGDE: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether ¥ 22.05 crore has been sought by Chhattisgarh Government for the

repair of Raipur-Bilaspur road;

(b) whether the toll period for 26.60 km long Raipur-Durg section is to end in

2015 and no repair works is being done on it; and

(c) whether in view of heavy traffic on Raipur-Durg section, Government would

like to order a survey for converting the same into six lane in the public interest?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Yes Sir.

(b) The concession period for Raipur-Durg section ends on 02.03.2015 as per the
Concession Agreement. However, the repair and maintenance work on the road, which is
the contractual obligation of the concessionaire, is not being properly attended to by the

concessionaire.

(c) Preparation of Detailed Project Report for further development/six-laning of
Raipur-Durg section would be taken up under Annual Plan 2015-16 subject to availability

of fund and inter-se priority of work.
Construction of Kharaigaon-Kalyan and Kalyan-Murbad roads

3246.SHRI MAJEED MEMON: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has approved construction of 8-lane road between toll
plaza at Kharaigaon to Kalyan junction and also of 4-lane road between Kalyan and
Murbad road;

+Original notice of the question was received in Hindi.
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(b) if so, whether the process of inviting tenders for the above works has been

initiated and completed; and
(c) if so, the details and the status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) The proposal for construction of
8-lane road between toll plaza at Kharaigaon to Kalyan junction is presently at Detailed
Project Report (DPR) stage. As regards road between Kalyan and Murbad, the proposal
for 2 lanes with paved shoulder and 4 lanes in built up area is also at DPR stage and

proceeding for land acquisition have been initiated.
Environment clearance for Thane-Kalyan road and Mankoli bridge

3247.SHRI MAJEED MEMON: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the proposal for Thane-Kalyan parallel road and Mankoli bridge is

awaiting clearance from the Ministry of Environment and Forests;
(b) since when these projects are pending with that Ministry for clearance;

(¢) whether Government is going to ensure expeditious clearance of these projects;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) This Ministry is primarily responsible
for development and maintenance of the National Highways. The above said stretch does

not form part of the National Highways network.
(b) to (d) Do not arise.
Location of toll gates in Odisha

3248.SHRI DILIP KUMAR TIRKEY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the toll plazas in Odisha should be set up as per National Highways
norms with the consent of both the State Works Department and the Transport Department
but Toll gates in the State are located within 60 km distance and also within 10 km radius

of the cities which is against National Highway Toll policy;
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(b) whether Government has taken any steps in this regard;
(c) ifso, the details of the action taken or proposed to be taken thereon; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Toll Plazas are set up as per applicable
fee rules and provision of concession agreement. The broad criteria for establishing fee

plaza are as under:
(i) Availability of land.

(i1) Awvailability of sufficient long line of sight for acceleration and deceleration

zone.
(ii1) Municipal limit/Town area limit from the fee plaza being established.
(iv) Location of bypass from the fee plaza being established.

(v) Location of major diversions on the National Highways (NH).

(vi) State boundaries and other check posts.

(vii) Existence of a fee plaza on the section of NH and length of new section to be
tolled is below 60 kms.

(viii) Optimisation of revenue potential.

(ix) To make the project viable, two fee plazas are established in a project section

of NH within 60 kms distance.

(x) The development work of the NH is considered as per requirements. Therefore,
two adjoining sections constructed at different time in separate contracts

having length of less than 60 kms may have the fee plazas within 60 kms.

As per the National Highways Fee (Determination of Rates and Collection) Rules,
2008 the minimum distance between two toll plazas is 60 km subject to provision in fee

rule and Concession Agreement and factors given above.

There are two toll plazas located within 60 km distance and also within 10 km

radius of the municipality.
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(b) Yes, Sir.

(¢) The existing toll plaza at Manguli (km. 34.800) will be shifted to Bandalo
(from Km. 40.500) shortly by the concessionaire of 6-laning project of Bhubaneswar-
Chandikhole Section of NH-5. Shifting of user fee plaza at Panikoili from Km. 88.435
to Km. 103.000 of NH-5 (i.e. 14.565 Kms away from the existing user fee plaza towards
Balasore Side) has already been proposed in the six laning of Chandikhole-Balasore

Section of NH-5.
(d) Does not arise.
Bypasses on NHs in Odisha

3249.SHRI DILIP KUMAR TIRKEY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether there is any proposal for construction of bypasses near congested

towns falling under different NHs in Odisha;
(b) if so, the details thereof and the steps taken for pre-construction activities;

(c) whether any time limit has been fixed by Government for completing these

Bypass projects in the State;

(d) whether these bypass projects are getting delayed due to want of resources;

and

(e) ifso, whether Government would consider taking up these projects on priority

with extra budgetary support?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Yes, Sir.

(b) There are 23 bypasses proposed to be constructed along National Highways
in Odisha. Status of these bypass and steps taken for preconstruction activities are given

in Statement (See below).

(c) to (e) The bypasses at SI. No. 1 to 14 of Statement are being constructed as
part of different projects under NHDP. The bypasses at SI. No. 15 to 23 of Statement
can be taken up depending upon availability of funds and inter-se priority of these

bypasses.
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Status of bypasses proposed to be constructed on NHs in Odisha

SI. No. Name of bypasses Status of bypass
L. Bhubaneswar bypass Completed
2. Pipli bypass Completed
3. Chandanpur bypass Completed
4. Puri bypass In progress
5. Jajpur Road bypass In progress
6. Anandpur bypass In progress
7. Ghatagaon bypass Improvement of Panikoli-
Rimuli section including the
bypass is in progress.
8. Kendujhar bypass In progress
9. Jhumpura bypass In progress
10. Koira bypass In progress
11. K-Balang bypass In progress
12. Lahunipada bypass In progress
13. Bargarh bypass Completed
14. Belpahar Improvement of Kanaktora-
Jharsuguda section including
the bypass is in progress.
15. Berhampur Alignment approved and LA
in progress
16. Balangir Alignment approved and LA
in progress
17. Titialgarh Alignment Approved
18. Nabarangpur Alignment Approved
19. Borigumma Alignment Approved
20. Jeypore Alignment Approved
21. Koraput Alignment Approved
22. Khordha Alternative alignment plan
under preparation
23. Jharsguda DPR is to be prepared.
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Pending road projects

3250.SHRI D. KUPENDRA REDDY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of the road project sanctioned, running behind schedule/under
dispute/arbitration, completed and those terminated during the last three years along with

the corrective action taken by Government in this regard;
(b) the targets fixed for road construction for the coming years;

(c) the projects sanctioned so far, and the steps taken for timely completion of

these projects;
(d) whether several projects failed to attract any bidders; and

(e) if so, the details thereof along with the steps taken to attract more private

participation?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) During the last three years, 1183
projects sanctioned, 1052 projects completed. 163 projects are running behind schedule,
76 projects are under dispute/arbitration, and 51 projects have been terminated. The
targets for construction for the current year is 6500 km. Targets are fixed at the beginning
of every year. So far, 101 projects have been sanctioned during the current year. The
progress of the projects including above are reviewed from time to time to ensure timely

completion.

(d) and (e) Yes, Sir. There is no response from the bidders mainly for BOT projects
due to economic downturn resulting in upsetting the traffic projections and consequent
revenue generation, non-availability of equity with the Concessionaires and due to other
construction related issues during 2012-13 and 2013-14, the response to NH projects
under BOT mode was poor, with 26 project bids out through PPP mode not receiving
any response. In the current financial year only 3 projects are awarded on BOT. The
steps taken for to attract more private investment are: exit for equity investors, premium
re-scheduling, securitization of road sector loans, mutual termination/cancellation of
awarded road projects and re-bidding, close coordination with other Ministries and

revamping of dispute resolution mechanism etc.



180  Written Answers to [RAJYA SABHA] Unstarred Questions
Repair of Mahatma Gandhi Setu

13251. DR. ANIL KUMAR SAHANI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government proposes to repair the ‘Mahatma Gandhi Setu’ and

construct a new bridge parallel to it;
(b) if so, the details thereof; and
(¢c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRIRADHAKRISHNAN P.): (a) to (c) Maintenance and repair of bridges
on National Highway is a continuous process. Accordingly eighteen works amounting to
T 208.38 crore were sanctioned from 2001 to till date for keeping the Mahatma Gandhi
Setu in traffic worthy condition, out of which three works amounting to ¥ 85.68 crore
are ongoing. I 50 crores has been earmarked in Annual Plan 2014-15 to address any
further repair/rehabilitation problem in MG Setu. In pursuance to meeting held between
then Hon’ble Minister (RT and H) and then Chief Minister of Bihar on 26.06.2014, State
PWD has expressed their willingness to construct a parallel bridge downstream side to
the Mahatma Gandhi Setu, as a State project, for which No Objection Certificate (NOC)

is already granted by the Central Government.
Highway ambulances for road accident victims

3252.DR. KANWAR DEEP SINGH: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has any roadmap to make available highway ambulances
to West Bengal and the rest of country to provide emergency medical services to accident

victims on highways;
(b) if so, the details thereof; and

(c) ifnot, the reasons therefor and in what manner Government proposes to help

the road accident victims on highways?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (¢) The Ministry of Road
Transport and Highways, under the scheme “National Highways Accident Relief Service
Scheme (NHARSS)” provides 10-ton cranes and small medium cranes for hilly areas and
ambulances to States/ UTs for relief and rescue measures in the aftermath of accidents
by way of evacuating road accident victim to nearest medical aid centre and for clearing
the accident site. Their deployment is done by the respective State Governments/ UTs
on National Highways on accident prone stretches, having an average distance of 50
Kms. The details of the ambulance and cranes provided by this Ministry to the State
Governments including West Bengal is given in Statement (See below). Ambulances,
Route Patrol Vehicles and Tow Away Cranes are also provided at an average length of 50
kilometer on NHs entrusted to NHAI. List of all Ambulances, Cranes and Route Patrol

Vehicles along with their locations is available on NHAI website www.nhai.org

In order to give a boost to emergency care of the accident victims, pilot projects has
been launched by the Ministry on Gurgaon - Jaipur section of NH 8, Mumbai -Vadodara
of NH - 8 and Ranchi - Rargaon - Mahulia of NH 33 for providing cashless treatment to
road accident victims for 48 hours at expenditure up to a limit of ¥ 30,000. GPS enabled
ambulances connected with a central control room through a toll-free number 1033, are
stationed at intervals of 20 km to transport the injured to the hospitals for treatment within

the ‘Golden Hour’.
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Declaration of Kodad-Jagityal stretch as National Highway

3253.SHRI DEVENDER GOUD T.: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Ministry has received a proposal from Andhra Pradesh Government
to declare Kodad-Khammam-Thorrur-Warangal-Jagityal State Highway/road/stretch as new
National Highway;

(b) whether it has been declared as a National Highway;
(c) if so, when it was so declared;
(d) the progress of work made on the above stretch; and

(e) by when it is going to be completed and what is the initial projected cost and final
estimated cost?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Yes Sir.

(b) and (c) The stretches from Kodad to Khammam and from Warangal to Jagityal have
been declared as new National Highways number 365A and 563 respectively vide gazette
notification number S.O. 775 (E) dated 4th March, 2014.

(d) and (e) The development and maintenance of National Highways is a continuous
process and taken up in stretches depending upon inter-se priority of works and availability of
resources. It is premature to indicate any cost estimate at this stage.

Toll gates in Tamil Nadu

3254. SHRIMATI VIJILA SATHYANANTH: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of toll gate contractors who operate all toll gates in Tamil Nadu under
PPP Model;

(b) the details of employees employed by them and the salary and other emoluments
given to them as per MoU signed with Government;

(c) the number of those contractors who have provided basic amenities in the toll
gates especially good toilet facilities, drinking water, ambulance, patrol, emergency alarm
systems, accidents’ detecting mechanisms, etc. as per MoU signed; and

(d) the details of amount being collected daily on each toll gate?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) The details of Toll Plazas operated by
Concessionaires under Public-Private Partnership (PPP) and OMT (Operation, Maintenance
and Transfer) mode projects in the State of Tamil Nadu alongwith the details of amenities
provided in the toll plazas like toilets, drinking water, Ambulances, Patrol Vehicle, Tow Away
Cranes, emergency alarm systems, etc. as well as the details of total/average amount collected
on each toll plaza during the month of October, 2014 is given in Statement (See below). No
Memorandum of Understanding (MoU) is signed with the Government/National Highways
Authority of India for employment of personnel by the Concessionaires for operation of Toll
Plazas, as in the case of PPP Projects, the responsibility for collection of user-fee vests with
the respective Concessionaires under relevant provisions of their Concession Agreements.
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Variation in tax rates on motor vehicles

3255.SHRIMATI RENUKA CHOWDHURY: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether there is wide variations of taxes on motor vehicles from State to State

in terms of basic taxation structure as well as quantum of tax;
(b) if so, the details thereof along with the reasons therefor; and

(c) the steps taken by Government to rationalize motor vehicle taxes across the

country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S (SHRI RADHAKRISHNAN P.): (a) and (b) Yes, Sir. The tax rate across the
States on motor vehicles varies from 2% to 18% of the sale price of the vehicle. Taxation

of motor vehicle is a State subject and it is governed by the respective State laws/rules.

(¢) The issue regarding rationalization of motor vehicle taxes was discussed in
the 34th meeting of Transport Development Council (TDC) held on 13.02.2012 and
again in the 35th meeting held on 23.10.2013 under the Chairmanship of Union Minister
for Road Transport and Highways. The TDC decided to rationalize the motor vehicle
taxes by State Governments at floor rate of 6% or more on the sale price before VAT
on two-wheelers, cars/LMVs and Taxi/maxi, by 31.03.2014 and on taxi/maxi operating
on inter-State route by 30.09.2014. Taxation of motor vehicle being State Subject, the
States are required to notify the rationalization of motor vehicle taxes in their respective
States in consonance with the decision taken by Transport Development Council. All
State Governments and Union Territories Administration were requested on 12.12.2013,
06.06.2014 and subsequently in 36th Transport Development Council (TDC) meeting
held on 28.10.2014 at Delhi for issuing notifications for rationalization of Motor Vehicle
Taxes in their respective States/UTs as per the decisions taken in the 35th TDC Meeting
held on 23.10.2013.

Use of road pathology

3256.SHRIMATI RENUKA CHOWDHURY: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government proposes to use road pathology practice in the country to

find reasons behind road accidents;
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(b) if so, the salient features of the proposal; and

(c) the fresh steps taken by Government for having scientific investigation of road

accidents to find out the reasons and also to reduce fatalities and crashes?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) Road accident data is classified
according to the causes in the 19 point in Asia Pacific Road Accident Database (APRAD)
format designed by United Nations Economic and Social Commission for Asia Pacific
(UNESCAP) to indentify the major cause of road accidents.

(¢)  Under section 135 of Motor Vehicles Act 1988, the State Government may by
notification in Official Gazette make one or more schemes to provide inter-alia in depth

study on cause and analysis of motor vehicle accidents.
Collection of toll in Karnataka

3257.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether any proposal is being considered to reduce the toll of Navayuga-

Devanahalli toll road in Bengaluru;
(b) if so, the details thereof;

(c) whether the National Highway Authority of India is considering to open

service roads on either side of NH-7 to local people;
(d) if so, the details thereof and if not, the reasons therefor;

(e) the details of toll that has to be collected based on the project cost and
whether the extra cost incurred on a particular project could be transferred directly to the

commuters; and
(f) if so, the details of the actions proposed to be taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) No, Sir.

(¢) and (d) Service road has been constructed throughout the project stretch, as
per provision of Concession Agreement, where land is available. However, service road
has been merged with main carriageway at Toll Plaza locations. As per Article 27.4 of

Concession Agreement, a vehicle which is liable for payment of user fee for use of any
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section of the project and crossing toll plaza shall be required to pay user fee even if it
crosses toll plaza through service road. No user fee is being collected from tractor, animal
drawn vehicle, three wheeler or motor cycle. There is a provision for monthly pass at the
rate of T 225 per month for local vehicles having registered address within radius of 20.0
Km from toll plaza.

(e) and (f) User Fee is being levied and collected as per the National Highways
Fee (Determination of Rates and Collection) Rules 2008 as amended and the provisions
of the Concession Agreement. There is no provision in the Concession Agreement for

transferring extra cost incurred to commuters directly.
Road projects under PPP mode

3258.DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:
Will the Minister of ROAD TRANSPORT AND HIGHWAY S be pleased to state:

(a) the criteria laid down for awarding of road projects under the Public-Private
Partnership (PPP) mode and the number of PPP projects sanctioned during the last three

years and the current year;

(b) whether some of the PPP projects sanctioned during the said period have not

materialized and if so, the details thereof and the reasons therefor;
(c) the financial loss incurred thereon;

(d)  whether the projects under PPP mode have been unduly delayed and if so, the

reasons therefor; and
(e) the corrective action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Two stage bidding is followed for
award of the Public Private Partnership (PPP) projects through e-tendering process. In
the first stage (RFQ), the bidders are pre-qualified based on their experience and financial
capacity. Financial bids (RFP) are then invited from the pre-qualified bidders. The criteria
for award of projects on BOT (Toll) mode is the lowest Viability Gap Funding (VGF)
or the highest Premium. For the projects on annuity mode, the criteria for award is the
lowest Annuity amount. A total of 80 projects have been awarded during the last three

years and the current year.
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(b) to (d) Yes Sir. The details of the cancelled projects are given in Statement-1 (See
below). The main reasons for cancellation of the projects have been failure of concessionaire
in arranging finances and achieving the financial closure, delay in acquisition of land and
obtaining the requisite environment, forest and wildlife clearances by the Authority. For
these reasons attributed both to the concessionaire and the Authority, some of the ongoing
projects on PPP mode have been delayed. Implications on account of cancellation are

given in Statement-II (See below).

(¢) Government has taken several steps to streamline the PPP projects. These
include loan to highway sector being classified as secured loan by RBI, re-scheduling of
premium for stressed projects, securitization of toll revenue, creation of Infrastructure
Debt Fund, exit policy for concessionaires, streamlining of land acquisition and other

regulatory clearances.
Statement-1

List of projects terminated/foreclosed/LOA cancelled/withdrawn

Sl.  Awarded  State Name Project NH No. Length Funded TPC
No. FY (km) By (Rs.in crs)
1 2 3 4 5 6 7 8
1. 2011-12  Bihar Patna - Buxar 30 & 84 124.85 BOT 1129.11
2. 2011-12  Andhra Pradesh Vijayawada- 9 64.611 BOT 606
Machhlipatnam
3. 2011-12  Bihar 4 Laning of 31 112.982 BOT 1635.33
Khagaria-
Bakhtiarpur

4. 2011-12  West Bengal 4-Laningof 33 &6 127 BOT 940
[30]/Jharkhand Mabhulia to

[97] Behragora to
Kharagpur
5. 2011-12  Uttar Pradesh ~ 4-Laning of 56 1259  BOT 1043.51
Lucknow -
Sultanpur
6. 2011-12  Uttar Pradesh ~ Four laning 235 66.482 BOT  508.57
of Meerut -
Bulandshahar
7. 2011-12  Rajasthan Kota - Jhalawar 12 88.09 BOT  530.01
8. 2011-12  Odisha 4-Laning of 42 153 BOT  1220.32

Angul - Sambalpur
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1 2 3 4 5 6 7 8
9. 2011-12  Odisha Rehabitation 23 125.615 BOT  778.15
and Upgradation
to Birmitrapur
to Barkote
(4 Lane-75.66
Km)-(2 Lane-
49.955 Km)
10. 2011-12  Odisha 4-Laning of 42 112 BOT  1123.69
Cuttak - Angul
11. 2011-12  Maharashtra 4-Laning of 6 275225 BOT 2537.81
Amravati-Jalgaon
12. 2011-12  Chhattisgarh 4-Laning of 200 126.525 BOT  1216.03
Raipur -
Bilaspur
13. 2011-12  Madhya Four laning of 3 330.21 BOT 2815
Pradesh Shivpuri-Dewas
14. 2011-12  Madhya Four laning of 7 225.686 BOT 189545
Pradesh Jabalpur-Katni-
Rewa Section
15. 2011-12  Madhya Jabalpur to 7 80.82  BOT  776.76
Pradesh Lakhanadone
16. 2011-12  Maharashtra 4-Laning of 6 208.844 BOT 1968.37
Jalgaon-
Mabharashtra/
Gujarat Border
17. 2011-12  Karnataka Hospet- 13 120.03 BOT 1033.66
Chitradurga
18. 2011-12  Karnataka 4-Laning of 63 9544  BOT  910.08
Hospet-Bellary-
Karnataka/
AP Border
19. 2011-12  Uttaranchal Rampur - 87 93.226 BOT 790

Kathgodam
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1 2 3 4 5 6 7 8
20. 2011-12  Andhra Pradesh Six-Laning 5 58.222  BOT 839
of Anandapuram-
Visakapatnam-
Anakapalli
21. 2011-12  Uttar Pradesh ~ Agra-Etawah 2 12452 BOT 1207
Bypass
22. 2011-12  Bihar[70}/ Six-Laning of 2 221.346 BOT 2340
Jharkhand Aurangabad-
[151.346] Barwa Adda
23. 2011-12  Haryana 4 Laning of 73 107 BOT  934.94
UP/Haryana
Border-
Yamunanagar-
Saha-Barwala-
Panchkula
24. 2011-12  Maharashtra 4 Laning of 13 110.542 BOT 1002.48
[ 35)/Karnataka Solapur -
[75.542] Bijapur
25. 2011-12  Andhra Six-Laning of 5 120.741 BOT 1617
Pradesh Gundugolanu
Rajamundry
26. 2012-13  Tamil Nadu 4 Laning of 67 5393  BOT 592
Coimbatore-
Mettupalayam
27. 2011-12 Punjab 4 Laning of 166.445 BOT  1586.35
Patiyala-
Bhatinda
28. 2011-12  Rajasthan Suratgarh- 15 78.100 BOT  224.03
Sriganganagar
29. 2011-12  Punjab Zirakhpur- 64 50.700 BOT  421.78
Patiala
ToTAL 3748.08 34222.43
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Statement-I11
Road Projects under PPP Mode

The financial loss due to cancellation of projects on PPP mode may be on account

of the following:
(i) Delays in completion of PPP Projects may result in loss of toll.

(i) On rebidding the project, requirement of additional Viability Gap Funding
(VGF) may be a loss to the Government.

(iii)) On rebidding the PPP Projects on EPC (Engineering Procurement and
Construction) mode, investment required to be made by the Government will

be additional requirement from Union Budget.
Completion of Kundli-Manesar-Palwal Expressway

3259.DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased

to state:

(a) whether Government proposes to expedite completion of much delayed
Kundli-Manesar-Palwal Expressway to ease traffic on the arterial road stretches in the

National Capital Region;
(b) if so, the details thereof;

(c) what is the original cost of the project and what is the revised cost, due to time

escalation and cost escalation; and
(d) by when, the outer ring road project is expected to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) Kundli-Manesar-Palwal
Expressway does not pertain to this Ministry and as such, this Ministry is not aware of

such issues.
National Highways in Uttarakhand

3260. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the names and length of National Highways in Uttarakhand;

FOriginal notice of the question was received in Hindi.
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(b) the details of the amount allocated to each of these highways during 2013-14
and 2014-15, year wise;

(c) whether the Ministry has received requests to declare new national highway in
the State; and

(d) if so, the details of the action taken thereon as on date?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) National Highway (NH) number and
length of NHs in Uttarakhand is as follows:-

Number of NHs Length (km)

58,72, 72A, 72B,73, 74, 87, 87 Ext., 94, 107, 108, 109, 123, 119, 2,409.92
121, 125 and 309A

(b) Allocation of funds is done State-wise and not NH-wise. The allocation of
funds for development of NHs to State of Uttarakhand during 2013-14 and 2014-15 is as

follows:-

(Amount in ¥ crore)

State 2013-14 2014-15#

Uttarakhand 87.84 146.44

# As on October, 2014
(¢) Yes, Sir.

(d) Expansion of NH network is a continuous process and declaration of new NH
is taken from time to time depending upon requirement of connectivity, inter-se priority

and availability of funds.
National Uniform Vehicle Tax Structure

3261.SHRI MANSUKH L. MANDAVIYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government, in consultation with State Governments, intends to

frame National Uniform Vehicle Tax Structure policy;

(b) if so, the updated status of action taken in this regard,
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(¢) whether Government intends to organize meetings/conferences with State

Governments to chalk out further strategy in the matter;
(d) if so, the details thereof and if not, the reasons therefor;

(¢) whether Government intends to abolish Regional Transport Offices to remove

deep rooted corruption; and

(f) if'so, the details of new structure proposed to replace the same and the strategy

worked out to speedily implement the same?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) No, Sir. However, the issue
regarding rationalization of motor vehicle taxes was discussed in the 34th meeting of
Transport Development Council (TDC) held on 13.02.2012 and again in the 35th meeting
held on 23.10.2013 under the Chairmanship of Union Minister for Road Transport
and Highways. TDC is an apex body to advise the Government on issues concerning
Road Transport Sector for taking policy decisions, Union Minister (RT and H) is the
Chairman and Minister-in-charge of Transport of all States / UTs, Lt. Governors / Chief
Commissioners of UTs, Union Ministers for Commerce, Industry, Railways and Member
(Transport), Planning Commission are its Members. Taxation of motor vehicle is a State

subject and it is governed by the respective State laws/rules.

The TDC decided to rationalize the motor vehicle taxes by State Governments at
floor rate of 6% or more on the sale price before VAT on two -wheelers, cars / LMVs and
Taxi/ maxi, by 31.03.2014 and on taxi/ maxi operating on inter-State route by 30.09.2014.
Taxation of motor vehicle being State Subject, the States are required to notify the
rationalization of motor vehicle taxes in their respective States in consonance with the
decision taken by Transport Development Council. All State Governments and Union
Territories Administration were requested on 12.12.2013, 06.06.2014 and subsequently
in 36th Transport Development Council (TDC) meeting held on 28.10.2014 at Delhi
for issuing notifications for rationalization of Motor Vehicle Taxes in their respective
States/UTs as per the decisions taken in the 35th TDC Meeting held on 23.10.2013. Other
issues regarding Motor Vehicle taxation, principles are discussed in the TDC from time

to time.

(e) and (f) The Ministry has drafted a Road Transport and safety Bill for consultation
with the various stakeholders, including the Ministries of the Central Government,
State Governments and UTs. It is proposed to remove bottlenecks in timely delivery of

services.
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Inspection and Certification Centres for Motor Vehicles

3262.DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the criteria for setting up of the Inspection and Certification Centres for Motor
Vehicles (ICCMV);

(b) the present number of ICCMVs functioning in various parts of the country,

State-wise; and

(c) the steps taken by Government to ensure regular fitness tests of all the vehicles,
especially commercial and public transport vehicles which carry passengers and goods

and are an important component of road safety?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) The Government has
approved a scheme for setting-up of model Automated Inspection and Certification
(I'and C) Centres. Under the scheme, one such model Centre would be established in each
State/UTs for replication by State Governments. During Eleventh Plan, the Government
sanctioned 10 I and C Centers for setting up one each in the States of Andhra Pradesh (now
Telengana), Karnataka, Gujarat, Maharashtra, Rajasthan, Himachal Pradesh, Haryana,
Madhya Pradesh, Uttar Pradesh and National Capital Territory of Delhi. These Centres

are different stage of completion.

During the Twelfth plan, the proposals have been invited from State Governments
for Setting up I and C Centres. Preference will be given to those States where no I and C

Centre has been sanctioned by the Ministry.

(c) Central Government lays down the norms and policy guidelines under the
Central Motor Vehicle Rules and the State Transport Department performs the functions
of testing of the vehicle and issue of the fitness certificate. The details of the requirement of
the tests to be conducted for issue of the fitness certificate is given in rule 62 of the Central
Motor Vehicles (CMVR), 1989. As per this rule all “transport vehicles” are required to
undergo fitness tests every year after two years of initial registration. The implementation

of these rules is to be done by the State Government.
Maintenance of NHs in Kerala

3263.DR. T.N. SEEMA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether condition of many portions of National Highways (NHs) in Kerala is
dilapidated;
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(b) if so, whether Government has taken any action for their repair during the last

three years and the current year;

(c) ifso, the details thereof along with the funds sanctioned for the purpose during

the said period;
(d) whether the repairing work on the said NHs is going on at slow pace; and

(e) if so, the reasons therefor along with the action taken by Government to

expedite completion of repairing work and by when it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (¢) The maintenance of NHs is a
continuous process. The condition of NHs in Kerala is generally traffic worthy. The funds
allocated for development and maintenance of NHs in Kerala during the last three years

and the current year are as under:

(% in crore)

Year NH (O) Plan Maintenance and Repair (Non Plan)
2011-12 165.82 34.62
2012-13 136.11 17.77
2013-14 272.72 40.46
2014-15 224.00 73.97
(d) No, Sir.

(e) Does not arise.
Institutes of driving training and research

3264.DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of Institutes of Driving Training and Research (ITDR) across the

country, State-wise;

(b) whether Government has decided to set up a number of ITDRs across the

country;,

(c) if so, the details of towns/cities identified for the purpose along with the

criteria adopted therefor; and
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(d) the steps taken by Government to impart quality training to drivers at ITDRs in
all kind of vehicles including heavy motor vehicles, light commercial vehicles and other

categories of motor vehicles in order to lessen the increasing number of road accidents?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) During the Tenth Five Year Plan and
Elevnth Plan, Ministry of Road Transport and Highways has sanctioned 13 and 9 Institute
of Driving Training and Research (IDTR) respectively. The details are given in Statement
(See below).

(b) and (¢) During Twelfth Plan, Ministry of Road Transport ans Highways has
decided to set up 10 IDTR. Priority will be given to those States where no IDTR has been

sanctioned during Tenth and Eleventh Plan.

(d) The Ministry has a scheme for imparting the two days refresher training
relating to road safety. These trainings are imparted at the IDTR to the Heavy Motor

Vehicle (HMV) drivers of unorganized sector.
Statement

Driver Training Institute sanctioned during Tenth Five Year Plan

Sl. No.  Name of the Driving Training Institute.

1. Betkuchi, Assam

2. M/s Krishna District Lorry Owners’ Association Vijayawada, Andhra Pradesh
3. Karnataka Hagaribommanahalli, Bellary Distt.

4. Jessore Road, West Bengal

5. Jassur, Himachal Pradesh,

6. Edappal, Kerala

7. Sarai Kale Khan, New Delhi

8. Dehradun, Uttarakhand

9. Allen Forest, Kanpur, Uttar Pradesh

10. Chandikhole, Jajpur, Orissa
11. Dimapur, Nagaland
12. Indore, Madhya Pradesh

13. Bahadurgarh, Haryana
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Driver Training Institute sanctioned during Eleventh Five Year Plan

SI. No.  Name of the Driving Training Institute

1. Village Kaluwas, near Bhiwani, Haryana

2. CIRT,Pune, Maharashtra

3. Rail Magra Town, Rajsamand District, Rajasthan
4. Sarkaghat, Mandi, Himachal Pradesh

6. Chhindwara, Madhya Pradesh

7. Agartala, Tripura

8. Aurangabad, Bihar

9. Raibarelly, Uttar Pradesh

Progress of highway projects

13265. SHRI PRABHAT JHA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government had sanctioned projects of ¥ 40,000 crore during June,
2014,

(b) if so, the details therefor;
(c) whether work on these projects is in progress;
(d) if so, the details thereof;

(¢) whether work is in progress in Madhya Pradesh also under the sanctioned
highway projects; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) No, Sir.

(b) to (f) Question does not arise.
Condition of NH-6 and NH-34

3266.SHRI DEREK O’BRIEN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of condition of National Highways 6 and 34 passing through West
Bengal;

FOriginal notice of the question was received in Hindi.
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(b) the status of the four laning work on NH-34;
(c) the expected date of completion of the project; and
(d) the funds allocated towards maintenance of these highways?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) NH-6 in the State of West Bengal is in
good condition. Out of the total length of 390 km of NH-34 in the State of West Bengal,
about 281 Km is in good condition and the balance length is also being maintained in

traffic worthy condition, while the 4 laning work is in progress.

(b) and (c) Four laning of NH-34 in different stretches is in different stages of
progress, and the work is likely to be completed by December, 2016. The maintenance
of the existing road where 4 laning works are in progress, is the responsibility of the
concessionaire. However, wherever the concessionaire is not able to maintain the
existing road, the same is being done by the Highway Authority at the risk and cost of

concessionaire.

(d) Fund amounting to ¥ 77.93 crore has already been sanctioned for repair and

maintenance of these stretches under four lane.
Regulation of ‘jugaads’ and fish-carts

3267.SHRI TARUN VIJAY:
SHRI P. L. PUNIA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government proposes to regulate ‘jugaads’ and fish-carts in various

rural and small town areas;
(b) if so, the details thereof;

(c) the number of accidents reported during the last five years involving the

‘jugaads’ or fish-carts; and

(d) whether insurance claims are applicable to registered vehicles in case of a

collision with an unregistered vehicle like ‘jugaad’ or fish-cart?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) Any motor vehicle as defined in
the Section 2 (28) of the Motor Vehicle Act, 1988 has to confirm to the testing procedure
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and specification notified under the Central Motor Vehicles Rules, 1989. ‘Jugaad’ and
‘Fish-carts’ do not conform to the specifications of a Motor Vehicle under the MV Act,
1988.

(¢) No such data is maintained in the Ministry regarding number of accidents

reported involving the ‘jugaads’ or fish-carts.

(d) As per section 146 of Motor Vehicle Act, 1988 third party insurance is

necessary for every motor vehicle.
Poor conditions of roads

3268.SHRI PANKAJ BORA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether rapid rise in vehicles over the last few years, voluminous traffic and

constants traffic jams have become one of the most common problems;

(b) whether Government is aware that road condition from Bharalumukh to

Nursery (Kamakhaya Gate) is in a poor condition;

(c) whether the condition of road from Kalipur to Kamakhaya Gate is in a

dangerous state;
(d) if so, Government’s reaction thereto; and
(¢) whether Government is considering for concretization of the roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Yes, Sir. It is a general experience
that small and big cities are facing traffic congestion due to increase in private vehicles.
As per the available information with the Ministry of Road Transport and Highways,
the growth of total registered motor vehicles in the country is recorded at a Compound
Annual Growth Rate (CAGR) of 9.9% in comparison to 3.4% only of road length during
the last decade (2001-2011). Due to the rapid growth of motor vehicles, the road space
occupied by per vehicle per kilometer has shown declining trend from 0.061 in the year
2001 to 0.033 in the year 2011.

(b) to (e) This Ministry is responsible for the development and maintenance of
National Highways in the country and development of National Highways is low keeping
in view the traffic volume. The road from Bharalumukh to Nursery (Kamakheya Gate)
via Kalipur is part of the road Network of Guwahati City in Assam and is not part of the
National Highway Network and its development and maintenance in the responsibility of

the State Government of Assam.
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Reconstruction of Sankh-Ambikapur stretch of NH-43

13269. SHRI RANVIJAY SINGH JUDEV: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether funds have been sanctioned for reconstruction of the stretch from
Shank in Jashpur district to Ambikapur in Surguja district in Chhattisgarh on Gumla-
Katni NH-43;

(b) if so, whether tendering process has started and whether any blacklisted

contractor has also submitted bids;

(c) whether it is a fact that the earlier construction of the said stretch was

substandard; and
(d)  whether Government would look into its dilapidated condition?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) No, Sir.

(b) Does not arise.

(¢) No, Sir.

(d) Yes, Sir. Presently, the stretch is maintained in traffic worthy condition.
Expansion of NH-4

3270.SHRT SHANTARAM NAIK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes to expand National Highway No.4;

(b) if so, the present status thereof including the cost involved, tender allotted/ in

process and the time the said construction is likely to take;
(¢) whether the tender earlier allotted was cancelled; and
(d) if so, the details there for?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) Development of National

Highways (NHs) including NH-4 is a continuous process. Works are taken up in stretches

FOriginal notice of the question was received in Hindi.
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depending upon the availability of funds and inter-se priority. There are two major
ongoing works amounting to I 3012 crores targeted for completion by December 2015.

No Tender is cancelled on the stretches where works are in progress.
Construction of tunnel on Delhi-Dehradun NH-72A

13271. SHRIMATI MANORAMA D. SHARAMA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the survey for new tunnel near Maa Dat Kali Mandir on Delhi-
Roorkee-Chhutmalpur-Dehradun NH-72A has been completed;

(b) whether the DPR of new tunnel has been prepared and submitted to the
Ministry for approval; and

(c) if so, by when the approval for new tunnel near the temple is expected to be

granted so that movement to Dehradun, the capital of Uttarakhand could be facilitated?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) The survey for new tunnel
near Maa Dat Kali Mandir on Delhi - Roorkee -Chhutmalpur - Dehradun section of
NH-72A (old) has been completed by State Public Works Department (PWD), Govt. of
Uttarakhand. The proposal for construction of this tunnel has been included in Annual
Plan 2014 -15. Based on Design Project Report (DPR), an estimate for construction of
this tunnel has been submitted by Govt. of Uttarakhand to this Ministry for approval

during current financial year 2014-15.
Construction of NH-58

13272. SHRIMATI MANORAMA D. SHARAMA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether construction work of National Highway No. 58 from Delhi to

Dehradun via Meerut, Mujaffarnagar, Roorkee and Haridwar is going on at slow pace;

(b) whether the construction work from Purkaji to Mangalore, Roorkee via
Haridwar is going on a very slow pace and which is not likely to be completed before
‘Ardhkumbh’ to be organized in Haridwar in 2016; and

(c) if so, the details of the action taken by Government to get the construction

work on this Highway completed expeditiously?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) The construction work
of four laning in Mujaffarnagar-Haridwar and Haridwar-Dehradun sections on Delhi to
Dehradun route of old National Highway Nos. 58 and 72 is progressing at slow pace. All
out efforts are being made to complete the balance work expeditiously and make these
National Highways in traffic worthy condition before commencement of Ardhkumbh to

be organized in Haridwar during 2016.
Action on letters of MPs

3273.SHRI GULAM RASOOL BALYAWI: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the number of letters received from Members of Parliament (MPs) by the

Minister since August, 2014 till date;
(b) the number of letters on which interim and final reply has been sent to MPs;

(¢c) the number of letters on which action has taken and those on which action is

still pending;

(d) the number of letters on which neither any reply has been sent to MPs nor any

action has been taken, thereon, along with the reasons therefor; and
(e) the action taken to avoid the situation in part (d) above?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) 595

(b) 120
(¢) Action is taken in all cases.
(d) Nil
(e) Does not arise.
Right of way for ambulances

3274.SHRI PAVAN KUMAR VARMA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether ambulances are provided special right of way on roads in some

countries;



Written Answers to [22 December, 2014] Unstarred Questions 209

(b) if so, the position thereof in this country;

(¢) whether any provisions or rules in this regard exist and are being implemented

in the country; and

(d) if not, the steps being taken to immediately frame rules in this regard and
bring them into operation in the interest of patients who need life saving health care on an

urgent basis?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S (SHRI RADHAKRISHNAN P.): (a) to (d) Yes, Sir. As per Rule 10 of Rules
of the Road Regulations, 1989 under the Motor Vehicles Act, 1988, every driver shall, on
the approach of a fire service vehicle or of an ambulance allow it free passage by drawing

to the side of the road.
Four lanning of NH-31

3275.SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARTI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government proposes for upgradation and four laning of NH-31 from

Ghazipur in U.P. to Hazipur in Bihar during the current financial year;
(b) if so, the details thereof; and
(¢c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) National Highway section
from Chhapra to Hazipur (Km 143 to Km 207) in Bihar has been taken up for four laning
by the National Highways Authority of India,

(c) Does not arise.
Action on letters of MPs

3276.SHRI GULAM RASOOL BALYAWI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the number of letters received from Members of Parliament (MPs) by the

Minister since August,2014 till date;
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(b) the number of letters on which interim and final reply has been sent to MPs;

(c) the number of letters on which action has taken and those on which action is

still pending;

(d) the number of letters on which neither any reply has been sent to MPs nor any

action has been taken thereon along with the reasons therefor; and
(e) the action taken to avoid the situation in part (d) above?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) One hundred twenty five letters have been received from
Members of Parliament (MPs) since August, 2014 till date;

(b) Against these One hundred twenty five letters, final or interim reply has been

sent in forty six cases;
(c¢) and (d) The reply in each case is under process.

(e) The Ministry has now nominated nodal officers in each division to monitor
the progress in respect of these letters. An online system has been developed in the
Department to track the status of these letters. Disposal of these letters is monitored by

Secretary, Rural Development on a fortnightly basis.
Functioning of MGNREGA

$3277. SHRI JUGUL KISHORE: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the number of families registered and the number of job cards issued under
the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) in Uttar

Pradesh during the current year;

(b) the details of welfare measures available for workers at work places under

MGNREGA;

(¢) whether a large number of people living below the poverty line are being

deprived of the benefits of MGNREGA;

(d) if so, the details thereof and the reasons therefor; and

TOriginal notice of the question was received in Hindi.



Written Answers to [22 December, 2014] Unstarred Questions 211

(e) the corrective measures taken by Government for resolving this issue?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) 152.5 lakhs households have been issued job cards so far in
UP under MGNREGA. Of this 1.45 lakh households have been registered and 1.00 lakh

households have been issued job cards during the current year (till date).

(b) Welfare measures under MGNREGA are elaborated in Paragraphs 25 to 28,
Schedule IT of MGNREGA 2005. The details of such welfare measures for the workers at

work places are:

(1) provision of facilities at the worksite viz. safe drinking water, shade for
children and periods of rest, first-aid box with adequate emergency material
for treatment of minor injuries and other health hazards connected with the

work being performed at the worksite.

(i) provision of child care services at any worksite if the number of children
below the age of five years accompanying the women working is five or

more.

(i) free medical treatment to a person in case of personal injury arising out of and

in course of his/ her employment.

(iv) hospitalisation of the injured worker including accommodation, treatment,
medicines and payment of daily allowance which should not be less than half

of the wage rate.

(v) ex-gratia as per entitlements under Aam Aadmi Bima Yojana or as may be
notified by Central Government to a person if he/she while employed under

the Scheme meets with death or becomes permanently disabled.

(vi) free medical facility/ex-gratia to an injured child accompanying a person who

is employed under the Scheme.

(c) to (e) No, Madam. As per the provisions of the MGNREGA, any person who
volunteers to do unskilled manual work shall be provided work on demand. The Act
has neither preference for nor discrimination against any household for the purpose of
providing work as per demand. However, the Central Government has taken the following

steps to improve the programme implementation under MGNREGA :-
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. At least 60% of the works to be taken up in a district in terms of cost shall
be for creation of productive assets directly linked to agriculture and allied

activities through development of land, water and trees.

. The wage-material ratio for works taken up by agencies other than Gram
Panchayats would be counted at the district level to facilitate taking more

durable assets.

. The associated outcomes of each work would be estimated before taking up
the work and the same would be measured after completion of the work-

thereby bringing in more focus on outcomes.

. The quality of the assets is sought to be improved through better planning and

closer technical supervision.

. States/UTs have been asked to operationalize the provision relating to
compensation for delayed wage payments as per Para-29, Schedule II of
MGNREGA 2005.

. States/UTs have been asked to strengthen Social audits of MGNREGS works
in accordance with the provisions of the Audit of Schemes Rules 2011 issued

in consultation with the Comptroller and Auditor General of India.

. With a view to avoid bogus attendance and to check instances of tempering

and misuse of muster rolls, the e-Muster system has been introduced.

. For smooth fund flow, the electronic Fund Management System (e-FMS) has

been introduced which would also reduce delays in payment of wages.

. All States have been requested to appoint Ombudsman at the district level for

grievance redressal.

. The Ministry has established a comprehensive system of monitoring and
review mechanism for MGNREGA, which, inter alia, include visits of Area
Officers of the Ministry and National Level Monitors and Vigilance and

Monitoring Committee meetings at the State/ District levels.

. To facilitate states to engage technical assistants/barefoot engineers for better
technical planning and supervision of works under MGNREGA, guidelines
have been issued to allow their establishment cost as a part of material cost of

works instead of administrative cost.

. Formulation of State Convergence Plan in 21 States.
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Homeless people in rural areas

3278.SHRI RITABRATA BANERJEE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the number of rural homeless people is increasing in the country;

and
(b) if so, the details thereof, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) and (b) No, Sir. The State/UT-wise figure of homeless people

in rural areas as per Census 2001 and 2011 are given in the Statement.
Statement

State-wise Population of homeless people in Rural Areas

S1. No. State As per Census 2001 As per Census 2011
1. Andhra Pradesh 97101 69354
2. Arunachal Pradesh 360 1243
3. Assam 10989 10392
4.  Bihar 29768 32993
5. Chhattisgarh 22558 17681
6. Goa 2991 1358
7. Gujarat 148691 59484
8. Haryana 35384 28082
9. Himachal Pradesh 7047 3226
10.  Jammu and Kashmir 10129 8199
11.  Jharkhand 6998 16424
12.  Karnataka 61898 41262
13. Kerala 9069 4092

14. Madhya Pradesh 169376 80380
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SI. No. State As per Census 2001 As per Census 2011
15.  Mabharashtra 236412 99535
16.  Manipur 2525 1881
17.  Meghalaya 1644 1064
18.  Mizoram 73 48
19.  Nagaland 1254 532
20.  Odisha 31039 20008
21.  Punjab 23549 28340
22.  Rajasthan 87866 108308
23.  Sikkim 228 245
24.  Tamil Nadu 29344 13812
25.  Tripura 670 1873
26.  Uttarakhand 10768 6268
27.  Uttar Pradesh 104387 148196
28.  West Bengal 19726 29073
29.  Andaman and Nicobar 78 30
30.  Dadra and Nagar Haveli 1261 723
31.  Daman and Diu 659 146
32.  Lakshadweep - 0
33.  Puducherry 194 82
ToTAL 1164036 834334

Source: Census 2001 and Census 2011

Note: Indira Awaas Yojana is not being implemented in Delhi and Chandigarh, hence

be pleased to state:

(a)

Works under MGNREGA

3279.SHRI BHUPINDER SINGH: Will the Minister of RURAL DEVELOPMENT

the details of funds spent under the Mahatma Gandhi National Rural

Employment Guarantee Act (MGNREGA) since 2007-08 till June, 2014, State-wise;
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(b) the details of the funds spent on permanent nature of public utility projects,

State-wise; and
(c) whether the Ministry proposes to go for permanent nature of work?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) The State/UT-wise details of funds spent under the Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) since 2007-08 till

June, 2014 are given in Statement-I (See below).

(b) State/UT-wise details of work Category-wise expenditure under MGNREGA

are given in Statement-II (See below).

(¢) As per Schedule I of the MGNREGA, the core objectives of Act shall be
creation of productive assets of prescribed quality and durability, provide not less than
100 days of guaranteed employment and strengthen the livelihood resource base of the

rural poor.

With a view to improve the quality of works undertaken, steps are taken to systemize
the planning process to identify productive works, to bring outcome orientation in
execution, to increase technical supervision, to build capacities of the functionaries and to
bring in convergence with other departments. Further, the wage material ratio (60:40) is
directed to be maintained at district level for all MGNREGA works taken up by agencies

other than Gram Panchayats.



Unstarred Questions

[RAJYA SABHA]

Written Answers to

216

€6'1€61T1 6V EPTHIT IL'8LOTIE  9L'LEOTYE  06'HTLEYSE 80'8TTTLE 1T96¥SSE  09°TLI68T ysopeld BAUpeN €1
98'vETSY  ¥6'€T90E1 16°SS9TH1 v8°L08YO1  LOTEYOL SEISILY S9ESPTT  €8'9¢€8 L) S|
85°0SEPy  11°62960C 11°6£81 88°97TC91  1S91LEST SE616ELT 9V’ L8LSE S 0S9ET eyeRwEY (]
S6'TSIYT  6L'6LTI6 0T9€TSII 0S'99691T 0¥ SEP8TI 61°0L6LET OL'TLIYET  S8°€STI0T puepEEyr 0l
675681 T6'8669L 9LbEESS SO'L9EYY OL9LLLE PETESST T0°TLLS 97°00Tt IMUYSES] PUE NUIWE[ 6
SL'8Y16  €E0VILS vL 1196t 11°2S60S 8€°9610S 9L°$595S v9'LTTEE  88F9STI ysopeid [eyoewiy '8
LY'120S  9€9TH8E 0€°€908¢ vSE8TIE €r0LYIT 8T SSEVI TT88601 10°S€TS eueiley L
LT8099T 0’106 €ITHLIY 1670659 00°7T88L ST'REGEL 99°00961  +TH8IS ey 9
v0°$6959  1T°60£S0T LYLLITTT  €I'E00V0T  T8°L6EEIT $9°997TE1 TSLYPEPT  0TE8TO0MI qessmeqyd g
IL'EV98T  96'869T0T ST'S0981 TS969TET  L1'STY99T €9'L89181 L6LYITEL  99°TTTSOT reqy  p
I7'16€C  LI'SKOOL 81°€SI1S9 SSTTSLYL SEP0IT6 9L°68€€01 €L°08€S6  €6'VI6YS wessy ¢
0S°C 6°€856 0€°9¥€S LO'S6 1€°L50S YL'STLI S 68T€ 06°€0€ ysopeld [eyoeuUNly ‘T
95°L0S08  06°S6¥8ES 19°LLETIS  SL'L8SYTY  SS'8E6EHS 00'8160St 8€06£96T  SLYLESNT ysopeld eIypuy |
01 6 8 L 9 S v € 4 I

10T oun(
M SI-#107  ¥I-€10C €1-210¢ TI-1102 11-010T 01-600C 60-800C 80-L00T "ON
(prer ug ) 2myipuadxy saIs IS

80-L00T 22u1s FOTYNDI 4opun juads spunf fo Sjivjap asin-1 /201§

[Hu2manIg



217

Unstarred Questions

[22 December, 2014]

Written Answers to

AN

6CT'LT

80°0C68Y 1

0L¥981

19°8LE9Y

6'618C

6L'8SYYS

Y0°68S1CI

6019

[Yaz44a8!

9102811

S9C8I10¥

9¢€'89

000

€0 11¢

79°¢€901

S 0EE0y

AN

€5°L9LT

19°010CLE

15°8908¢

LL S609t¢

1T°8CSLOI

19%9¢

ECTEPYoE

L6'TE601

€L°8Y619C

1¥°60C9C

65°6668C1

06'6L16C

L9°L€09C

co6l61¢

€6'9LYST

SE0reLTl

AN

01°00€1

£€9°L80S8¢

86°¢811¢

86°6CS99C

€€C0I1L6

6L°8CICIY

a0vel8

98 VSILTE

S0°69LS1

S6'99LLIT

£€9°8¢8Cr

9¢'8€06C

66°'6859¢

8080009

6¥'6C0LIC

AN

8CTL6ST

91°C0LE]T

¥6'6C88¢

TeST108

€6°1STY6

cS61€C6C

Y0 vC8y

L8'6S9S1¢

79086651

87°806¢01

20°0¥€9¢

09°L90¢¢

¥€6986¢

0°LTS6T

€e0ST1091

00°€Cl

99°€06

€19rCest

88°6108¢

01°0T1€9¢

G8'981¢€9

96'1€€C¢ET

CL'STS8

Y1'L068C¢

1T¥8591

CIa483391

8¥°LES09

clrsleec

6£C061¢

1S°0L0YY

L6'TIBSE

S6'tel

crocel

91'86801¢C

90°60€£8¢C

L8°€0006S

08°0¥76CL

67 €CI9LT

66°80Y9

0%7°€0699¢

96°'166¥1

LE868E6

9L Sv66Y

66°€C8EC

6L°Cs€81

L89I¢€6¢E

ce601ce

€01

ySLTE

LY'8€016

€E6LSE]

CLL8BISE

€I'LLOGY

LY901001

19°6LTY

€EL6EVII9

90°LLIL

6T°6C8L9

SITECLT

0L SS9l

0I'S¥68

85961 ¢

eEYs19¢

C9vEVO0T

10°SLS6

€1°6T8681

¥€0980¢

8ETYIIS

9L°¢811

CL'EELLY]

6C¥00€

06'9S6LS

LS L6ET

0L00cy

811608

S1'9LT9

1T°L068I

1JoARH

Ie3eN pue eIpeq

SpUB[S] JeqOOIN

pue uewepuy
[e3uag 1SoMm.
pueyyeIenN
ysopeld Ienn
eanduiy,
eue3UR[o],
npeN (e[,
WIS
ueyysefey
qefung
BUSIPO
pueredeN
WeIOZIN
eAe[eYSIIN
mdruey

eNYSEIBYRIA

0¢

6C

8¢

LT

9¢

£y

e

€C

4

0¢

61

81

L1

91

Sl

4!



Unstarred Questions

[RAJYA SABHA]

Written Answers to

218

LY'8 80°LLL 8LV 10°6¢Y 000 0070 STl SLYII L9l 95 peEST Prls  08°61LY sopeld [eyoeunly ‘g
4% L6'VYr6T 99 81°L001¢ 68'L1 6860858 00°€l  9I'LLETY 8S°1 S6'99SL ECYC  66'€ET9ll ysopeld elypuy |
4! €l 4! 11 01 6 8 L 9 S ¥ € [4 !
S310M UO S310M UO SYI0M UO SYI0M UO SI10M UO S310M UO
amyrpuadxo amyrpuadxo amyrpuadxo amrpuadxo amyrpuadxo amyrpuadxo
[e101 [e10) [e10) [e10) [e10} [e10)
sureSe jsureSe jsurede jsurede jsurede jsureSe
o3eo, ompuodxy oSeo, ommpuadxg aSe o, ommipuadxg aSe o, omyipuadxg  oSe 9, amgpuadxg  oSe o, aimipuadxg
(AJ A&108012D) pue]  SunsoAley Ijep\ pue uonav0Ig
juowdoaas( pue] Sugoouid W3noiq S[ENPIAIPU] UO SYIOA\  UOIBAIOSUOD) JOJBA\ pue jonuo)) poorg ANARodUUOD) [RINy 21e1S "ON IS

(prer ur oxmyrpuadxy) $1-¢ 10T 180X [EIOUBUL]
VOHINDIN Aopun ainjipuadxa as1m-£4032]00 Y10M JO S|IDIdP 2SIM-])/2IDIS

[T u21uanis

po110doy 10N =N

¥6°C999C01 CO'TITYLEE CL'8T8LLOE  TT'TBCLOLE  SO'LTLLEGE 8L'TTSO6LE C6'600STLT  19°88968¢S1 TVIOL
AN AN AN AN AN AN AN yresipuey)  g¢
Sty S6'9¢11 91 SITI 9¢°L101 1172801 06'9CL 0r9¢l1 Aoyonpng  p¢
oLe ¥9°€L YLTST 8T IYT 0L1ST 8% 10T 89°8LI doompeysye]  ¢g
06'6% L6t I18hl 0€'869 8CT°€66 croLy 96°6¥C BOD  TE
AN AN AN AN AN AN AN niq pue ueweq  [¢
01 6 8 L 9 S 14 € C I




219

Unstarred Questions

[22 December, 2014]

Written Answers to

SOSI

wy

€8°C1

68°01

6¢'8

6¢' 11

19°1¢

STol

€8°CI

60°L1

LS91

91y

L0'8

99°¥1

COVLLE

(424545

1T6CL

6C°6v6¢

VLIYEE

05661

YS'L66€

YL €€08¢

65°0CY6¢

¥'6780¢

0°859¢

000596

6’1156

9€'¥979

€881

LLTSILL

08°SLLST

TT06L6

6C°¢

06°¢l

LSC

L'l

0€¢

9¢'1

9¢9C

§9¢C

80°C

6L’L

€60

920

60°1

340

889

(4504

€T

61°S

98'vC8

SOOVILI

0¥ veL

Covy

¥9°90L

6L°69¢

¥9°C891¢

(48

S0'96S¢

0€vE8S1

LTLO8

I¥'961

90709

0¥'291

co'ClIE

05°88L8

OI'1ESLY

S6'S9E

000

e

000

000

200

020

60°S1

89°C¢

9L'Cl

LE9

S9°LT

¥0°0

16°C1

870

90°¢

YLy

§sC

L8°0

000

YSYELT

000

000

[4°h4

£E9Y

S 666L1

69°¢€185S

Ly'6l16S1

96" Ev6Cl

£9v10tvC

€ele

0€1€98

€081

cCo8el

€9'1¢Co

0c6L6Y

96085

8811

90°C

€T

0€'6

6v'8

8¢91

69°C1

9evC

€8°C1

0L'8¢C

06°¢

0L'81

[434!

9T Sl

61°¢l

119

L9°¢

VS'LLT

185591

06'L8S

6C°SSS

YT es8e

LL910T

STLES6I

8¥°€198¢

1T8LE0E

90'891¢C¢

¥8'1C61C

86°€€6C

8L°S0¥01

YT LSOV

60°€069

0L'8156C

eI ivell

L9TSYT

9

L9°0

(4!

19

LSS

[ !

1240

LI'CL

0€°Ll

90

06'9C

eLS1

8L'El

6L°0

6¥'1

66°LI911

9I'I¢8

09'vey

€Ceee

LEVLSI

¥6'969¢

ceeeyl

00CLOTL

19°LLIST

6L°1915¢

91'cee

69°L€T0T

SYOSL8

LT69L

LL'€ET9

9L°6¢£S1

L9°CI6C

LTY89Y

S6'vE

LO'SY

9L9L

€9°CL

11e9

179y

LE0E

65°0¥

Ieel

€1'o¢

8L'8¢

88°LI

LE

8S'1¢

oLy

Wy

1T°6S

98°69L8

00°6LSSS

seelelc

11°STI8I

89779061

80°CCOLT

¥0°8CC9¢

6€°50666

LY98¢€1

88'6YC6¢

89°L919C

L9TLI6T

9L 1566

6L 1LOY1

13214 4!

LELSSTO

eV 1v8L8

10°€SS6¢€

qefung

BUSIPO

pueedeN
WEIOZIA]
eAe[ey3oA
diuey
eNYSLIRYRIA
ysapeid eAypeiy
AR

eyejRUIRy|

puey ey
IIWYSEY pue nuiwe(
ysopel ] [eyoewIf]
euekIe

jereno)
yregsmeyy)

ey

wessy

0C

61

81

L1

91

Sl

4!

el

!

!

01



Unstarred Questions

[RAJYA SABHA]

Written Answers to

220

*0)0 SOLIDYSY PUE SYIOM [£)S0)) ‘UTRIS POO] ‘Tojem Sunjurp [eIny ‘pemuedy ‘punoidAe[d Surpnjour sYI0M IOYIQ) 4

€68 S1°2908¢C¢ 16°S 8¢'L88IIT  S8'L SI'80€88C  S9°€l  0V'99¢10S or-s 9€8LELBI c0°SE  €9°80198¢CI IOL

AN AN AN AN AN AN AN AN AN AN AN AN yresipueyd y¢
000 000 000 000 000 000 o SLY 000 000 000 000 Awoyonpng “¢¢
¢8CI €09 68°0 wo 000 000 8CEL  6EVE SO'L 65°¢ 000 000 doampeysye] ‘z¢
986l  8L'LS 000 000 L00 1T0 960  08°C ¢8'61 YL'LS Yo'y SI'ICI BOD 'l¢
UN AN AN AN AN UN AN AN AN AN UN AN niq pue uveweq ‘0¢
UN AN AN AN AN IN AN AN AN AN IN AN [[oARH JeSeN pue eIpe( 6T
88°'1¢  0€° SIS 98'C 0T9% 8¥'¢ L1°9S 8811  €0°¢Col 78’8 L8TY1 6e8¢  S0°€C9 12QOJIN pue UBWEPUY "8C
0911 otcolcy 8Ty II'LYSST L€ 6T 119¢1 1Tyl 8L9991¢ 9¢°L Y1I18¥LT LLOY  LY'8ST8YI [eSuog 1SOM LT
SSLT  €6'9589 LTT €688 050 0S¥61 089  60°LS9C 01°se SOEILEL 96°ST  LS'E866 puelperenn '9¢
L09 CC19661 §sC 18°66¢8 LTO ¥6'968 6TL  €8'766¢ET ¥T9 9€'8150C 16'6S  6L°€SOLOI ysopeld renn sc
99°'1C  £8'C6STC 08°L 80'9¢18 cro 6L'CCl 19°C1  $S9SI€El L6'] £€°050¢ I€1€  6L°€S9TE emduy, $g
Sv'e 9¥'C9¢6 8¢°0 ]ISyl ¥8°1 96°CC0L vl ILPE0SS 91°0 119 Wl 0STIvLY npeN [IWel, €T
0T0l  €L71901 144 ¥8°0L9 SI'o €esl 96°¢l  6S°ESPI €181 LS'LB3I 9Ty 99°809% WIS 7t
4! €l 4! ! 01 6 8 L 9 S 4 € 4 I
60'Y 66°CC001 86°¢ 76'G8L8 ¥9°01 10°1609C §STT  0¥'66TSS SI'e | Vx4:149 19°0% 89770966 ueypseley 1¢




221

Unstarred Questions

[22 December, 2014]

Written Answers to

69°C0€611  6L°0 Y1ISY6 86’1  €9°L9¢C  T60 LT'TOIT  96'C  0¥'9CsE 70 10'v61 enyseleye]N I
6£9019vC ¥6°0 1T90€C S8C  9TLOOL €81 1T00Sy 060 y1°01CC S0°0 ST0¢El ysopeld eAUpeN "¢l
I¥'STLYTT  8€°0 10°08¥ G0 €5°069 €ro LT¥91 088 €0°SL60T  ¥0°9 LTLESL B[RISD] Tl
69°01Ce0T LSV €9°98C6  66'F  ¥EI9cIOl  OF'l 9¢0s8C  ¥9°9 96'66vcl PSS LE0STIT eyejewrey ]
869v898 68’1 SYerol 190 66'1¢€S 8C'1 er el v0'¢ £6°CY9C 6C'1 8S°¢CII pueyIeyf "0
61°vCCSL  09'Y 098Sve 81T  vTEP9l OS] I1°9CI1 10°1 8CT6SL 00'8 8C°S109 Jrugses] pue nunuer 6
SSPe9Ss  vL0 LTIV L90  ¥0°SLE LY0 L0C9T 9¢'1 8¢°998 9¢°01 v0"8L8S ysopeld [eyoeuwll '8
SLTIBLE  ¥E'T L0°S0S LY'S  9v'L90T  ¥S9 L9TLYT  TI'S SLE6] 0s°Cl €9VCILY euekiey L
Locecsy 810 orees 66'C  9L°€SEl  66VT  99'8LLY 8BS 0¥ 199¢ €Cco €C0l reehn 9
CLE9Er61 880 LTLOLT  1T0  T6°LOY 9Tl 698vvYC  O01'€l  S88SYST  98°C LTT9SS essmeyqyy g
S8'LYSS61  LET 00°LE9%  6¥'0  LET96 e LEELTL LS 9¢€9L0¢ vy CELI98 ey 'y
YL'96L99 €8T €9°L881 100  €T9 eL’1 €LBSTT L8] 6£°0SCI v6'C 899961 wessy ¢
89°GLT6 oI’y P8¢ LT SELSI 000 000 660 18°06 LY0l1 86'096 ysopel{ [eyoeunly ‘g
€0'cs96Ly CI°0 96°6LS €L  S6°1L0SE 98] 99'8688  LLTI 9I'6SCI9 €98 oI coviy ysspeld eIypuy [
el 4! [T (0] 6 8 L 9 S 1% € 4 |
SYIoM UO SYIoM U0 SYIOM UO SYIOM U0 SYI0OM UO
armyrpuadxd armrpuadxd aryrpuadxd armyrpuadxd armrpuadxd
[10) 110 [©10) [10) [e10)
jsurede jsurede jsurede jsurede jsurede
sytom  d3e oy oanyipuadxq oFe o, dxmypuadxyq oFe 9 dxmypuadxyg oFe o ormypuadxyg oFe 9,  damyrpuodxyg
uo BIPUSY BMIS So1poq
amyrpuadxyg — SSIop TOUEIUES — Iypuen) Adaley I0jeM [eUOn)IpeI) SSTTOM

el 00 [erny URWLIN Jereyg Jo uoneaousdy UONRSLLI] OIOTIA 0)eIS ‘ON IS

‘paroday 10N =N




Unstarred Questions

[RAJYA SABHA]

Written Answers to

222

"partodoy 10N =N

*0J0 SOLIAYSY pUR SIOM [BIS0)) ‘UTeI3 pooJ ‘Iojem SunjuLIp [eIny ‘Ipemuedy ‘punoidAeld SUrpnjoul sYI0m Y0 4

CLLTTTLIE 81'C L1'68108 09C  STYrES6 ¥l CL'C08CS  SOCI  09°€9¢€chy LTS C691v¢e6l TVIOL
AN AN AN AN AN AN UN AN AN AN AN yresipuey) g
09101 000 000 000 000 000 000 7S'66  $89¢01 000 000 Awdyonpng  ¢g
€6'9Y 000 000 000 000 000 000 €e’s 0s°C 000 000 doompeysye 'z¢
$6°06C 000 000 000 000 000 000 Pe9l  €S°LY 6C'1 L€ BOD I¢
AN AN AN AN AN AN AN AN AN AN AN niqg pue vewre  "0¢
AN AN AN AN AN AN AN AN AN AN AN I[oARH IeSeN pue eIpe( 6T
919191 el 9T 81 000 000 000 000 1€l [1aYe L00 90°l 1eqOJIN pue uellepuy "g¢
¢6°009¢€9¢  SS°0 ce0661  CCTO0  S8°S08 0¥°0 ooyl vEIl L8ETCIY  €€°¢ €9°78¢61 [eSudg 1SOM LT
65¥906€ T8I CclI'CIL LEO  LEevl 19°0 LV'LET 881 96°CEL SS’L 61°816¢ pueyyerenn 9g
05°LT68T¢ S6'¢ 99°600¢T €S89  THYPSTe SO0 9L°691 69°C G9'8588 Iy 90 ¥CSEl ysopeld renn) ‘st
LY00EY0T  STvI  99'6S8¥I 0C0  €00I¢C 0ro 98901 Sv'e 9¢866¢ €L 0T°€S8L emduy 4
€9°€6918¢ 970 00coor  S¥'T 6L IPSS YOI c0°€LeE  OI'LS  T1'9€6LIC 918 €090¢€ce npeN [Iwe],  ¢¢
9 CIv0l  +¥9°0 SL99 100 1.0 S00 69°¢ LT0 IS'LT 66'S 80°YC9 WBPIS  'C¢
Yo'vSTSYT 680 9ceelc 980  CI'LOTCT L8O 0I'8cIc  08°L £9°8ET6l  S6°S 0T°€09¥1 ueyseley ‘g
€8°C80SC  8L'E I1°6v6 €ro  I8I¢ LTS 65°CCEl  9¥'9T  88'6E99 [ LTTEE] qelund "0
L88IEECT OI'L 86'85L8 90  6V'169 L6'1 SI'Teye 850l 8¥'1S0¢€l 19°1 661861 BUSIPO "6l
cCevs8c  8LTI 89'6v9¢  €TO0  1€°S9 000 000 010 09°8¢C 'l L1°90% pue[eSeN 8|
crysevc  08'S 19°9%¥1 000 000 000 000 cro 10°0¢ 0¢0 9¢'SL WRIOZIN  “L1
YTe6e90e  ¥8'¢ 6C°LLIT  ¥E€0  €L7€01 6¢'l L8'LTY (44 0,089 0S'1 9T 09% eAeeySoN 91
el 4! IT 0T 6 8 L 9 S 1% € 4 I




Written Answers to [22 December, 2014] Unstarred Questions 223
Changes in rural development schemes

3280.SHRI D. KUPENDRA REDDY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government has proposed certain changes in the rural development

schemes to achieve the goal of houses, water and electricity for all;
(b) if so, the details thereof, scheme-wise;
(c) the annual allocation required to meet the target; and

(d) the annual target set by the monitoring mechanism for proper implementation

of these schemes?

THE  MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) and (b) Considering the Government’s announcement for
providing a pucca house to all by 2022, the Ministry has initiated necessary action to
revamp the Indira AwaasYojana (IAY) including enhancing the unit cost of the house,
making toilet an integral part of the dwelling unit and implementing it in a Mission
Mode.

(¢) Around¥ 25,000 crore would be required under the revised housing proposal
for the year 2015-16.

(d) In order to ensure proper implementation of the rural development schemes,
including scheme for rural housing, the Ministry has evolved a comprehensive multi-level
and multi-tool system of Monitoring and Evaluation. This ensures that the programme
benefits reach the rural poor in full measure. Strict monitoring, periodic evaluations,
transparency, accountability, people’s involvement and social audit are key elements of

the monitoring and evaluation system adopted by the Ministry of Rural Development.
Implementation of SGSY

3281.SHRI RAVI PRAKASH VERMA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the approach paper to the Twelfth Five Year Plan has set a target for
reduction of poverty and creation of high quality gainful employment during the Plan

period;
(b) if so, to what extent the target has been achieved so far;

(c¢) whether the Swarnjayanti Gram Swarojgar Yojana (SGSY) is intended to
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provide benefits to SCs and STs, disabled and women-headed households who form the

bulk of rural poor:

(d) if'so, the extent to which SGSY is able to provide benefits to these sections so

far; and

(e) the steps taken by Government to accelerate identification of BPL families to

give them benefits of gainful employment?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) The Twelfth Five Year Plan has the target of reducing head-
count ratio of consumption poverty by 10 percentage points and generating 50 million

new work opportunities in the non-farm sector over the plan period.

(b) The Government was earlier implementing Swarnjayanti Gram
SwarozgarYojana (SGSY), which has since beenrestructured as National Rural Livelihoods
Mission (NRLM). NRLM has been launched in June, 2011. It aims at building strong and
sustainable grass roots institutions of rural poor women and enabling them to access their
own social networks, resources and knowledge for gainful self-employment and skilled
wage employment opportunities and thereby achieve appreciable improvement in their
livelihoods on a sustainable basis. The concurrent evaluation study of SGSY programme
shows that a large number of SGSY beneficiaries have crossed poverty line across rural

areas of the country.

As per the latest estimates of poverty by the Planning Commission, the rural poverty

ratio in the country has come down from 41.8% in 2004-05 to 25.7% in 2011-12.

(c) and (d) SGSY has been restructured as National Rural Livelihoods Mission
(NRLM) to be implemented in a Mission mode. NRLM ensures special focus on the
mobilization of women from the Scheduled Castes (SCs) and the Scheduled Tribes (STs),
the Particularly Vulnerable Tribal Groups (PVTGs), the disabled and other vulnerable and
marginalized households. The details of SC and ST Self Help Groups (SHGs) assisted

during the current year are given in Statement (See below).

(e) The target groups under N.R.L.M are now determined by a well defined,
transparent and equitable process of Participatory Identification of Poor (PIP) at the level
of the community, delinking it from BPL list. The list finalized through the P.I.P process
is vetted by the Gram Sabha and approved by the Gram Panchayat.
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Construction of godowns under MGNREGA

3282.DR.KANWAR DEEP SINGH: Will the Minister of RURALDEVELOPMENT

be pleased to state:

(a) whether Government proposes to construct godowns in rural areas of West
Bengal and rest of the country with the Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) funds to tide over severe shortage of godowns in the

country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) and (b) The list of works permitted under the Mahatma Gandhi
National Rural Employment Act (MGNREGA) has been expanded in January 2014 and

construction of food-grains godowns is included in the list of permissible works.

MGNREGA is a demand-driven wage employment programme and no target on
permissible works is fixed at the Central level. As per the provisions made in the Act, the
permissible works including construction of food-grains godowns are to be identified,

planned and prioritised by the Panchayat authorities concerned.
Performance of Integrated Watershed Management Programme

3283.DR. R. LAKSHMANAN: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Government has been able to achieve any substantial improvement
in upgrading wastelands across the country since the implementation of the Integrated
Watershed Management Programme (IWMP), in 2009;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (c) As per the Common Guidelines for Watershed
Development Projects-2008 (Revised Edition-2011), the period for completing Integrated
Watershed Management Programme (IWMP) projects is between 4-7 years. Therefore,
IWMP projects have still not been completed. However, as per the Wastelands Atlas of
India-2011, the total area of wasteland that has been reduced and put to productive use
between 2005-06 to 2008-09 is 5240.78 Square km.
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Role of public representatives under PMGSY

3284.SHRIMATI SASIKALA PUSHPA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the role assigned to public representatives regarding selection of roads,
monitoring and inspection of construction, etc. under the Pradhan Mantri Gram Sadak
Yojana (PMGSY);

(b) whether Government proposes to expand the ambit of their role in the planning

and implementation of schemes under PMGSY;
(c) ifso, the details thereof; and
(d) the policy formulated in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (d) The Pradhan Mantri Gram Sadak Yojana (PMGSY)
Programme Guidelines prescribe the various steps in the planning process and the role of
different Agencies including the Intermediate Panchayat, the District Panchayat, people’s
representatives as well as the State Level Standing Committee for the preparation of
District Rural Roads Plan and Core Network. The District Rural Road plan and the Core
Network constitute the basis for all planning exercises under the PMGSY. The District
Rural Road Plan is first prepared at the block level, in accordance with the priorities spelt
out by the District Panchayat. Based on this Plan, the Core Network for the Block is
identified and then placed before Intermediate Panchayat for consideration and approval.
They are simultaneously sent along with the list of all unconnected habitations to the
Members of Parliament and MLAs for their comments, if any. After approval by the
intermediate Panchayat, the Plans are placed before the District Panchayat to ensure that
the suggestions given by the Members of Parliament are given full consideration, before

the plan is approved.

Programme guidelines also stipulate that all elected representatives associated
with the programme should be duly invited to the foundation laying and inauguration
ceremonies of PMGSY roads. Also, the foundation stone is to be laid and the road should
also be inaugurated by the Hon’ble Member of Parliament (Lok Sabha) with the function
presided over by the local Minister of the State Government or other dignitary as per State

Protocol.

The programme guidelines also provide that the State Governments may take steps

to build up capacity in the District Panchayats and devolve funds and functions on these
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Panchayats for maintenance of PMGSY roads after expiry of first five year period of

maintenance.

The State Governments have also been asked to introduce a system of inviting
public representatives for joint inspection of PMGSY projects. The arrangement for this

purpose is as follows:-

(1)  The Superintending Engineer concerned of the zone/region will request the
Hon’ble MP and Zilla Pramukh representing that zone/region, once in six
months, to select any PMGSY project(s) for joint inspection. The schedule
of joint inspection will be fixed as per the convenience of the MP/Zilla
Pramukh.

(il)) The Executive Engineer incharge of a division will request the MLA/
Chairperson of the Intermediate Panchayat concerned, once in three months,
for joint inspection of any PMGSY project(s) as per their choice and according

to their convenience.

(ii1) Similarly, the Assistant Engineer incharge of the sub-division will request the
concerned Sarpanch of the Gram Panchayat, once in two months, to select any
PMGSY project(s) for joint inspection. Joint inspection of the project(s) may

be arranged as per their convenience.
Construction of road under PMGSY in Uttarakhand

T 3285. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether residents, especially sick, aged and pregnant women, of village Bapta

in Bironkhal block in Uttarakhand have to walk a long way to reach to main road;

(b) whether there is a proposal to connect Bapta village to main road through a
bridge and road under the Pradhan Mantri Gram Sadak Yojana (PMGSY);

(c) if so, the length of the road proposed to be constructed,;

(d) whether even in 2014 the population of this village is stated to be 166 persons

only on the basis of census of 2001; and

(e) the amount of funds sanctioned, if any, for this purpose and by when it is

likely to be completed?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (e) As reported by the State, the Bapta village in Thalisain
tehsil, Bironkhal block of the district Pauri Garhwal in the State of Uttarakhand is already
connected to the State highway SH 41 road from Tehari to Moradabad Mt Road. It is
shown as connected in the Core Network of Uttarakhand State, under PMGSY. Since the
village Bapta is shown as connected as per core network and there is provision only for
a single connectivity to the eligible habitation as per PMGSY programme guidelines, the

State is not considering the proposal to construct a PMGSY road to this village.
Pradhan Mantri Gramodaya Yojana

+3286. SHRI RAMDAS ATHAWALE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the number of housing units constructed during the last three years under the

Pradhan Mantri Gramodaya Yojana till date, year-wise and State-wise;
(b) the quantum of amount spent thereon;
(c) whether it is a fact that a target was fixed for the Yojana;
(d) if so, the details thereof during the last three years, year-wise; and
(e) the number of people benefited by this scheme during this period?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) Pradhan Mantri Gramodaya Yojana (PMGY) was launched
by the Ministry of Rural Development during the year 2000-2001. The scheme was
transferred to the Planning Commission in the year 2002-2003. As per the information
received from the Planning Commission, the scheme has been discontinued from the year
2005-06.

(b) to (e) Do not arise.
Vigilance and Monitoring Committees

3287.SHRI VIVEK GUPTA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) the number of Vigilance and Monitoring Committees (VMCs) functioning in

West Bengal along with their names, district-wise;

FOriginal notice of the question was received in Hindi.
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(b) the number of meetings held in each VMC in all States during 2010 to 2014,

State-wise;

(c) whether the number of meetings, as reported by States, have decreased over

the years and if so, the reasons therefor;
(d) the details of schemes implemented or monitored by VMCs in West Bengal;

(e) the details of complaints with regard to mis-appropriation/diversion of the
released funds; and

(f)  whether Government has received any complaints regarding disbursement of
funds, and if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) After the constitution of XVI Lok Sabha, the Ministry of Rural
Development has issued the orders dated 8th August, 2014 and 3rd September, 2014 for
reconstituting State and district level VMCs and nominated Chairmen/Co-Chairmen for
district level VMCs in all the 19 districts of West Bengal. The Members of Parliament
nominated as members for State level VMCs were also circulated on 19th September,
2014.

(b) The number of meetings held State-wise during the years 2010-2011, 2011-
2012, 2012-2013 and 2013-2014 is given in Statement-1 (See below).

(c) The number of meetings as reported by the States during 2013-14 decreased.
The major hurdles in achieving the target of holding quarterly meetings, as reported
by the States include local election, preoccupation of Chairman/Member Secretary,

postponement of meetings due to inability of Chairman to attend, etc.

(d) As per the revised guidelines of Vigilance and Monitoring Committees the
schemes monitored by VMCs in West Bengal are given in Statement-II (See below).

(e) and (f) No such complaint has been reported to the Ministry.
Statement-1

State Level Vigilance and Monitoring Committee Meetings held during
the years 2010-2011, 2011-2012, 2012-13 and 2013-14

Sl. No. Name of State Number of meetings held

2010-11 2011-12 2012-13 2013-14

1 2 3 4 5 6

1. Andhra Pradesh 1 1 2 2

2. Arunachal Pradesh 1 0 2 1
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1 2 3 4 5 6
3. Assam 2 0 1 -
4. Bihar 0 1 0

5. Chhattisgarh 1 2 3 1
6. Goa 0 0 0 -
7. Gujarat 0 2 0 -
8. Haryana 1 1 1 1
9. Himachal Pradesh 0 1 1 -
10. Jammu and Kashmir 1 0 0 1
11. Jharkhand 0 2 0 2
12. Karnataka 3 2 2 1
13. Kerala 1 0 1 2
14. Madhya Pradesh 1 1 1 1
15. Mabharashtra 2 2 3 4
16. Manipur 0 1 1 -
17. Meghalaya 2 1 2 1
18. Mizoram 1 1 1 1
19. Nagaland 1 0 1 -
20. Odisha 1 0 0 1
21. Punjab 0 0 0 -
22. Rajasthan 2 0 0 -
23. Sikkim 2 2 2 -
24, Tamil Nadu 2 0 0 1
25. Tripura 2 2 2 1
26. Uttarakhand 1 1 0 -
27. Uttar Pradesh 2 0 1 2
28. West Bengal 4 4 4 1

TotaL 34 27 31 24
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Statement-11

List of Schemes covered in the Vigilance and Monitoring Committee
D/o/ RD (MORD)
1. Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)
2. Indira Awaas Yojana (IAY)
3. National Rural Livelihood Mission (NRLM)
4. Pradhan Mantri Gram Sadak Yojana (PMGSY)
5. National Social Assistance Programme (NSAP)
M/o DWS
6.  National Rural Drinking Water Programme (NRDWP)
7. Nirmal Bharat Abhiyan (NBA)/Swachh Bharat Mission (Gramin)
D/o LR (MORD)
8.  Integrated Watershed Management Programme (IWMP)
9.  National Land Records Modernization Programme (NLRMP)
M/o Tribal Affairs
10. Special Central Assistance to Tribal Sub-Plan (SCA to TSP)
11.  Grant under Article 275(1) of the Constitution of India
12. Establishment of Ashram Schools and Construction of Hostels
13.  Scholarship and Upgradation of Merit of ST students

14. Grant-in-aid to Voluntary Organisations for Welfare of STs and Strengthening of
Education among ST girls in Low Literacy Districts

15. Coaching for Scheduled Tribes

16. Vocational Training in Tribal Areas

17. Development of PTG

M/o Panchayati Raj

18. Backward Regions Grant Fund (BRGF)
M/o Power

19. Rajiv Gandhi Grameen Vidhutikaran Yojana (RGGVY)
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Utilisation of funds under PMGSY

+3288. SHRI PRABHAT JHA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether several States are not able to spend the amount received from the
Central Government under Pradhan Mantri Gram Sadak Yojana (PMGSY) and the work

under the scheme is going on at a slow pace;

(b) if so, the details thereof and whether Government is going to take any special

initiative to speed up the progress of work under PMGSY in these States; and
(c) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (¢) No, sir. Under Pradhan Mantri Gram Sadak Yojana
(PMGSY) 1,44,076 road works having a total of length 5,46,125 km (including new
connectivity and upgradation works) and a value of 1,83,474 crore have been sanctioned.
Out of this, 1,07,328 road works having length 4,16,750 km have been completed upto
to Oct’ 2014. In cumulative terms, ¥ 1,18,359 cr has been released to the States in the

Programme fund and an expenditure of ¥ 1,22,012 crore has been incurred.

To strengthen the execution capacities of the States, the following steps are taken
by the Ministry:

(i) Regular review meetings are held with the States to review their progress and

advise them on various aspects.

(i) The States are advised to post sufficient staff in Project Implementation Units

(PIUs) and also increase their numbers wherever required.

(ii1) The training is provided to the engineering staff of the State and also to the

engineers of the contractors.

(iv) In addition, some special dispensations have been accorded to 88 Selected
Tribal and Backward Districts under Integrated Action plan (IAP) like
sanctioning cost of bridges upto 75 metre length, relaxation in bid capacity
of bidders, provision of Insurance premium in DPRs for plant and machinery,
reducing minimum tender package size to ¥ 50 lakhs, increase in completion
period to 24 months, assistance in clearance under forest related provisions,

inclusion of Left-out habitations in original Core Network, sanctioning 90% of

TOriginal notice of the question was received in Hindi.
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the additional cost of Cement Concrete roads in critical areas, construction in
two stages, engaging State/Central PSU/Forest Dept, permitting construction
of pre-fabricated bridges, awarding tenders on a nomination basis to non-

response tenders (in 27 districts) etc.
Harassment of innovator of Mangal Turbine

3289.SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
Will the Minister of RURAL DEVELOPMENT be pleased to refer to the answer to
Unstarred Question 2714 given in the Rajya Sabha on the 4th August, 2014 and state:

(a) whether Government has taken any action on the basis of the Maithani
Report and its recommendations to stop harassment of the investor of Mangal Turbine
and to withdraw false cases against him, defreeze his bank account, restore his land,
compensate for damages to the project site and also the monetary loss suffered by him;

and
(b) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) and (b) Yes, Sir. Based on the representation of Shri Mangal
Singh, the matter regarding non submission of documentary proof of expenditure by
Shri Mangal Singh was reviewed in light of the evaluation report of Shri B.P Maithani,
who was a National Level Monitor (NLM). Following this, in so far as this Ministry is
concerned, the matter relating to payment of the balance amount of ¥ 3.00 lakhs to him

has been decided with the approval of the Competent Authority.
Consolidation of land in Delhi

3290.SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government has received any representation recently from Gram
Kalyan Samiti, village Badusarai, P.O. Chhawla (S.W.), New Delhiregarding consolidation

of land in the village;

(b) whether Government has also received representations in this regard from

public representatives;

(c) if so, the main grievances of the Gram Sabha; and
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(d) the action taken by Government in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (c) Yes Madam. As per information received from the Govt.
of NCT of Delhi, the grievances of Gram Kalyan Samiti was with respect to irregularities
in allotment of plots, passages to the plots, allotment of plots to landless labours, scattered

common utility land etc.

(d) As per information received from the Govt. of NCT of Delhi, the matter was
placed by the Gram Kalyan Samiti before the Court of Financial Commissioner. The
direction was passed by the Financial Commissioner to consider the representation of
Gram Kalyan Samiti and the Consolidation officer has passed the order on 14th December,
2014.

Construction of houses under IAY in Maharashtra

3291.SHRIRAJKUMAR DHOOT: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the number of houses provided to poor in rural areas of Maharashtra under
the Indira Awas Yojana (IAY) and other rural housing schemes during the last five years,

year-wise and district-wise;

(b) whether any target has been fixed for the next few years for providing houses

to the poor in the State; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) The number of houses provided to the poor in rural areas of
Maharashtra under Indira Awaas Yojana (IAY) during the last five years, year-wise and
district wise is given in the Statement (See below). IAY is the only rural housing scheme

of the Ministry.

(b) and (c) The State-wise physical targets are fixed based on the annual availability
of financial resources for the Scheme. Allocation to the States/UTs is based on the formula
prescribed in the Guidelines. As per provisions of the Guidelines, 60% of the targets are
allocated to SCs & STs and 15% to Minorities at the national level. State wise and district
wise targets for these categories are fixed on the basis of the proportionate population of

these categories in rural areas.
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Statement

Number of houses constructed under IAY in Maharashtra,

district-wise in the last five years

S1. No. District 2009-10 2010-11 2011-12 2012-13  2013-14
1. Ahmednagar 14791 10161 9158 10602 3880
2. Akola 2510 1709 1826 227 2975
3. Amravati 4774 3931 3910 3473 7770
4. Aurangabad 7073 5294 4319 5056 6282
5. Beed 5515 4277 3476 447 3009
6. Bhandara 2653 2371 0 2453 1006
7. Buldhana 0 2732 741 2910 1576
8. Chandrapur 7459 4614 4657 4378 3164
9. Dhule 5226 4730 3627 4576 10698
10. Gadchiroli 1138 3783 6612 3194 4414
11. Gondia 5598 1243 1527 1808 3499
12. Hingoli 1781 1245 1105 1262 1636
13. Jalgaon 18130 9094 9848 10500 17137
14. Jalna 3117 2726 2510 2623 2117
15. Kolhapur 5186 4043 3587 4311 2174
16. Latur 4193 3362 2892 3294 3694
17. Nagpur 4283 2882 4674 4616 1556
18. Nanded 8368 6389 3237 6510 1447
19. Nandurbar 814 5168 3651 5190 9116
20. Nashik 14773 10212 9976 11493 28240
21. Osmanabad 3987 3110 2451 4359 4072
22. Parbhani 2334 1640 1559 1737 1805

23. Pune 10278 8288 8782 2670 1730
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SI. No. District 2009-10 2010-11 2011-12  2012-13  2013-14
24, Raigad 6870 4294 4116 5015 2977
25. Ratnagiri 5761 1929 3116 3039 2223
26. Sangli 6595 4691 5243 4499 2771
27. Satara 5173 4787 3540 3639 1679
28. Sindhudurg 2527 1871 1616 2032 1998
29. Solapur 15189 11950 10512 5644 2836
30. Thane 20027 16224 14137 12952 22297
31. Wardha 3292 2309 2205 2680 3313
32. Washim 1563 1120 0 1171 2874
33. Yavatmal 6717 4396 2869 5267 3474
TotaL 207695 156575 141479 143627 189602

Note: As reported by States on the online MPR and MIS

Schemes for rural women

3292.SHRIMATI RAJANI PATIL:
SHRI K.C. TYAGI:
SHRI P. BHATTACHARYA:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) thedetails of the schemes under implementation for generation of employment
opportunities for women in rural areas particularly in Maharashtra, UP, Bihar and West
Bengal and the employment generated thereunder during each of the last three years and

the current year, States/UT-wise;

(b) the funds allocated, released and utilized by the States under the schemes
during that period, State/UT-wise;

(c) the targets fixed and the achievements made regarding generation of
employment opportunities for women in rural areas during the Eleventh Five Year Plan;

and

(d) the other measures taken/being taken by the Government for socio economic

development of rural women?
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THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) The Ministry of Rural Development is implementing Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) as a major employment
generation programme in rural areas of the country including Maharashtra, UP, Bihar and
West Bengal. The MGNREGA provides a legal guarantee for 100 days of employment in
a financial year to every rural household whose adult members volunteer to do unskilled
manual work. Under MGNREGA 1/3rd of the total employment generated are to be
given to women. Besides, the Ministry is implementing National Rural Livelihoods
Mission (NRLM) for training and capacity building of interested members to take up
micro enterprises for enhancing their incomes. The Ministry also implements a placement
linked skill development programme Pandit Deen Dayal Upadhaya Grameen Kaushal
Yojana, a sub scheme of NRLM, for rural poor youth including women for skilling of

unemployed youth to improve their employability.
(b) The details are given in Statement-1 (See below).

(c) The MGNREGA is a demand driven scheme, therefore no target is fixed as
such under the programme. The details on total person days generated and person days

generated for women during 11th Five Year Plan are given in Statement-II (See below).

(d) The Ministry, inter alia, is implementing Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA), Pradhan Mantri Gram Sadak Yojana
(PMGSY), National Rural Livelihoods Mission (NRLM), Indira Awaas Yojana (IAY)
and Integrated Watershed Management Programme (IWMP) in rural areas of the country
through State Governments and UT Administrations. The objective of these programmes
is to bring about overall improvement in the quality of life in rural areas through
employment generation, development of rural infrastructure and provision of other basic

amenities.
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Development and promotion of inland water transport

3293.SHRI K. N. BALAGOPAL: Will the Minister of SHIPPING be pleased to

state:

(a) whether Government has any scheme to develop and promote inland water

transport and coastal shipping in the country;
(b) if so, the details thereof; and
(c) the details indicating length of inland waterways navigable now, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) The development of inland waterways which are
declared as National Waterways (NW) by an Act of Parliament come under the purview
of Central Government. So far, five Inland Waterways have been declared as National
Waterways. For development of inland water transport on NWs, basic infrastructure by
way of navigational channel, terminals, storage facilities, loading/ unloading equipment,

navigational aids, etc. is being provided by Inland Waterways Authority of India (IWAI).

Initiative has been taken by the Government of India to increase the coastal

movement of cargo in the country. Steps taken in this regard include:-

(1) A River-Sea Vessel (RSV) Notification for moderating the technical and
manning requirements for vessels operating within the Indian territorial waters

was issued by the Directorate General of Shipping on July 31, 2013.

(ii)) Directorate General of Shipping has issued an order declaring the Inland

Vessel (IV) limits for facilitating coastal trade operations.

(iii) Coastal Shipping Rules for coastal vessels operating within 20 miles off the
coast have been issued by the Directorate General of Shipping on March 4,
2014.

(iv) Green Channel facility is being provided at major Ports for faster evacuation

of coastal cargo.

(v) Major ports have been directed to provide priority berthing to coastal vessels

to reduce waiting times of such vessels at the major ports.

(c) As per report of the National Transport Policy Committee (NTPC) of 1980,
total waterways in the country navigable by country boats are about 14,500 km. However,
only 5,200 km of major rivers and 485 km of canals are suitable for mechanized crafts. A

table indicating State-wise navigable waterways in the country is given in Statement.
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Statement

Navigable Waterways in India

State Navigable Waterways* in kms
Rivers Canals Total
Andhra Pradesh 309 1690 1999
Assam 1983 - 1983
Bihar 937 325 1262
Goa, Daman and Diu 317 25 342
Gujarat 286 - 286
Jammu and Kashmir 200 - 200
Karnataka 284 160 444
Kerala 840 708 1548
Mabharashtra 501 - 501
Orissa 761 224 985
Tamil Nadu - 216 216
Uttar Pradesh 2268 173 2441
West Bengal 1555 782 2337
ALL INDIA TOTAL 10241 4303 14544

* Navigable by country boats.
Source:- National Transport Policy Committee Report (1980).

Reducing ship detention time

3294.SHRI S.THANGAVELU: Will the Minister of SHIPPING be pleased to

state:

(a) whether it is a fact that ships anchoring in the country’s port would have their

detention time reduced by two days to a week;
(b) whether it is also a fact that Government has put new measures in this regard,
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) The performance of the Major Ports has improved over

the years particularly key performance indicators such as Average Turn Around Time,
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Average pre-berthing detention and the Average output per ship berth day. The details

of important performance parameters of all the major ports for last 3 years are given

below:
Period Average Turn Around Average Pre- Average Output
Time (Port Account) Berthing Detention pership per berth
(in days) (Port Account) (in Hrs) day (in Tonnes)
2011-12 2.61 11.13 11112
2012-13 2.58 12.29 11750
2013-14 2.25 6.94 12509

(b) and (c) Yes Sir. Government has taken a number of measures to improve

efficiency of major ports. These are:

(1) Construction of new berths and terminals to enhance port capacity to minimize
pre-berthing detention time and reduce turnaround time of vessels calling on

the Ports.

(il) Modernizing berths with state of the art loading/unloading equipment to

improve operational efficiency.

(i) Deepening of channels and berths so that ports can accommodate larger

vessels.
(iv) Improving rail/road connectivity of Ports for speedy evacuation of cargo.
Development of inland waterways
3295.DR. V. MAITREYAN: Will the Minister of SHIPPING be pleased to state:

(a) whether Government has planned to develop 10 coastal economic zones to

woo companies for the development of inland waterways in the country;

(b) if so, the details thereof and the aims and targets thereof during the next ten

years;
(c) the funds allocated for the national waterways project; and

(d) the steps taken by Government to increase the investments for the national

waterways projects through public-private participation and from FDI?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): (a) and (b) Government of India is in the process of
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evolving a model of port-led development through the Sagar Mala Project which would
connect the ports with their hinterland through road, rail, inland waterways and also

promote coastal shipping,

(¢) So far five waterways have been declared as National Waterways (NWs).
Total funds allocated during the year 2014-15 for development of these NWs is ¥ 239.76

Crore.

(d) Development of fairway/ navigation channel is not an attractive proposition
for the private sector and, therefore, fairway development at present is being carried out
through the Gross Budgetary Support and multilateral funding. Alternate options through

PPP route are also explored.

A project for transportation of 3 million tonne per year of imported coal from Sagar/
Sandheads to National Thermal Power Corporation (NTPC) Farakka Plant by Inland
Water Transport (IWT) mode has been implemented with entire private investment. In
2014-15. IWAI and NTPC have developed another such project for transportation of 3
million tonne per year of coal from Bay of Bengal to Barh Power Plant through National
Waterway-1. Private participation in vessel building and terminal construction is also
being encouraged. So far no project on National Waterway (NW) is being developed

through Foreign Direct Investment (FDI).
Development of Vizhinjam international port

3296.SHRI C.P. NARAYANAN:
SHRI K. N. BALAGOPAL:
Will the Minister of SHIPPING be pleased to state:

(a) whether Kerala Government has approached the Central Government for
approval and support to develop Vizhinjam international port to cater to big merchant

ships and if so; the details thereof;

(b) whether Government has noted that at Vizhinjam at the shore itself the sea is

so deep that the construction of port is less expensive; and

(c) since the Vizhinjam is only a few miles away from the international shipping
channel, whether Government consider setting up a port there which will boost our

international trade in a big way?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): (a) and (b) Vizhinjam Port is a Non-Major Port. As per
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Indian Ports Act, 1908, Non-Major Ports are under the overall jurisdiction of the respective
State Governments. The responsibility for development of Vizhinjam Port, therefore,
vests with the Government of Kerala. However, as per the information available with the
Department of Economic Affairs, the Government of Kerala has applied for grant of In-
Principle approval for Viability Gap Funding (VGF) under the ‘Scheme and Guidelines
for Financial Support to Public Private Partnership in Infrastructure’, for development of
a minor sea port at Vizhinjam, in the State of Kerala, on Design Build Finance Operate
and Transfer (DBFOT) basis and in the meeting of Empowered Committee (EC) under
the Ministry of Finance, held on October 29, 2014, has recommended the proposal with
a Total Project Cost of ¥ 3930 crore, for In-principle approval, subject to Government
of Kerala submitting the revised documents including schedules and compliances of the

directions of EC with respect to the project.

(c) Setting of Ports near the international shipping routes can help in attracting

transshipment traffic.
Hazardous waste by dumping ships

3297.SHRIMATI SASIKALA PUSHPA: Will the Minister of SHIPPING be pleased

to state:

(a) whether various countries are dumping hazardous wastes in India by sending

ships for breaking;
(b) if so, the details of such cases noticed during the last three years;
(c) whether the present laws are sufficient to punish such offenders;

(d) if'so, the details thereof along with the action taken by Government during the

said period, year-wise;
(¢) whether Government proposes to make stringent laws in this regard; and
(f)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): (a) and (b) No instance was reported regarding any

country dumping hazardous waste in India by sending ships for breaking.

(c) to (f) The Hazardous Waste (Management, Handling and Transboundary
Movement), Rules 2008 has been notified by the Ministry of Environment, Forests and

Climate Change for proper management and handling of hazardous waste. Under the
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Rules, import of hazardous waste from any country for disposal is not permitted. The
State Pollution Control Board or Pollution Control Committees constituted under the
Water (Prevention and Control of Pollution) Act 1974 are empowered to take action

against violations.

On the directions of the Hon’ble Supreme Court, the Government had notified the
Ship Breaking Code 2013 on 7th March 2013 incorporating the recommendations of
the Committee of Technical Experts on ship-breaking. The Code elaborately stipulates
procedure to be followed for ship-breaking. Ships arriving for breaking purposes are
not allowed without obtaining proper consent of the concerned authority or the State
Maritime Board (SMB), stating that it does not contain any hazardous waste or radioactive
substances. The consent is issued in consultation with Atomic Energy Regulatory Board
(AERB), State Pollution Control Board (SPCB) and Custom authorities. Any hazardous
material in an empty ship is decontaminated by experts before taking it for dismantling/
breaking. The small quantities of hazardous material, if any, embedded in the structure
of the vessels are disposed of in an environmentally safe manner through Treatment and

Safe Disposal Facilities set up for this purpose.
Improving shipping area

3298.DR. K. P. RAMALINGAM: Will the Minister of SHIPPING be pleased to

state:

(a) whether it is a fact that in the World Bank’s ease of doing business ranking of
189 countries, India stands at 142 and improving the shipping area has been a focus of

Government;
(b) if so, the details thereof;

(c) whether it is also a fact that Government has now decided to charge payment
of light dues according to the ship’s cargo capacity rather than the actual cargo quantity

measured by the official; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) Yes, Sir. The Government has taken several steps to
improve in Shipping Sector including (i) establishment of Port Community System (PCS)
which is a single window electronic platform for the external stakeholders to interact

with Ports, (ii) simplification of the documentation procedure for faster evacuation of
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cargo from the Ports, (iii) simplification of procedure to compute and collect light dues
for container vessels, and, (iv) exempting coastal vessels carrying EXIM Containers and
Empties from Custom and Central Excise duty on Bunkers consumed in transporting such

cargo from one Indian Port to another.

(c)and (d) Yes, Sir. In order to streamline the collection of light dues, the Government
has issued a Notification on 26.11.2014, wherein light dues for foreign going container
ship shall be charged @ ¥ 92/- TEU (Twenty-feet Equivalent Unit) w.e.f27.12.2014 on
total container capacity of registered TEU and for other foreign going vessels it shall

continue to be charged @g 8/- per ton on Net Tonnage (NT) basis.
Plan to develop inland waterways

3299.SHRI M. P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of SHIPPING be pleased to state:

(a) whether Government has a plan to develop inland waterways in the country;

and

(b) if so, the details of stretches of waterways proposed to be developed and how

this plan is proposed to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) Yes, Sir. The development of inland waterways
which are declared as National Waterways (NW) by an Act of Parliament comes under
the purview of Central Govermnent. So far, the following waterways have been declared
as NWs:-

(i) Ganga-Bhagirathi-Hooghly river system (Allahabad-Haldia-1620 km) in

National Waterway-1.
(il)) River Brahmaputra (Dhubri-Sadiya-891 km) in National Waterway-2.

(iii) West Coast Canal (Kottapuram-Kollam) along with Udyogmandal and
Champakara Canals-(205 km) in National Waterway-3.

(iv) Kakinada-Puducherry canals along with Godavari and Krishna rivers (1078
km) in National Waterway-4.

(v) East Coast Canal integrated with Brahmani river and Mahanadi delta rivers
(588 km) in National Waterway-5.
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The National Waterways-1, 2 and 3 have been made operational. For development
of NW-4 and 5, Detailed Project Reports (DPRs) were completed in 2010. Initially
Government tried to explore the possibility of developing stretches of the fairway on
NW-4 and 5 under Public Private Partnership (PPP) mode. However, it has not been
found to be a feasible. It has been decided that fairways in the NWs will be developed
through budgetary support and multilateral assistance. Alternate options of development

through PPP route are also being explored.

On NW-4, a project for development of Sholinganallur-Kallapakkam stretch of
South Buckingham Canal has been sanctioned. To facilitate the execution of the work,
the State Government of Tamil Nadu has been approached for providing assistance with
regard to identification and handing over land for development of terminals and dumping

of the dredged materials.

A Memorandum of Understanding (MoU) has been signed by Inland Waterways
Authority of India (IWAI) with Government of Odisha, Paradip Port and Dhamra Port

Company Ltd. for developing the commercially viable stretches of NW-5 in two phases.
Ganga Waterway Project

3300. SHRI AVINASH RATI KHANNA: Will the Minister of SHIPPING be pleased

to state:

(a) whether Government has announced its intent to start a Ganga Waterway

Project;
(b) if so, the salient features thereof;

(¢) whether it would entail building up of multiple barrages across the river Ganga

at different points on its 12 km course; and

(d) if so, the impact thereof on its aquatic life, bio-diversity, bank erosion,

traditional boat plyer’s livelihood and fresh water-saline water balance at the estuary?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) Union Finance Minister, in his Budget Speech for
2014-15, has announced ‘Jal Marg Vikas Project’. This project will enable navigation
of atleast 1500 tonne vessels on River Ganga between Allahabad to Haldia. The project

would be completed at an estimated cost of ¥ 4200 crore.

(c) and (d) The requirement of building navigational barrages, if any, will be known
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only after the finalization of the Detailed Project Report (DPR) for “Jal Marg Vikas”
project. However, the project would be implemented in a manner that the present aquatic

life, bio-diversity, pisciculture etc. in the River Ganga is maintained.
Ganga rejuvenation in West Bengal

3301.SHRI DEREK O’BRIEN: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the details of plan proposed by Government for Ganga Rejuvenation in West

Bengal;

(b) whether any other rivers flowing through the State would also be added up in
this plan; and

(c) ifso, the details thereof?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGAT REJUVENATION (SUSHRI UMA BHARATI): (a) to (c¢) The Union
Government has set up “Namami Gange’, an Integrated Ganga Conservation Mission for
Rejuvenation of Ganga and its tributaries flowing through the basin States including the
State of West Bengal. Incorporating the existing projects under the NGRBA, the Ganga
rejuvenation plan provides for ‘Short-term’ (3 years), ‘Medium-term’ (5 years) and
‘Long-term’ (10 years and more) action plan in collaboration with different Ministries
and States.

The projects and activities under this plan include pollution abatement measures
for different sources of pollution, river front development, afforestation and conservation
of aquatic life, communication and public outreach, water quality monitoring etc. and
enforcement of standards and other policy initiatives for ensuring Aviral and Nirmal

Ganga.
Nepal river interlink with Yamuna

3302.SHRI RITABRATA BANERJEE: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that a Nepal river would be interlinked with Yamuna; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
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JAT): (a) and (b) Yes, Sir. The Sarda River, which is known as Mahakali river in Nepal,
is identified for linking with river Yamuna as Sarda-Yamuna link. Further, the Ghaghra
river, which is known as Karnali river in Nepal, is also identified for linking with river
Yamuna as Ghaghra- Yamuna link. Both these links are identified under the Himalayan
River Component of the National Perspective Plan (NPP) which has been formulated by
this Ministry in 1980 for inter-basin transfer of water from surplus basins to deficit basins/

areas.
Repair, Renovation and Restoration of water bodies in Andhra Pradesh

3303.SHRI C. M. RAMESH: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that no fund has been released to Andhra Pradesh for
Repair, Renovation and Restoration (RRR) of water bodies after 2010-11; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT): (a) and (b) Yes, Sir. No funds have been released to Andhra Pradesh for revival of
water bodies under the scheme of Repair, Renovation and Restoration (RRR) of Water
Bodies after 2010-11, as the State Government has not fully utilized the 189 crore
released to them during 2010-11 till date and therefore, does not fulfill the criteria laid
down in RRR guidelines for further release.

Backward irrigation district

3304.SHRI A. U. SINGH DEO: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the Ministry has undertaken a study of backward irrigation districts in

the country and if so, the details thereof;
(b) whether Bolangir in Odisha falls under this category; and

(c) the details of steps taken in such districts to ensure provision of irrigation

facilities to them?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT): (a) and (b) As per the data maintained by the Ministry of Rural Development, 972
blocks in 183 Districts are covered under the Drought Prone Areas Programme (DPAP).
Out of this, 8 Blocks of Bolangir District of Odisha are covered under DPAP.
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(c) Irrigation projects are formulated, executed and funded by the State
Governments themselves from their own resources. However, Central Assistance is
provided in the form of central grant to the State Governments under Accelerated Irrigation
Benefits Programme (AIBP), Command Area Development Programme (CADWM),
Repair, Renovation and Restoration (RRR) of Water Bodies. For providing the Central
grant, the undivided Districts of Koraput, Bolangir and Kalahandi (KBK Districts) of
Odisha and other DPAP areas are considered as special areas for higher grant. Under
AIBP, ongoing projects and the surface Minor Irrigation schemes benefitting such areas
(including MI schemes) are eligible for 90% Central Assistance. Similarly, a grant of 90%

of project cost is provided for RRR of Water Bodies in such areas.
Yamuna water to Rajasthan

+3305. SHRI NARAYAN LAL PANCHARIYA:
SHRI VIJAY GOEL:
Will the Minister of WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION be pleased to state:

(a) whether Rajasthan is receiving Yamuna water in less quantity; and

(b) whether Government has issued instructions to UP and Haryana to stop
unauthorized harnessing of Rajasthan’s share of water, if so, the date thereof and if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL

JAT): (a) Rajasthan has not been receiving its due share of Yamuna water.

(b) States of Uttar Pradesh and Haryana have repeatedly been advised to release
agreed share of water to Rajasthan form Okhla barrage and to stop unauthorized lifting
of canal water by their farmers in their territories. In recent times, advisories have been
issued to these States on 04.09.2014, 22.10.2014 and 18.11.2014.

Projects on inter-linking of rivers

3306.DR. R. LAKSHMANAN: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that two projects pertaining to inter-linking of rivers in

Tamil Nadu were submitted to the Central Water Commission;

FOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof, the date of its submission and the steps taken therecon

by Government; and
(¢) ifno action has been taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT): (a) to (c) The Detailed Project Report (DPR) for the formation of Flood Carrier
Canal from Kannadian Channel to drought prone areas of Sathankulam, Thisayenvilai
by interlinking of Tamirabarani, Karumeniyar and Nambiyar rivers in Tirunelveli and
Thoothukudi Districts of Tamil Nadu was received in CWC in October 2008. As State
Government / Project Authorities could not submit the Environmental Clearance from
Ministry of Environment and Forest, the DPR of project proposal was returned to the
State Government/Project Authority in September 2011 as per CWC ‘Guidelines for
Submission, Appraisal and Clearance of Irrigation and Multipurpose Projects 2010°. The
Project has again been resubmitted with the revised cost. However, the Project Authorities

are yet to submit the required Environmental Clearances.

Further, the DPR of Excavation of Link Canal to inter-connect Ponnaiyar river
with Palar river through Cheyyarriver and augmenting supply to Nandan Canal in
Thiruvannamalai District of Tamil Nadu was received in CWC in December, 2008.
The proposal was examined in the CWC and comments of CWC were sent to the State
Government for compliance. The revised Project proposal, incorporating those comments,

has so far not been received from the Project Authorities by the CWC.
Irrigation problem in Jharkhand

3307.SHRI PARIMAL NATHWANI: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether several canals in Jharkhand have no water flowing in them due to

which farmers are facing various problems in irrigating their fields;

(b) if so, the number of canals in the State which have water flowing in them as

well as those which do not have;

(c) whether water is released into these canals when the farmers do not need it;

and

(d) if so, the remedial steps taken by Government?
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT): (a) and (b) Government of Jharkhand has informed that the irrigation potential
utilised in the current financial year is 5.66 thousand hectare, as against the potential
created of 18.19 thousand hectare. The difference is primarily attributed to many irrigation

canals being old and dilapidated, coupled with inadequate funds for their restoration.
(c) and (d) Government of Jharkhand has denied the same.
Plan for Ganga Rejuvenation

3308.SHRIMATI NAZNIN FARUQUE: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether Government is aware that the Ganga water is getting red due to heavy

pollution;
(b) if so, the details thereof;

(¢) the amount of budget allocated for Development of Ganga Rejuvenation and

amount of money spent till the end of this month; and
(d) the details of plan/programme going on for Ganga Rejuvenation?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) and (b) Consequent upon a
news item, the Central Pollution Control Board (CPCB) was directed to investigate into
the matter. The CPCB has accordingly, investigated the matter in and around Allahabad
and submitted that ‘the colour of river water has been reported in the range of 8-25 Hazen
units, which seems to be due to moderate turbulence in the river water. CPCB and Uttar
Pradesh State Pollution Control Board (UPPCB) have been asked to closely monitor the

matter.

(¢) and (d) The Union Budget 2014-15 has set up an Integrated Ganga Conservation
Mission namely ‘Namami Gange’ with an allocation of ¥ 2037 Crores for Ganga
Rejuvenation, incorporating the ongoing projects under National Ganga River Basin
Authority (NGRBA) programme.

In all so far, 76 projects have been sanctioned under NGRBA for I4974.79 crore
in the 5 basin States of Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West Bengal.
An expenditure for ¥ 1000.07 crores has been reported by the basin States against the
ongoing projects till September, 2014.



262 Written Answers to [RAJYA SABHA] Unstarred Questions

Legislation to clean Ganga

3309.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether Government is proposing a legislation to ensure that its efforts to

clean the river Ganga and maintain an uninterrupted flow are not hampered;
(b) if so, the details thereof;

(¢) whether Government would ensure that all tributaries meeting Ganga at

various places are also cleaned and their uninterrupted flow is maintained; and
(d) if so, the efforts to make Yamuna pollution free?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) and (b) Yes, Sir. The
Government has constituted an Inter Ministerial Committee (IMC) on 7th Feb 2014 for
framing draft legislation on the National River Ganga for strengthening efforts to make

the river pollution free and to ensure its continuous flow.

(c) and (d) Yes, Sir. Government of India has sanctioned Yamuna Action Plan
(YAP)-I and YAP-II schemes for river Yamuna in Delhi, Haryana and Uttar Pradesh and
YAP-III in Delhi under financial assistance from Japan International Cooperation Agency
(JICA) for taking up works for sewerage/interception and diversion of drains, sewage
treatment plants (STPs), low cost sanitation/community toilet complexes, electric/
improved wood crematoria, etc. An amount of I 1514.42 crore (including State share) has
been incurred on YAP-I and YAP-II, while YAP-III has been sanctioned at an estimated
cost 0f ¥ 1656.00 crore.

Government of India has also sanctioned two projects at ¥ 217.87 crore for pollution

abatement of river Yamuna in Sonepat and Panipat town of Haryana.
Narmada dam

3310. SHRI PRAVEEN RASHTRAPAL: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) the location where dams were constructed/being constructed on Narmada

river since 1961;
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(b) how many acres of land in Gujarat is being cultivated due to the river water;

and
(c) what is situation of sub-canals in that State?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT): (a) The location of dams constructed/ being constructed across main river Narmada

is given in Statement (See below).

(b) As per Development Programme 2014-2015 of Government of Gujarat, the
ultimate irrigation potential through the surface water is assessed at 47.23 Lakh Hectares.
The State has created an irrigation potential equal to 74.10 percent of the ultimate
irrigation potential of the surface water in the State by June, 2013 and more than 70.47
percent of the irrigation potential created has been utilized. Thus, about 61 Lakh acres of

land in Gujarat is being cultivated with surface water irrigation.

(c) Thesituation of sub-canals comprising of branch canals, distributaries, minors,
sub-minors and field channels is not maintained in the Ministry of Water Resources, River

Development and Ganga Rejuvenation.
Statement

Location of dams constructed/being constructed on main river Narmada

Sl.  Name of dam District, State Status constructed/
No. under construction
1.  Bargi Dam Jabalpur, Madhya Pradesh Completed
2. Indira Sagar Dam Khandwa, Madhya Pradesh Completed
3. Omkareshwar Dam Khargone, Madhya Pradesh Completed
4. Maheshwar Dam Khargone, Madhya Pradesh Under construction
5. Sardar Sarovar Dam Narmada District, Gujarat Under construction

RE. NOTICE UNDER RULE 267 — contd.

it NI AT : AT SUFHTART S, TART U ANMCH Tl ...(FIH)... SH TR
UATd W Bl ... ..
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THE MINISTER OF URBAN DEVELOPMENT;, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Deputy Chairman,

Sir, I want to take one minute ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please, allow the Parliamentary Affairs Minister
...(Interruptions)... 1 request all of you to allow the Parliamentary Affairs Minister
...(Interruptions)... Ram Gopalji, let me hear what the Parliamentary Affairs Minister

wants to say. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, I am not moving any Bill. ... (Interruptions)... 1

am not moving the Bill ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let me listen to Parliamentary Affairs Minister

...(Interruptions)... Please, take your seats ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, through you, I would
like to appeal to the entire House -- this side and that side -- that there is one important
Bill pending. Of course, all Bilis are important; but, this particular one is more important
due to time limitation. Sir, if you do not approve this Bill before 31st December, 2014,
premises of lakhs of people in Delhi will be sealed and they will be removed, because

most of them are living in unauthorized colonies. ... (Interruptions)...
sft 91 3RAT : A Dl T A B L..(AUH). .

3l TH. dHa1 A : fAue F AT ¥ L.(@@UH)... oflSY 3% SIIRE A
(FAYT).... 3R Gl gl F A request & b PUAT AT G 5B forg Ak
QI ...(aegT)....

MR. DEPUTY CHAIRMAN: See, I want to know your reaction to the

Parliamentary Affairs Minister’s suggestion? ...(Interruptions)... See, what is your

reaction to Parliamentary Affairs Minister’s suggestion? ... (Interruptions)... 1 would like
to know that ...(Interruptions)... Let me say one thing ... (Interruptions)... Allow me to say
something ...(Interruptions)... Please, don’t do this ...(Interruptions)... Hon. Members,
Parliamentary Affairs Minister has put forth a proposal and, I think, that proposal is
important. I want to know what is your reaction on that ...(Interruptions)... See, a dozen
Members are stalling the House ... (Interruptions)... I cannot accept that ... (Interruptions)...
That is not the problem ...(Interruptions)... What is your reaction? I would like to know

...(Interruptions)...
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SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, the reaction is obvious.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Chaturvedi, what is your reaction?

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: What reaction should I give you?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, cooperate ...(Interruptions)... Please, go
back to your seats. I will allow you to speak. ...(Interruptions)...What do you want?
...(Interruptions)... Go back to your seats ... (Interruptions)... It is unfair ... (Interruptions)...

I am sorry. ...(Interruptions)... The House is adjourned up to 3.00 p.m.

The House then adjourned at five minutes past two of the clock.
The House reassembled at three of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

sft T 3RETS : AT SUFHTARY S, ..(GHT). ..
1. IM YT ATEd : ITFHYRT S, ...(TLH). ..

MR. DEPUTY CHAIRMAN: National Capital Territory of Delhi Laws (Special
Provisions) Second (Amendment) Bill, 2014. ...(Interruptions)... Parliamentary Affairs

Minister. ... (Interruptions)...

U P B FATTT A IS HAl 91 WS B e H ey w st
&R AT ) : IR, TP 9gd Aoyl [V & ...@agH)... kool & WE dm,
g3 ¥ SR g BRI AN IR EW el 1 L.(Fau)... BRI AT §
(STTT).... TS IAH BIC BT (07T B ..(E). .. SAAY EART MU TR B
5 39 HecQl 42 wR, facell & 48 W Il 81 S ... @a4T)... 3R ST J8% 81 dTef
QT € ..(FFE).... 9RI AN 98- 8 dTdl § ...(a9)... $9folv I8 e urg fovan
ST ..(TIET)....

MR. DEPUTY CHAIRMAN: Hon. Members, National Capital Territory of
Delhi Laws (Special Provisions) Second (Amendment) Bill, 2014 is very important.
...(Interruptions)... 1 think we have to ...(Interruptions)... This Bill is very important.

...(Interruptions)... We have to pass it. ... (Interruptions)...

i} TR AT : IR, N WRBR d1aT YR 7 B ...(FGEH)....
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SHRI MUKHTAR ABBAS NAQVI: Sir, National Capital Territory of Delhi
Laws (Special Provisions) Second (Amendment) Bill, 2014 ...(Interruptions)... TRI
TRIG AR, BRI HASIR AN, ARG AN S8R 81 SIGH| ..(GET). .. ARGI @Rl & 8-
T S| . (FFET).... VAT HEdY0! HET 81 ..(FaEM).... R, AR A IR ¢ b
9 WX T4 81 ST ...(Fae)... 3R S TNIg T 6, S S8R 8 dTel §, S+ 99
ST AF| .. (G ..

SHRI SITARAM YECHURY: How are you allowing him to make a speech?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are doing something, he is also doing.
...(Interruptions)... The House is not in order. ...(Interruptions)... The House is not in
order. ...(Interruptions)... We are not passing any Bill in the din ...(Interruptions)... We
are not passing the Bill in the din, but, I am requesting you that let us cooperate. That is
all. ...(Interruptions)... It is only my request. ...(Interruptions)... It is only my request.
...(Interruptions)... Displaying of placards and posters, is prohibited in the House.
...(Interruptions)... This is unruly behaviour, I am telling you. Don’t display.
...(Interruptions)... Parliament is not for shouting, but for debate and discussion.
...(Interruptions)... 1 have no other go. I will be forced to adjourn the House.
..(Interruptions)... I3 BISH Bl TS HIAT TSN .. (FAUM)... § R B2
«.(—GYT)... The Chair is helpless. ...(Interruptions)... Ig S a1 W gl
(FAYH)... N S, I8 [ g91 Ag@yyi @l ..(FAYH)... I8 HgdQul T
(FTLT). ..

sft TR 3RTATS : WX, S Fol YT BN L. (FAUH). ..

sft STUUfY : R W FA YN B L(@GHH)... | am sorry, the Chair is
helpless. ...(Interruptions)... 1 cannot pass the Bill in the din. I am helpless; I am going
to adjourn the House. I have no other go. ...(Interruptions)... I am going to adjourn the

House. ...(Interruptions)...

The House stands adjourned to meet on Tuesday, the 23rd December, 2014, at
11.00 hours.

The House then adjourned at five minutes past
three of the clock till eleven of the clock on
Tuesday, the 23rd December, 2014.
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